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Joint Committee Report

Hon’ble NGT (CZ) vide its order dated 18.03.2024 in O.A.
60/2024 in the matter of Atul Kumar Jain Vs State of Madhya

Pradesh directed under Para 22 as:

“The committee is directed to visit the place and submit the
factual and action taken report within six weeks. The state PCB
will be the nodal agency for coordination and logistic support.”

In Compliance of the direction, a committee was constituted as
per the Para No. 21 of the order of the following nominated
members:

Sh Lachha Ram Jangde, Deputy Collector, Satna

Dr. Jai Prakash Shukla, Member, MP-SEIAA, Bhopal

Sh S. N. Pandey, Regional Director, Bhaumiki, Rewa

Sh Sunil Kumar Meena, Scientist “E”, CPCB, RD, Bhopal
Dr. Puspendra Singh Bundela, Regional Officer, MPPCB,
Satna

G W

Copy of the committee members nomination is enclosed as
Annexure-I. Copy of the letter issued to committee members
and applicant w.r.t. scheduled visit is also enclosed as
Annexure-II.

1.0 Work executed by the committee:

The committee conducted site visit on 16.05.2024 to account the
factual status w.r.t. the issues raised under the present petition. The
committee inspected all the stone crushers of Kothar & Devra
village of Satna as mentioned in the petition. During the inspection,
Sh. H. P. Singh, Mining Officer and Sh. Atul Kumar ]Jain,
Applicant/Petitioner was also present to assist the committee. The
field visit attendance is enclosed as Annexure- III.

The major issues raised by the petitioner were related to illegal
operation of the stone crushers, illegal blasting, violating siting
criteria, operation in cluster, revenue loss and environmental
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damages to Air & water quality, health and agricultural
production.

1.1 Status of statutory permission to Stone Crushers from
MPPCB, Satna (till 16/05/2024).
As per the petition and discussion held with petitioner during
field visit on 16.5.2024, it was inferred that the petition is related
to the stone crushers established in Kothar & Devra villages of
Satna district. In this regard, the documents & information
furnished by regional officer, MPPCB, Satna on the status of the
legality of the operation of stone crushers w.r.t. Consent to
Establish (CTE) & Consent to Operate (CTO) reveals the following

status of statutory permission to stone crushers as tabulated

below:
S.No. | Consent Status (Till 16/05/2024) Numbers
1 Consent to Establish (CTE) Only 02
2 Valid Consent to Operate 07
3 Expired Consent to Operate 04
4 Dismantled as per the records 01
5 Not found established during visit i.e. 10
16.5.2024 on the Khasra no. as provided
in petition

Following are the details of 10 locations/Khasra no. which were
mad respondents in the petition, where committee found no

established during 16.5.2024.
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S.NO. | S.NO. as | Name as per the petition order | Latitude Longitude
per dated
petition

1 20 M/s. Pandey Stone Crusher 24.5035278 | 81.1498889
Khasra No. 52, Village Kothar,
Satna (M.P.)

2 22 M/s. Mahakal Stone Crusher 24.5048889 | 81.1491389
Khasra No. 35/1/1, Village
Kothar, Satna (M.P.) (Gyanendra
Tiwari)

3 25 M/s. Tiwari Stone Crusher 24.5060278 | 81.1493333
Khasra No. 39/3, Village Kothar,
Satna (M.P.) (Pintoo Tiwari)

4 26 M/s. Geeta Stone Crusher 24.5191111 | 81.1505556
Khasra No. 989, Village Kothar,,
Satna (M.P.) (Gudda Singh)

5 30 Anandi Prasad Khasra No. 53, 24.5034722 | 81.1497222
Village Kothar, Satna (M.P.)

6 31 Anandi Prasad Khasra No. 991, 24.5188611 | 81.1500556
Village Kothar, Satna (M.P.)

7 33 Anuradha Pandey Khasra No. 65 | 24.5034167 | 81.1480556
Village Kothar, Satna (M.P.)

8 37 Raju Singh Parihar Khasra No 24.52225 81.151
968/2, Village Devra, Satna
(M.P.)

9 38 Raju Singh Parihar Khasra No 24.52225| 81.1509444
968/4, Village Devra, Satna
(M.P.)

10 39 Narottam Mishra Khasra No 24.5186111 | 81.1443611

1068, Village Devra, Satna (M.P.)
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Location where no establishment of Crusher was found on 16.5.2024
(The serial number are the respondent numbers specified in the petition filed in OA60 of 2024)

Google Earth

£ 2024 Arbus

The google map showing 10 locations where no establishment of Stone crusher was found
during filed visit on 16.5.2024.
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Further, the details of 14 stone crusher operating with & without
are as tabulated below:

valid consent or found dismantled

S. Details of Nos. of | Serial no. | Name of Stone Actual name of Stone
No | Particulars | Stone of Stone | Crushers as per Crusher as per the
Crusher | Crushers | the petition records
1. Consent To | 02 32 Sunil Agrawal M/s. Shubh Minerals
Establish Khasra No. 36/2/, Stone Crusher Khasra
36/3, Village No. 36/2/36/3, Village
Kothar, Satna (M.P.) | Kothar, Teh. Amarpatan,
Satna (M.P.)
35 Anusuiya Singh M/s. Jai Hanuman Vikas
Khasra No. Minerals (Stone Crusher)
956,957, Village Khasra No. 961/962,
Kothar, Satna (M.P.) | Village Devra No. 2, Teh.
Rampur Baghelan, Satna
2. Valid o7 16 M/s. K.L Stone M/s. K.L Stone Crusher
Consent Crusher Khasra No. | Khasra No. 43/2, Village
43/2, Village Kothar, Teh. Amarpatan,
Kothar, Satna (M.P.) | Satna (M.P.)
(Shri. Kamlendra
Singh)
17 M/s. Maa kalika M/s. Maa kalika
minerals & Stone minerals & Stone
Crusher Khasra No. | Crusher Khasra No.
51, Village Kothar, 40/ 1, Village Kothar,
Satna M.P. (Shri. Teh. Amarpatan, Satna
Shubha Singh (M.P.)
Singh)
19 M/s. Pradeep Stone | M/s. Pradeep Stone
Crusher Khasra No. | Crusher Khasra No.
51/3/1, Village 51/3/1, Village Kothar,
Kothar, Satna (M.P.) | Teh. Amarpatan, Satna
(Pradeep Singh) (M.P.)
24 M/s. Satya Sai M/s. Satya Sai Stone
Stone Crusher Crusher Khasra No.
Khasra No. 39/1, 39/1, Village Kothar,
Village Kothar, Teh. Amarpatan, Satna
Satna (M.P.) (Bihari | (M.P.)
Lal Singh)
27 Pankaj Singh M/s. Tathagat Stone
Khasra No. 43/2, Crusher Khasra No.
Village Kothar, 43 /2, Village Kothar,
Satna (M.P.) Teh. Amarpatan, Satna
28 Anil Singh Khasra M/s. Maa Sharda Stone
No. 43/2, Village Crusher Khasra No.
Kothar, Satna (M.P.) | 43/2, Village Kothar,
Teh. Amarpatan, Satna
34 Brijendra Kumar M/s. Jai Bajrang Stone

Khasra No. 954/1,
Village Devra, Satna
(M.P,)

Crusher Khasra No.
961/962, Village Devra
No. 2, Teh. Rampur
Baghelan, Satna (M.P.)
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Expired 04 18 M/s. Jagdamba M/s. Jagdamba Stone
Consent Stone Crusher Crusher Khasra No.
Khasra No. 51/2/1/1,51/3/2/1
51/2/1/1, Village Kothar, Teh.
51/3/2/1 Village | Amarpatan, Satna
Kothar, Satna (M.P.) (Janardan
(M.P.) (Janardan Tiwari)
Tiwari)
21 M/s. Tripathi M/s. Devi Stone
Stone Crusher Crusher Khasra No.
Khasra No. 65, 65, Village Kothar,
Village Kothar, Teh. Amarpatan, Satna
Satna (M.P.) (K.P (M.P.) (K.P Tripathi)
Tripathi)
23 M/s. Mahakal M/s. Mahakal Stone
Stone Crusher Crusher Khasra No.
Khasra No. 35/1/2, Village
35/1/2, Village Kothar, Teh.
Kothar, Satna Amarpatan, Satna
(M.P.) (Shailesh (M.P.) (Shailesh
Tripathi) Tripathi)
29 Rajesh Tiwari Hariom Stone Crusher
Khasra No. 51, Khasra No. 51, Village
Village Kothar, Kothar, Teh.
Satna (M.P.) Amarpatan, Satna
Dismantled | 01 36 Bhanu Singh Shrijan mega
Khasra No. 958, venchors, Khasra No.
Village Kothar, 958, Village Kothar,
Satna (M.P.) Teh. Rampur
Baghelan, Satna (M.P.)

It is pertinent to mention here that out of these 14, one is
dismantled. Whereas only 7 was having valid consent to Operate
rest 06 are either having only CTE or operating without valid CTO.
Details are as given under Annexure-IV.

It is also to be mention here that on the day of visit i.e. 16.5.2024,
none of the stone crushers was found operational. The reason
stated was that heavy wind blown 2-3 days back by which the tin
sheds on the crusher screen, conveyor belt got damaged and
electricity supply is also discontinued since then. Also in few
crushers the jaw crusher was found under maintenance.
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Location of 14 crushers
Devra & Kothar village of Satna

Hinouti

Google Earth

Image €& 2024 Alrbus

The google map showing locations of 14 crushers of Devra & Kothar village of Satna.
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1.2 Illegal blasting

As per the information furnished by Mining Department, Satna, there are 02
mining leases allotted in Kothar & Devra village. The details are as tabulated

below:

Particulars

Details of mine lease

Name of the mining unit

M /s Maa Kaalika
Minerals & stone

M/s Srijan Mega
Venture

Address

Gram Kothar, The.
Amarpatan, Dist Satna
Khasra No. 40/1

Prop. Bhanu Pratap
Singh, Gram Devra,
The Rampur Baghelan,
Dist Satna

Khasra no, 960/2/1,
960/2/4,960/2/3

Area in Hectare

2.024

0.846

Geo location

24.506770,81.153060

24.522232,81.150051

Distance from National

Approx. 2 KMs

Approx. 5 KMs

valid upto

Highway

Env Clearance (EC) issued | DEIAA DEIAA

by

EC issued on 25.9.2019 24.5.2016
Mining dept permission 25.1.2019 2.8.2020
issued on

Mining dept permission 24.1.2029 1.8.2030

Mining lease agreement
dated

25.1.2019 to 24.1.2029

2.8.2020 to 1.8.2030

CTO valid upto 16.8.2026 31.7.2027

Production capacity as per | 20500 CUM 8000 CUM

mining permission

Actual Production 18535 CUM Nil (as per E-Khanij
Portal)

Royalty paid in Rs Rs. 2541948 Rs.619332/-

Rate of royalty of Gitti Rs.120/- (from 1.1.2020)

Blasting practiced Yes Yes

Name of the blaster

Jain Associate

Jain Associate

Purchase of explosive by
the blaster

Jain Associate

Frequency of blasting

As per requirement

As per requirement

Nearby Large mining

M/s Ultratech Limestone

mines

Depth of Querry/mine

Approx. 6-7 meter

Approx. 4 meters

Public road in use

Village road

PWD road near to mine

Major route

Public road

Public road

Water sprinkling

By tankers

By tankers

The details as submitted are enclosed as Annexure-V.
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The information furnished, reveals that both the mines are having valid
statutory permission viz. Environmental clearance (EC), Mining dept and
Consent to Operate and all are valid. The current EC is issued from DEIAA. It
is pertinent to mention here that both the mining is practicing blasting on
the requirement basis through approved blaster i.e. Jain Associate. Also,
both the mines are paying the royalty against the mined material. The
details of actual production of M/s Srijan Mega Venture are required to be
updated on the e-Khanij portal. Mining department need to take action on
the same. Further, committee observed that the plantation was very thin
(negligible) and no proper mine boundary was marked. Committee also
observed that many tractors, trucks of miners & stone crushers use the
same transportation route due to which the public road was damaged. The
water sprinkling was also not found used regularly by seeing the road side
trees whose leaves were covered with road dust.

Considering the above, it is revealed that none of the mine is operating
illegally, however issues related to thin plantation, no proper mine boundary
marking, lack of boundary walls, damaged road, water sprinkling frequency
and data updation of E- Khanij portal are identified.

It is pertinent to mention here that the large-scale limestone mine of M/s
Ultratech Cement, Bela is also operational in this area, around which these
stone mines and crushers are located. The area of 03 UltraTech, Bela mines
is 70.127Ha, 200Ha & 249Ha which are located in Hinauti, Sonra, Baijnath,
Narora village. As per the available information, the Ultratech, Bela mine
has following practice:

Blasting frequency- 60 times in a month
Explosive quantity each one time- 1525 kg
Blasting time day only 01.30 to 02.30 pm
Depth of bench in mine pit - 6-9 mtrs

The overburden of UltraTech mines stored haphazardly is also being used by
the stone crushers to process for the stone gitti. The boundary wall & wired
fencing of UltraTech was also found damaged at multiple points, even
most of the mine boundary has no boundary wall.
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UitraTech Lime stone mine and cluster of stone crushers
Devra & Kothar village, Satna

. 340, 3870
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Google Ea.rth

image 2024 Alrbus

Google map showing the Ultratech mine & nearby stone crushers of Devra & Kothar village of Satna
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1.3 Established against siting criteria

The prevailing siting criteria as per the guideline of Madhya Pradesh State
Pollution Control Board (MPPCB) is as tabulated below:

S.NO. | Cluster/Crusher | Distance between
Crusher/cluster  National/State
highways (NH/SH)

1. Single Crusher 100 mtrs.

2. 10 Crushers 150 mtrs.

3. 25 Crusher 250 mtrs.

4. 50 Crusher 300 mtrs.

The details of distance of stone crushers from National/State highway,
School & Abadi area as submitted by MPPCB is as tabulated below:

S.No. | Serial no. | Actual name of Stone Approx. Distance in
of Stone | Crusher as per the records meter from
Crushers NH/SH | School | Abadi

1. 32 M/s. Shubh Minerals Stone 1270 785 485
Crusher

2. 35 M/s. Jai Hanuman Vikas 3150 600 600
Minerals (Stone Crusher)

3. 16 M/s. K.L. Stone Crusher 2000 900 750

4. 17 M/s. Maa kalika minerals & | 1750 1000 1000
Stone crusher

5. 19 M/s. Pradeep Stone 1400 530 600
Crusher

6. 24 M /s. Satya Sai Stone 1690 780 800
Crusher

7. 27 M/s. Tathagat Stone 2000 900 750
Crusher

8. 28 M/s. Maa Sharda Stone 2000 900 760
Crusher

9. 34 M/s. Jai Bajrang Stone 3230 580 580
Crusher

10. 18 M/s. Jagdamba Stone 2000 850 700
Crusher

11. 21 M/s. Devi Stone Crusher 1280 380 375

12. 23 M/s. Mahakal Stone 1400 550 600
Crusher

13. 29 M /s Hariom Stone Crusher 1300 360 365

14. 36 M/s Shrijan mega ventures 3160 600 590
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Details are enclosed as Annexure-VI.

All the crushers are very far from the National Highway. However, 02crushers
viz. M/s Devi Stone Crusher & M/s Hariom Stone Crusher are situated within

500 mtrs from the Abadi area.

Further, it is to mention that these stone crushers are operational in cluster

form as the average distance between the crushers is less than 100m.

1.4. Pollution Control measure

The committee has visited stone crushers situated at Kothar & Devra village
of Satna and observed that none of the crusher was operating during the
day of visit i.e. 16.5.2024 due to the damage of tin sheds erected over
screen, conveyor and also the electricity was discontinued. However, the
committee inspected the stone crushers in light of covered conveyors &

screens, wind braking wall, plantation, water sprinkling, metalled road etc.
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Following are the major observation recorded during the field visit:

S. | Serial no. | Actual name of Field observation as on 16.5.2024
No | of Stone | Stone Crusher as
Crushers | per the records
1. 32 M/s. Shubh Primary, Secondary jaw crusher & conveyor belts - NOT COVERED
Minerals Stone Wind braking wall - NOT PROVIDED
Crusher Water Sprinkling system - NOT PROVIDED
Metaled Road - NOT PROVIDED
2. 35 M/s. Jai Hanuman Primary Crusher - Covered
Vikas Minerals Secondary Crusher - Partially covered
(Stone Crusher) Screen - Covered
Conveyor Belts- Covered
Telescopic chutes on conveyors - NOT PROVIDED
Plantation - about 100 plants (Out of which 30 plants were having 25 ft
height).
Wind Braking wall - Provided 15 ft. heighted wall North-West, North-East
direction made up of Tin
In South East direction provided Brick wall
Sprinklers were observed in primary crusher only.
Metaled Road - NOT PROVIDED
Processed material was found stored
3. 16 M/s. K.L Stone Primary, Secondary crusher, screen was - Covered

Crusher

Sprinklers were observed in crushers & screen/belts

Wind Breaking wall observed in North East direction with 15ft height and
while No wall observed in South East direction

Sprinklers were observed in crushers & screen/belts

Plantation — Very thin only about 10 plants observed

Metaled Road - NOT PROVIDED

More than >200 MT processed material found stored
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17

M/s. Maa Kalika
Minerals & Stone
crusher

Primary Crusher is partially covered

Secondary Crusher is covered

Screen is covered with 3 sides

Conveyor Belt are covered with tin

No Chutes were provided on conveyors

Nearly 200 plants were Observed with lesser height

Material found stored

10-15 ft. Wind Breaking wall observed in NE & SE direction and wall found
broken in NW direction due to hit of storm, remaining section is of Mining
so no breaking wall was seen.

Sprinkler observed in crushers

Roads were not seen metaled

19

M/s. Pradeep Stone
Crusher

Primary, Secondary Crusher, Screen and Conveyor were found covered
Chutes were seen in the form of cylindrical drum over only 1 belt

Nearly 500 Plants in 2-3 rows were seen which are in initial stage

Unit was Non-Operational due to bearing failure in primary crusher
Lesser quantity of Material stored

8 ft. Wind Breaking wall observed in SE & 9 ft wall seen in North direction
Sprinklers were observed in primary & secondary crusher, screens & also
observed in wind breaking wall region

No pucca Roads were observed
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24 M/s. Satya Sai Primary, Secondary Crusher, Screen and Conveyor were found covered
Stone Crusher Telescopic chutes were provided on conveyors

Approximately there were 300 plants observed on the field with 20-30
plants with 20 ft height while rest were in initial stage of growth having 2-3
ft height
Unit was Non-Operational since morning of inspection due to failure of 60
HP motor in primary crusher
8 ft Wind Breaking wall made of concrete observed in NE direction, Wall
made of Earth material observed in SW & SE direction, while no wall being
seen in NW direction
Sprinklers were observed in primary, secondary crusher & conveyor belts.
Roads were not seen metaled

27 M/s. Tathagat Stone Primary, Secondary crusher, screen was covered

Crusher Conveyor belts were covered with Tin

One belt was provided with drum arrangement as a telescopic chute
No metaled roads were observed
Nearly 100 plants were seen among which 10-20 plants were of 20 ft & rest
were of 4-5 ft
Non-Operational due to electricity cut

28 M/s. Maa Sharda Primary, Secondary crusher, screen was covered

Stone Crusher

Sprinklers were observed in crushers & screen/belts

Wind Breaking wall observed in North direction with 15ft height and there
were two crushers in parallel in East & West direction, while No wall
observed in South direction

Sprinklers were observed in crushers & screen/belts

Observed 50 plants with 4-5 ft height

Non-Operational due to bearing failure of primary crusher

No metaled roads were observed

About 50 MT material was found stored.
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34

M/s. Jai Bajrang
Stone Crusher

Primary Crusher is partially covered

Secondary Crusher & Screen was found covered

Conveyor Belt are not covered

Telescopic chute provided in one conveyor

Good number of Plants having 20-25 ft heights were observed in the unit.
Unit was Non-Operational due to electricity cut

Wind Breaking wall of insufficient observed in North & NW direction, 12 ft
wall in South direction & 15 ft wall seen in East direction.

Sprinklers were observed in primary crusher only

10.

18

M/s. Jagdamba
Stone Crusher

Primary Crusher is covered but tin should be provided over all the sides
Secondary Crusher is covered

Screen is also covered

Observed Tin covering over Conveyor Belts

1 Belt provided with Telescopic chute

40-50 plants were seen with 20-25 plants of 5 ft while remaining were of 7-
10 ft height

Material found stored

6 ft Wind Breaking wall observed on North Side & 20 ft wall seen in SE side
Sprinklers were observed but it was not connected with overhead tank
Kutcha road observed

11.

21

M/s. Devi Stone
Crusher

Primary Crusher is partially covered, not covered from 2 sides

Secondary Crusher is covered & top covering is not appropriate

Screen is also covered

Conveyor Belt are not covered

No Telescopic chutes

Approximately 50 plants were observed having 4ft height

Material stored in large quantity

Wind Breaking wall of 15 ft observed in North East direction & no wall in
SW direction
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Sprinklers found broken in primary crusher & no sprinkler in secondary
crusher
Roads were not seen metaled

12.

23

M /s. Mahakal Stone
Crusher

Primary, Secondary crusher & conveyor belts were found not covered
Screen is partially covered

No Telescopic chutes provided

Plantation was Nil

Unit was Non-Operational due to motor failure of secondary crusher

50-60 MT 6mm product or Material stored &

10 ft Wind Breaking wall observed in South direction & 12 wall observed in
North direction

Sprinklers were broken due to wind storm

Roads were not seen metaled

13.

29

M /s Hariom Stone
Crusher

Primary Crusher is covered with 2-sided net & 2-sided Tin arrangement
Secondary Crusher is covered from 3 sides

Screen is covered

Conveyor Belt are covered with green net

No Telescopic chutes but drum provided as a chute arrangement
Plantation found Nil

Unit was Non-Operational

Wind Breaking wall observed in NW & NE direction only

Sprinklers were observed both in primary & secondary crusher

Roads were not seen metaled
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The field observations revealed that all the stone crushers were non-

complying the pollution control measure in one way or other viz. either the

crushing & screen are not covered properly or the conveyor belts found not

covered. Also, the water sprinkling facility and metaled road were also not

found adequate majorly. The plantation is also not thin as per the

requirements.

1.5 Impact on Air Quality, health and agricultural production

1.5.1 Air Quality:
During the committee visit, all the stone crushers were found non-

operational. Committee opined to monitor the Ambient Air Quality to

account the air quality during the non-operational period of the stone

crusher, which will represent the background concentration when the

crushers are not in operation.

During the monitoring the weather was sunny and ambient temperature

wasvarying from 39.6°C to 40.2°C.

The details of the monitoring location and the level of PM1o, NO2 & SO2

are as tabulated below:

S. Location GPS Concentration (Rounded off)
NO. co-ordinate of Pollutants in pg/m3
PMio NO2 SO:
1. | Near Shri | 24.498359, 93 13 9
Dharmendra Singh | 81.147979
residence, village-
Kothar
2. Near Shri | 24.519067, 107 11 10
Baidynath 81.143858
Kewat Residence,
Village
Devra
3. Near M/s Satya Sai | 24.507395, 114 10 6
Stone Crusher 81.180350
Village-Kothar
4. | Near M/s Maa 24.507768, 129 11 10
Kalika Minerals 81.153255
Stone Crusher
Village-Kothar.
Prescribed NAAQS, 2009 (24 -Hourly) 100 80 80
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The monitoring results reveals that out of 4 locations, Ambient air Quality
at3 location was exceeding the prescribed 24-hourly standard for PM1o. This

is majorly due to agricultural field, road dust, bio-mass burning.

Further, committee opined that whether the crusher units are non-
operational during visit, the satellite based PM2.5 data may be obtained for
specific locations from Indian Institute of Technology, Delhi and accordingly
an assessment of the air quality may be done. In this regard, Aerosol Optical
Density (AOD) based PM2.5 data on monthly basis were sought from IIT,
Delhi for specific locations.

The details of the location and PM2.5 concentration are as tabulated below:

Stone crusher cluster, village Upwind (approx. 1200 mtrs from
Kothar (near Hari Om stone stone crusher cluster), Devra
Location | crusher)
(GPS loc. 24.5185036,
(GPS loc. 24.5050581, 81.1370208)
81.1504768)
Jan-21 55 57
Feb-21 45 46
Mar-21 38 40
Apr-21 37 39
May-21 30 30
Jun-21 24 25
Jul-21 22 23
Aug-21 22 23
Sep-21 20 20
Oct-21 36 37
Nov-21 58 59
Dec-21 62 63
Jan-22 45 48
Feb-22 31 30
Mar-22 45 41
Apr-22 49 45
May-22 40 44
Jun-22 29 28
Jul-22 32 31
Aug-22 31 30
Sep-22 25 24
Oct-22 38 39
Nov-22 55 56
Dec-22 61 61
Jan-23 52 55
Feb-23 45 46
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Mar-23 41 42
Apr-23 40 41
May-23 38 39
Jun-23 29 29
Jul-23 23 24
Aug-23 22 23
Sep-23 25 26
Oct-23 40 42
Nov-23 57 58
Dec-23 63 63

The graphical representation of the Satellite bases Monthly PM2.5
concentration in the stone crusher cluster & upwind direction for 2023 is as
given below:

Monthly PM2.5 concentration in year 2023
(Stone crusher cluster, village Kothar (near Hari Om
stone crusher))

JAN-23  FEB-23 MAR-23 APR-23 MAY-23 JUN-23 JUL-23 AUG-23 SEP-23 OCT-23 NOV-23 DEC-23

Monthly PM2.5 concentration in year 2023
(Upwind (aprox. 1200 mtr from stone crusher cluster),
Devra)

JAN-23  FEB-23 MAR-23 APR-23 MAY-23 JUN-23 JUL-23 AUG-23 SEP-23 OCT-23 NOV-23 DEC-23
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The satellite-based data has shown that there is no significant change in the
air quality both the sites. Study has suggested that the correlation between
CAAQMS data & AOD satellite based data is nearly of 0.7; this suggests that
the actual air quality data will vary by 30% of the satellitebased data.

Further, the CAAQMS data of Satna region suggest that the average ratio of
PMj1o to PMz5 lies between 2 to 2.5.

Considering the above, it reveals that PM10 majorly exceed the prescribed
standard of 100 pg/m3 during January to May and October to December.
During June to Sept due to monsoon season the air quality attain the
prescribed standards.

1.5.2 Health quality

To account the prevalence of health-related issues caused due to stone
crusher viz. bronchitis, breathing discomfort, committee has sought
information from the Chief Block Medical Officer of CHC, Rampur Baghelan,
Satna. It was submitted vide letter dated 21.5.2024 that there is no
prevalence of bronchitis disease in the village Devra & Kothar. Copy of the
letter dated 21.5.2024 is enclosed as Annexure-VII

1.5.3. Agricultural production

To account the reported damage to the agricultural produce due to the stone
crusher dust in village Devra & Kothar, committee has sought information
from the Farmer Welfare & Agriculture Development, Department, Satna.
The Deputy Director vide its letter dated 21.5.2024 submitted that damage
to agricultural produce due to stone dust is not reported in their office
record. The agricultural production of last 3 years was also reported. That is
as follows:

Year Production (Kgs) per Hectare Reason (if production
increase or reduced)

Rabi (Wheat) Kharif (Rice)

2023-24 4129 3990 30% less rainfall than the
district average rainfall

2022-23 4020 4636

2021-22 4040 4476

The production details reveals that there is no significant loss in crop
produce, unless for rice produce in year 2023-24 that is too due to less
rainfall. Copy of the letter dated 21.5.2024 is enclosed as Annexure-VIII
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2.0 Action Taken:

I.

ii.

il

MPPCB, Satna has imposed environmental compensation on 12 stone

crushers on the non-compliance reported. The details are as tabulated

below:

S. Name of the Stone Crusher Env.

no. Compensation
imposed of Rs.

1 M/s. K.L. Stone Crusher 11,40,000/-

2 M/s. Maa kalika minerals & Stone Crusher | 11,40,000/-

3 M/s. Jagdamba Stone Crusher 50,50,000/-

4 M/s. Pradeep Stone Crusher 11,40,000/-

5 M/s. Devi Construction Co. 55,00,000/-

6 M /s. Mahakaal Stone Crusher 53,40,000/-

7 M /s. Satya Sai Stone Crusher 11,40,000/-

8 M/s. Tathagat Stone Crusher 11,40,000/-

9 M/s. Maa Sharda Stone Crusher 11,40,000/-

10 M/s. Hariom Stone Crusher 45,30,000/-

11 M/s. Shubh Minerals Stone Crusher 83,80,000/-

12 M/s. Jai Hanuman Vikas Minerals 61,40,000/-

Copy of the closure notice & compensation letter is enclosed as

Annexure-IX.

Notice was issued to M/s Jai Bajrang Stone Crusher on 11/05/2024

on the non-compliance reported during committee visit. Copy of the sameis

enclosed as Annexure-X.

Mining department, Satna has submitted vide letter dated 15.5.2024,

the details of the penalties imposed on illegal operation of mine/stone

crusher. The

details are as tabulated below:
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S. | Name of the Stone Crusher Penalty Environme

no imposed in | nt penalty
Rs. in Rs.

1 M/s. K.L. Stone Crusher Rs. 50000/- | Rs.31500/-
Rs. 31500/-

2 M/s. Maa kalika minerals & Stone Rs. 50000/- | -

Crusher

3 M/s. Jagdamba Stone Crusher Rs.50000/- | -

4 M/s. Pradeep Stone Crusher Rs.31500/- | Rs.31500/-

5 M/s. Devi Construction Co. Rs.50000/- | -

6 | M/s. Mahakaal Stone Crusher Rs. 50000/- | -

7 | M/s. Satya Sai Stone Crusher Rs.15750/- | Rs.15750/-

8 M/s. Tathagat Stone Crusher Rs. 50000/- | Rs.33750/-
Rs. 33750/-

9 | M/s. Maa Sharda Stone Crusher Rs. 50000/- | -

10 | M/s. Hariom Stone Crusher Rs. 24750/- | Rs. 24750/-

11 | M/s. Shubh Minerals Stone Crusher | Rs. 27000/- | Rs. 27000/-
Rs. 37500/- | Rs. 37500/~

12 | M/s. Jai Hanuman Vikas Minerals Rs.20250/- | Rs. 20250/-

13 | M/s Srijan Mega Venture Rs. 50000/- | Rs.13500/-
Rs. 13500/-

The copy of the letter dated 15.05.2024 is enclosed as Annexure-XI.

The committee opined that during the visit on 16.5.2024, all the stone
crushers were found non-complied w.r.t. pollution control measures.
Considering the same the compensation was re-assessed for the last
reported non-compliance i.e. 16.5.2024. In absence of the annual
turnover data, the committee opined to assess the EC based on the
pollution Index formula. The re-assessed EC calculation is as
tabulated below:

Page 23 of 196



The Environmental Compensation days calculation of non- compliance

S. Name of the Stone Crusher Env. Compensation (EC) calculated by MPPCB, Satna Revised Assessment of the EC
no. 1st day of Last day of Total Number of EC imposed Last date of Total Number Revised EC amount
violation violation days of non- of Rs. Violation observed of days of non- inRs.
observed* observed compliance by committee compliance
1 M/s. K.L Stone Crusher 11.10.2023 11.04.2024 114 11,40,000/- 16.05.2024 137 X 13,70,000.00
2 M/s. Maa kalika minerals & Stone Crusher 11.10.2023 11.04.2024 114 11,40,000/- 16.05.2024 137 X 13,70,000.00
3 M/s. Jagdamba Stone Crusher 15.07.2021 11.10.2023 505 50,50,000/- 16.05.2024 647 X64,70,000.00
4 M/s. Pradeep Stone Crusher 11.10.2023 11.04.2024 114 11,40,000/- 16.05.2024 137 X13,70,000.00
5 M/s. Devi Construction Co. 04.05.2021 11.10.2023 550 55,00,000/- 16.05.2024 692 X69,20,000.00
6 M/s. Mahakaal Stone Crusher 29.05.2021 11.10.2023 534 53,40,000/- 16.05.2024 676 X67,60,000.00
7 M/s. Satya Sai Stone Crusher 11.10.2023 11.04.2024 114 11,40,000/- 16.05.2024 137 X13,70,000.00
8 M/s. Tathagat Stone Crusher 11.10.2023 11.04.2024 114 11,40,000/- 16.05.2024 137 X13,70,000.00
9 M/s. Maa Sharda Stone Crusher 11.10.2023 11.04.2024 114 11,40,000/- 16.05.2024 137 X13,70,000.00
10 M/s. Hariom Stone Crusher 07.10.2021 11.10.2023 453 45,30,000/- 16.05.2024 589 X'58,90,000.00
11 M/s. Shubh Minerals Stone Crusher 25.01.2020 11.10.2023 838 83,80,000/- 16.05.2024 970 X97,00,000.00
12 M/s. Jai Hanuman Vikas Minerals 22.01.2021 11.10.2023 614 61,40,000/- 16.05.2024 747 X74,70,000.00

*The date of CTO expired was considering as a first day violation observed. The last day of Violation action taken by the regional officer, MPPCB, Satna.

NOTE: As non-compliance was not reported by MPPCB, Satna for M/s. Jai Bajrang Stone Crusher & M/s Shrijan Mega Venture that’s why the EC was not assessed for both
the units.
Environmental Compensation (EC) =Pix N X R x S x L;
o  Pollution Index (Pi) for crushers: 80@ (Red Category)
o N=Number of Days (1st day of non-compliance to last day of violation report)
Total days of operation in a year were taken = 225 days@ 19 days per month (1 day of calendar month = 0.63 day of operation)
o R (Rupees): Rs. 250
o S (Scale of Operation): Factor for scale of operation: 0.5
Varied based on the consented capacity@ (@ Scale of operation of stone crusher was taken as defined in CPCB) comprehensive Industry Document Series
COINDS/78/2007-08 on Stone Crusher)
o Small Scale: 3-25 TPH (factor for scale of operation is: 0.5)
o Medium Scale: 25-100 TPH (factor for scale of operation is: 1.0)
o Large Scale: 100 TPH (factor for scale of operation is: 1.5)
o The daily hours of operation of a stone crusher were taken = 10 hrs
o LF (Location Factor): 1.0 (based on the population of the city/town as per the census of India falls under less than 1 million Population) Nearby city Satna

population is 2.22 lakhs (2011 census)
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3.0 Specific observations

i. The petitioner has made 24 crushers & individuals as party
respondents out of total 39 respondents. The committee visited and
found that out of these 24, only 14 crushers were established in Devra

& Kothar villages of Satna. Out of these too, 01 is dismantled.

ii.  Out of these 13 stone crushers, only 7 have valid consent to operate
(CTO) whereas other 06 were either having only CTE or operating
without valid CTO.

iii.  All the stone crushers are operating in cluster at Kothar & Devra
villages that cumulatively increase the dust pollution of the

surrounding in absence of pollution control devices.

iv. There are 02 stone mines also found operational in Kothar & Devra
village. It is revealed that none of the mine is operating illegally,
however issues related to thin plantation, no proper mine boundary
marking, damaged road, water sprinkling frequency and data
updation of E-Khanij portal were identified. The mines have

environmental clearance for DEIAA.

V. During the visit i.e. on 16.5.2024, none of the stone crushers were
found operational. The reason stated was that heavy windblow 2-3
days back by which the tin sheds on the crusher screen, conveyor belt
got damaged and electricity supply is also discontinued since then.

Also, in few crushers the jaw crusher was found under maintenance.

Vi. Committee also observed that many tractors, trucks of miners & stone
crushers use the same transportation route due to which the public
road was damaged. The water sprinkling was also not found used
regularly by seeing the road side trees whose leaves were covered with

road dust.
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vii. It was also observed that a large-scale limestone mine of M/s
Ultratech Cement, Bela is also operational in this area, around which
these stone mines and crushers are located. The area of 03 UltraTech,
Bela mines is 70.127Ha, 200Ha & 249Ha which are located in Hinauti,
Sonra, Baijnath, Narora village. The overburden of UltraTech mines
stored haphazardly is also being used by the stone crushers to process
for the stone gitti. The boundary wall & wired fencing of UltraTech
was also found damaged at multiple points and most of the mine

boundary has no boundary wall.

viii.  All the crushers are very far from the National Highway. However, 02
crushers viz. M/s Devi Stone Crusher & M/s Hariom Stone Crusher
are situated within 500 mtrs from the Abadi area. Further, it is to
mention that these stone crushers are operational in cluster form as the

average distance between the crushers is less than 100m.

ix. Committee observed that all the stone crushers were non-complying
the pollution control measure in one way or other viz. either the
crushing & screen are not covered properly or the conveyor belts
found not covered. Also, the water sprinkling facility and metaled road
were also not found adequate majorly. The plantation is also not thin
as per the requirements. Further, none of the crusher is complying
new guideline of CPCB regarding the stone crusher published in year

2023.

X. The monitoring results reveals that out of 4 locations, Ambient air
Quality at 3 location was exceeding the prescribed 24-hourly standard
for PM1o. This is majorly due to agricultural field, road dust, bio-mass
burning. Also satellite based data revealed that PM10 majorly exceed
the prescribed standard of 100pug/m3 during January to May and
October to December. During June to Sept due to monsoon season

the air quality attain the prescribed standards.
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xi.  For water sprinkling to minimize the dust pollution, bore well is the
major source. None of the stone crusher has obtained NOC of CGWB

for extracting the ground water.

xii. ~The agricultural & health information furnished by concern
departments that there is no specific issue related to reduction in crop
produce and prevalence of bronchitis disease respectively in Devra &

Kothar village.

xiii. =~ MPPCB has issued closure direction to 12 stone crushers on reported

non-compliances and also imposed environmental compensation.

xiv. Committee observed that MPPCB specify the production capacity of
crusher in Metric Ton whereas Mining department issue permission in
Cubic Meter. This variation in measuring units, create problem in
actual assessment of the material mined and processed. A uniform

unit system is to be applied by both the departments.

xv.  Further, the mining department in few cases does not get the copy of
the CTO issued by the MPPCB, due to which miss-match in quantities
of mining or stocking is observed w.r.t. CTO production capacity.
Mining department may put a condition that mining permission/stock

permission shall only be issued when applied with the CTO.

xvi. It was observed by the committee that on imposition of the
environmental compensation on the stone crushers, the same is not
deposited by the crusher owner. Also, dismantling or re-location of the
same is being started without informing to MPPCB or mining department.
So, during any committee visit, the non-complied crusher not found on

the location and recorded as either not found or dismantled.
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xvii. Committee observed that as the cluster of mines and stone crushers
are spread on the inter-district boundary of Rewa & Satna and around
the M/s UltraTech mine due to which crushers are established in
Satna district and mined material is being transported from Rewa
district. Committee opined that mining department (jointly Rewa &
Satna) needs to carry out survey of mine and stone crushers to whom
it sell/transport mined material and also prepare the geo-map of the
area. Also keep record of the material mined and processed to avoid

illegal mining in the area.

The photographs are enclosed as Annexure-XII.
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4.0 Recommendation

i. MPPCB may impose revised environmental compensation on the non-
complying crusher units as tabulated below:

S. Name of the Stone Crusher Revised EC

no amount in Rs.
1 M/s. K.LL Stone Crusher 213,70,000/-
2 M/s. Maa kalika minerals & Stone Crusher 213,70,000/-
3 M/s. Jagdamba Stone Crusher 2 64,70,000/-
4 M/s. Pradeep Stone Crusher X 13,70,000/-
5 M/s. Devi Construction Co. 269,20,000/-
6 M /s. Mahakaal Stone Crusher 267,60,000/-
7 M /s. Satya Sai Stone Crusher 213,70,000/-
8 M/s. Tathagat Stone Crusher 213,70,000/-
9 M /s. Maa Sharda Stone Crusher 213,70,000/-
10 M/s. Hariom Stone Crusher ¥ 58,90,000/-
11 M/s. Shubh Minerals Stone Crusher 2 97,00,000/-
12 M/s. Jai Hanuman Vikas Minerals X 74,70,000/-

ii. ~MPPCB need to survey for all the stone crushers established earlier
and found out as how many got dismantled or dismantling/relocating
the crushers and accordingly take appropriate action to impose
penalty on past violation.

iii. ~Both the mining query/lease need to obtain Environmental Clearance
from SEIAA.

iv. ~MPPCB shall ensure that none of the stone crusher & mining query
operates without valid CTO and also ensure that all comply the
prescribed consent condition and operate accordingly.

v.  MPPCB shall carry out ambient air monitoring during the operational
period of the crushers to account the increase in pollution load in
comparison to non-operational period.

vi. MPPCB shall ensure that both the crushers viz. M/s Devi Stone
Crusher & M/s Hariom Stone Crusher does not operate within

500mtrs distance from Abadi area.

vii.  Stone crusher shall obtain NOC of CGWB for extracting the ground
water.
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viii  As observed the cluster of mines and stone crushers are spread on the
inter- district boundary of Rewn 8 Satna and around the M/s
UltraTcch mine due to which, the crushers ecstablished in Satna
boundary arc transporting material from Rewa boundary. Mining
department (jointly Rewa & Satna) needs to carry out survey of mine
and stone crushers to whom it sell/transport mined material and also
prepare the geo-map of the area. Also keep record of the material
mined and processed to avoid illegal mining in the area.

- {Lachba Jangde} {Dr. Jaz Prakash: Shuklaj
Deputy Collector, Satna ‘Member; MP—SEIAA Bhopal
(S M Pandey) (Sunil Kumar Meena)
Regional Head D'rate of Geology Scientist “E”

& Mining Regional office, Rewa CPCB, RD, Bhopal

.
P » p " i
v/« .-"‘/ . PN . Lo
" i N RIS
—_ i VI e
. R B

(K.P. Soni)
Regional Officer
MPPCB Satna

(Note:- Dr. Puspendra Singh Bundela Ex Regional Officer MPPCB Satna is retired on
dated 31/05/2024 and Sh. K.P.Sonl is working as present Regional Officer of
Regional office Satna)
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T"“:‘uﬁw 1 CULILDTIAL VAUTE M -
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et wwe, - Amarpatan Maihar By Pass,

Al T ?( E Rewa Road Satna,Pin -485001
4 Satna

Tele : 07672-237273

CTE-Fresh - CONBENT NO: #+¢ ‘PCH ID: 126922:

Consent N“"-’“‘“’-‘ﬂéted. 16/10/2019

i M/s. Subh Minerals,
2 Kh. No.36/2, 36/3, Vill.- Kothar- Bela

Tal : Amarpatan, Dist : Satna,

Subject: Grant of Consent to Establish under section 25 of the Water (Prevention & Control of Pollution) Act,1974 under section 2]

of the Air (Prevention & Control of Pollution) Act,1981
Your Consent to Establish Application Receipt No. 859686 Dt. 07/09/2019 and last communication

Dt.09/08/2019

Ref: received on

TR i =

under section 25 of the Water (Prevention & Control of Pollution) Act,1974 under

ollution) Act,1981 and without reducing your responsibilities under the said Acts in

Without prejudice to the powers of this Board
trial plant/activities at Kh. No.36/2,

section 21 of the Air (Prevention & Control of P
any way, this is to inform you that this Board grants Consent to Establish for setting up of an indus
1

36/3, Vill.- Kothar- BelaTal : Amarpatan, Dist : Satna,

SUBJECT TO THE FOLLOWING CONDITIONS :-
Kh. No.36/2, 36/3, Vill.- Kothar- Bela,Tal : Amarpatan, Dist : Satna,

: a. Location:
b. The capital investment in lakhs: Rs. 49.5
¢. Product & Production Capacity:

" Product | " - Qty /year
Stone Gitti [25000.000 M.T (Twenty five thousand
Imetric tones per year only )

The consent (for operation) as required shall be granted to your industry after fulfillment of all the conditions mentioned above.
For this purpose you shall have to make an application to this Board in the prescribed proforma at least two months before the
2xpected date of commissioning of your industry. The applicant shall not operate the unit without obtaining consent for operation
from the Board and shall not bring in to use any out let for the discharge of effluent and gaseous emission.

Enclosures:-
* Conditions under Water Act
* Conditions under Air Act
* General conditions

O riqin st ww‘r

- s ( {-:; f + LemiaT

$apls ve b o tin dalbiar
e-Signed On 16/10/2019 17:52:46 ARUN KUMAR SHRIVASTAVA
(Organic Authentication on AADHAR from UIDAI Server) Regional Officer

TPAV # IMS4FNQIVU

lidated onfine from xgn.mp.atc.un wiing "1 PAV" Number. Page: 1/§

o]
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Amarpatan Maihar By Pass,
Rewa Road Satna,Pin -485001
Satna

Tele : 07672-237273

CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974 :-
1. The daily quantity of trade effluent at out fall of the unit shall not exceed 0.000 KL/d d the dail i
at out fall of the unit shall not exceed 0.300 KL/day Saanncly gy g

2. Trade Effluent Treatment:-

'_l‘_h.c applicant shall provide comprehensive effluent treatment system as per the proposal submitted to the Board and
maintain the same properly to achieve following standards-

llrpll Between 55-90 TDS Not exceed 2100 mg/.
ESuspcndcd Sohds Not exceed 100 mg/l. Chlorides Not exceed 1000 mg/.
| BOD 3 Days 270C Not exceed 30 mg/l.

[coD Not exceed 250 mg/,

:Oil and grease Not exceed 10 mgA,

For other parameters general standards of discharge as notified under EP Act 1986 shall be applicable.

3. Sewage Treatment :- The applicant shall provide comprehensive sewage treatment system as per the proposal submitted
to the Board and maintain the same properly to achieve following standards-

pH Between 55-9.0
:Suspcndcd Solids Not exceed 100 mg/1.
\BOD 3 Days 270C Not exceed 30 mg/l.
'COD Not exceed 250 mg/.
Oil and grease Not exceed 10 mg/l.
"Sr. Water Code (Qfy in Klpd - Kilo Ltr.per Day)| WC: 2500 [WWG.:0.300. ... Water. SoUree o oiroe v Remark ..
I Dust Suppression 2.000 1.000 | Tankers I

4. The effluent shall be treated up to prescribed Standards and reuse in the process, for cooling and for green belt
devolvement/gardening within premises. Hence zero discharge condition shall be practiced. In no case treated effluent shall
be discharged outside of industry/unit premises.

5. All treatment/control facilities/systems installed or used by the applicant shall be regularly maintained in good working
order and operate effectively/efficiently to achieve compliance of the terms and conditions of this consent

6. The Consent does not authorize or approve the Construction of any physical structures or facilities or the undertaking of
any work in any water course or within its high flood level (HFL) area

7. The specific effluent limitations and pollution control systems applicable to the discharge permitted herein are set forth as
above conditions.

8. Compilation of Monitoring data-

i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the
volume and nature of monitored discharge.

ii. Following promulgation of guidelines establishing test procedures for the analysis of pollutants, all sampling and
analytical methods used to meet the monitoring requirements specified above shall conform to such guidelines unless
otherwise specified sampling and analytical methods shall conform to the latest edition of the Indian Standard specifications
and where it is not specified the guidelines as per standard methods for the examination of Water and Waste latest edition of
the American Public Health Association, New York U.S.A. shall be used.

iii. The applicant shall take samples and measurement to meet the monthly requirements specified above and report online
through XGN the same to the Board.

9. Recording of Monitoring Activities & Results- ) L .
i. The applicant shall make and maintain online records of all information resulting from monitoring activities by this
Consent.
ii. The applicant shall record for each measurement of samples taken pursuant to the requirements of this Consent as
follows:

(i) The date, exact place and time of sampling

(i1) The dates on which analysis were performed

(iii)Who performed the analysis?

Consent No:CTE-70566

Lhis Cerificate pencrated from xgn mp.uic.an are valid and does nol require physical signaiures, the certificate can be validated anline from xgn.mp.nic.an using “TPAV" Number. Page: 2/5§
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Rewa Road Satna,Pin -485001
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D Satna
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(iv)The analytical techniques or methods used and

(v)The result of all required analysis
iii. If the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such
monitoring in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed
by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form.
iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of
Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation.
The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of
pollutants by the applicant or when requested by Central or State Board or the court.

un

10. Reporting of Monitoring Results:-
Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring

report on line to the Board.

11. Limitation of discharge of oil Hazardous Substance in harmful quantities:-

The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations
into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive
the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses.

12. Limitation of visible floating solids and foam:
During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam.

13. Disposal of Collected Solid waste/sludge-

All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazardous & other waste (M&TM)
Rules 2016. And/other Solids Sludges, dirt, silt or other pollutant separated from or resulting from treatment shall be
disposed of in such a manner as to prevent any pollutant from such materials from entering any such water Any live fish,
Shall fish or other animal collected or trapped as a result of intake water screening or treatment may be returned to eaters
body habitat.

14. Provision for Electric Power Failure-
The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative
electric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and

conditions of the Consent.

15. Prohibition of By pass system of treatment facilities-
The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms

and conditions of this Consent in prohibited except :

i where unavoidable to prevent loss of life or severe property damage, or

i Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and
conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.

16. Industry/Institute/mine management shall submit the information online through XGN in reference to compliance of
consent conditions.

CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981 :-

1. The applicant shall provide comprehensive air pollution control system consisting of control equipments as per the proposal
submitted to the Board with reference to generation of emission and same shall be operated & maintained continuously so as to
achieve the level of pollutants to the following standards:-

2. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly
on quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated:
16/11/09. Some of the parameters are as follows:

a. Particulate Matter (less than 10 micron) - 100 pg/m’ (PM10 ug/m® 24 hrs. basis)

b. Particulate Matter (less than 2.5 micron) - 60 pg/m* (PM2.5 pg/m® 24 hrs. basis)

¢. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 pg/m’

d. Nitrogen Oxides [NOx] (24 hrs, Basis) - 80 pg/m?

e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 pg/m’

Consent No:CTE-70566

Tl Cernficate gervruted from sgn.mp.nic.in are valid und does not require physical signatures, the ceritficate can be validated online from xgn.mp.mc.in wsing "1 PAV" Number. Page:3/5
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Rewa Road Satna,Pin -485001
Satna
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3. Th_e industry shall take adequate measures for control of noise level generated from industrial activities within the
premises less than 75 dB(A) during day time and 70 dB(A) during night time.

4. Industry/Unit shall provide with cach stack port hole with safe platform of | meter width with support & spiral ladder/

Stepped ladder with hand rail up to monitoring platform as per specifications given in part-11l emission regulation of CPCB.
In no case monkey ladder shall be allowed as stack monitoring facility.

5. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of
emission/section/activities.

6. All other fugitive emission sources such as leakages, seepages, spillages etc shall be ensured to be plugged or sealed or
made airtight to avoid the public nuisance.

7. The industry/ unit shall ensure all necessary arrangements for control of odour nuisance from the industrial activities or
process within premises

3. All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to
transportation and internal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages, spillages
etc.

9. Industry shall take effective steps for extensive tree plantation atleast in 03 rows of the local tree species with minimum

spacing of 4X4 meter within or around the industry/unit premises for general improvement of environmental conditions and
as stated in additional condition

Additional Air condition:- (if any)

e
.

1.Industry shall have to implement the following pollution control measures as prescribed by EPA Notification and as
per direction of NGT before start of production.

(a) Dust containment cum suppression system including water spraying system for the equipment or unit.
(b) Construction of wind breaking walls of sufficient height.

(c) Construction of the metalled road with in the premises.,

(d) Regular cleaning and wetting of the ground with in the premises.
(¢) Growing of the green belt along the periphery.

2.Industry shall fallow the MP Pollution Control Board guide line which are issued on yr.2004,in case failure for compliance of their norms
this consent shall be automatically cancelled .

GENERAL CONDITIONS:

2. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative,
upon the representation of credentials:

a. To inspect raw material stock, manufacturing processes,
Board.

b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to
be kept under the terms and conditions of this Consent.

c. To have access at reasonable times to any records required to be kept under the terms and conditions of this
Consent.

reactors, premises etc to perform the functions of the

d. To inspect at reasonable times any monitoring equipment or monitoring method require

d in this Consent: or,
¢. To sample at reasonable times any discharge or pollutants.

3. 'I'his consent/authorisation is transferable, in case of change of ownership/management and addresses of new
Owner/partner/Directors/proprietor should immediately apply for the same.

4. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive
privileges, nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or
regulations.

Consent No:CTE-70566

require physical signatures, the certificate can be validated online from xgn.mp.nic.in using "TPAVP" Number.

[his €ernficate gencrated from sgn.mp.nic.in are valtd and does not

Page:4/5
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5. Industry shall install separate electric metering arrangement for running of pollution control devices and this arrangement
shall be made in such fashion that any non functioning of pollution control devices shall immediately stop electric supply to
the production and shall remain tripped till such time unless the pollution control device/devices are made functional. The

record of electricity consumption for running of pollution control equipment shall be maintained and submitted to the Board

every month
6. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 or Authorization

under the provisions of Hazardous and other Waste (Management & Transboundary movement) Rules 20 16 only and does
not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the

unit separately and have to comply separately as per there Act / Rules,
7. Balance consent/authorisation fee, if any shall be recoverable by the Board even at a later date.

8. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the
date of expiration of this consent/authorisation

9. The industry/unit shall establish a separate environmental cell, headed by senior officer of the unit for reporting the
environmental compliances. The industry/ Unit shall submit environmental statement for the previous year ending 3]st

March on or before 30th September every year to the Board.
10. Industry shall obtain membership of Emergency Response Center of the Board if needed.

11. Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the
imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act.

12. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole
or in part during its term for cause including, but not limited to, the following :

(a) Violation of any terms and conditions of this Consent.

(b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.

(c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.

13. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and
necessary action will be initiated against the industry.

Additional condition:- (if any) :-

For and on behalf of
M.P. Pollution Control Board

w5 Sy dng from LTDL
ed-':}'r-‘ = w
LS s

’
Castoly com w Ta Anibasr

Consent No:CTE-70566

s €eriiicate generated from xgn.mp.nic.in are valid and does not require physical sig es, the cernficate can be validated online from xgn.mp.nic.in using "TPAV" Numbe P 5/5
-mp.aic. ‘umber. age: 5/ 5
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Consent Order M.P. Pollution Control Board - Satna
Amarpatan Maihar By Pass,

Rewa Road Satna,Pin -485001

Satna

Tele : 07672-237273

\: RED-SMALL H CTE-Fresh VALID UP TO: 17/12/2023 CONSENT NO: #++ pcgm;llgz.r,s’

Dated: 14/01/2019

NO: /MPPCB/SAT

To,
M/s. Jai Hanuman Vikash Mincrals Stone Crusher,
Araji No.958/5, Village - Deora,

Tal : Rampur Baghelan, Dist : Satna,(M.P.)

Grant of Consent to Establish under section 25 of the Water (Prevention & Control of Pollution) Act,1 974 under section 21

of the Air (Prevention & Control of Pollution) Act,1981
Your Consent to Establish Application Receipt No. 754411 Dt, 18/12/2018 and last communication received on

Dt.23/11/2018

Subject:

Ref:

5 of the Water (Prevention & Control of Pollution) Act,1974 under
responsibilities under the said Acts in

Without prejudice to the powers of this Board under section 2
dustrial plant/activities at Village -

section 21 of the Air (Prevention & Control of Pollution) Act,1981 and without reducing your
any way. this is to inform you that this Board grants Consent to Establish for setting up of an in

Deora,tchsil - Rampur Baghelan ,, Satna, Phone No. 9691968378

SUBJECT TO THE FOLLOWING CONDITIONS :-
a. Location:  Araji No.958/5, Village - Deora, Tehsil - Rampur Baghelan ,Distt., Satna, Contact No. 9691968378

b. The capital investment in lakhs: Rs. 30.0

c. Product & Production Capacity:
~ Product | CTEQty Applicd Qty /year
Stone Gitti | 10000.000 M.T 10000.000M.T |
The consent (for operation) as required shall be granted to your industry afler fulfillment of all the conditions mentioned above.
For this purpose you shall have to make an application to this Board in the prescribed proforma at least two months before the
expected date of commissioning of your industry. The applicant shall not operate the unit without obtaining consent for operation

from the Board and shall not bring in to use any out let for the discharge of effluent and gaseous emission.

Enclosures:-
* Conditions under Water Act

* Conditions under Air Act
* General conditions

ARUN KUMAR SHRIVASTAVA
Regional Officer

e-Signed On 15/01/2019 16:51:20

# bnlgading fowm UIUL

o f P saTver . iy

s } LA -'Z" el ( er)
1ot require physical signatures, the certificate can be validated online from xgn.mp.nic.in using TPATPAN# 76X X819 1 A0

Th fagtedsy 5 go weh dckbars  onmp.nic.in are volid and does
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Consent Order M.P. Pollution Control Board - Satna
Amarpatan Maihar By Pass,
Rewa Road Satna,Pin -485001

Satna
Tele : 07672-237273

CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974 :-
1. The daily quantity of trade effluent at out fall of the unit shall not exceed 0,000 KL/day, and the daily quantity of sewage
at out fall of the unit shall not exceed 0.000 KL/day

2. Trade EfMuent Treatment:-

The applicant shall provide comprehensive eMuent treatment system as per the proposal submitted to the Board and
maintain the same properly to achicve following standards-

T Between 55-90 TDS Notexceed 2100 mg/l.
{Suspended Solids Not exceed 100 mg/l. Chlorides Not exceed 1000 mg/1.
{BOD 3 Days 270C Notexceed  30mgl.

EICl D Not exceed 250 mg/l.

iOﬂ and grease Not exceed 10 mg/l.

For other parameters general standards of discharge as notified under EP Act 1986 shall be applicable.

3. Sewage Treatment :- The applicant shall provide comprehensive sewage treatment system as per the proposal submitted
to the Board and maintain the same properly to achieve following standards-

pH Between 55-9.0
Suspended Solids Not exceed 100 mg/l.
'BOD 3 Days 270C Notexceed 30 mg/.
'coD Not exceed 250 mg/l.
Oil and grease Not exceed 10 mg/1.

4 The effluent shall be treated up to prescribed Standards and reuse in the process, for cooling and for green belt
devolvement/gardening within premises. Hence zero discharge condition shall be practiced. In no case treated effluent shall
be discharged outside of industry/unit premises.

5 All treatment/control facilities/systems installed or used by the applicant shall be regularly maintained in good working
order and operate effectively/efficiently to achieve compliance of the terms and conditions of this consent

6. The Consent does not authorize or approve the Construction of any physical structures or facilities or the undertaking of
any work in any water course or within its high flood level (HFL) area

7. The specific effluent limitations and pollution control systems applicable to the discharge permitted herein are set forth as
above conditions.

8. Compilation of Monitoring-

i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the
volume and nature of monitored discharge.

ii. Following promulgation of guidelines establishing test procedures for the analysis of pollutants, all sampling and
analytical methods used to meet the monitoring requirements specified above shall conform to such guidelines unless
otherwise specified sampling and analytical methods shall conform to the latest edition of the Indian Standard specifications
and where it is not specified the guidelines as per standard methods for the examination of Water and Waste latest edition of
the American Public Health Association, New York U.S.A. shall be used.

iii. The applicant shall take samples and measurement to meet the monthly requirements specified above and report online
through XGN the same to the Board.

9. Recording of Monitoring-
i. The applicant shall make and maintain online records of all information resulting from monitoring activities by this
Consent.
ii. The applicant shall record for each measurement of samples taken pursuant to the requirements of this Consent as
follows:

(i) The date, exact place and time of sampling

(ii) The dates on which analysis were performed

(iii))Who performed the analysis?

(iv)The analytical techniques or methods used and

(v)The result of all required analysis

Thes Cert ficate gencrated from cgn.mp.ic.in are valid and does not require physical signatures, the certifi can be validat

d anline fram xgn.mp.nic.in using *TPAV™ Number. Page:2/6
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Consent Order M.P. Pollution Centrol Board - Satna
Amarpatan Maihar By Pass,

Rewa Road Satna,Pin -485001

Satna

Tele : 07672-237273

iit. 1f the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such
monitoring in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed
by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form,

iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of
Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation,
The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of pollutants
by the applicant or when requested by Central or State Board or the court,

10. Reporting of Monitoring Results:-
\Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring
report on line to the Board.

11. Limitation of discharge of oil Hazardous Substance in harmful quantities:-

The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations
into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive
the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses.

12. Limitation of visible floating solids and foam:
During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam.

13. Disposal of Collected Solid-

All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazd & other waste Rules 2016.
And/other Solids Sludges, dirt, silt or other pollutant separated from or resulting from treatment shall be disposed of in such
a manner as to prevent any pollutant from such materials from entering any such water Any live fish, Shall fish or other
animal collected or trapped as a result of intake water screening or treatment may be returned to eaters body habitat.

14. Provision for Electric Power Failure-

The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative
electric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and
conditions of the Consent.

15. Prohibition of By pass system-

The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms
and conditions of this Consent in prohibited except :

i. where unavoidable to prevent loss of life or severe property damage, or

ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and
conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.

16. Industry/Institute/mine management shall submit the information online through XGN in reference to compliance of
consent conditions.

CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981 :-

1. The applicant shall provide comprehensive air pollution control system consisting of control equipments as per the proposal
submitted to the Board with reference to generation of emission and same shall be operated & maintained continuously so as to
achieve the level of pollutants to the following standards:- _
2. Ambicnt air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly on quarterly basis:
The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated: 16/11/09. Some of the parameters are as
follows:

a. Particulate Matter (less than 10 micron) - 100 pg/m3 (PM10 pg/m3 24 hrs. basis)

b. Panticulate Matter (less than 2.5 micron) - 60 pg/m3 (PM2.5 pg/m3 24 hrs. basis)

c. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 pg/m3

d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 pg/m3

¢. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 pg/m3

Thix Certificate generated from xgn.mp.nic.in are valid and does nol require physical signatures, the certificate can be validated anline fram xgn.mp.nic.in using “TPAV" Number. Page:3/6
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3. The industry shall take adequate measurcs for control of noise level generated from industrial activitics within the
premises less than 75 dB(A) during day time and 70 dB(A) during night time.

4. Industry/Unit shall provide with cach stack port hole with safe platform of | meter width with support & spiral
ladder/ Stepped ladder with hand rail up to monitoring platform as per specifications given in part-III emission
regulation of CPCB. In no case monkey ladder shall be allowed as stack monitoring facility.

5. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of
cmission/section/activities.

6. All other fugitive emission sources such as leakages, seepages, spillages etc shall be ensured to be plugged or sealed or
made airtight to avoid the public nuisance.

7. The industry/ unit shall ensure all necessary arrangements for control of odour nuisance from the industrial activities or
process within premises

S. All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to

transportation and internal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages, spillages
clc.

9. Industry shall take effective steps for extensive tree plantation atleast in 03 rows of the local tree species with minimum

spacing of 4X4 meter within or around the industry/unit premises for general improvement of environmental conditions and
as stated in additional condition

Additional Air condition:- (if any) :-

1 Industry shall have to implement the following pollution control measures as prescribed by EPA Notification and as per direction
of NGT before start of production.

(a) Dust containment cum suppression system including water spraying system for the equipment or unit.
(b) Construction of wind breaking walls of sufficient height.

(c) Construction of the metalled road with in the premises.

(d) Regular cleaning and wetting of the ground with in the premises.

(¢) Growing of the green belt along the periphery.

GENERAL CONDITIONS:

2. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized
represcatative, upon the representation of credentials:

a. To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions
of the Board.

b. To enter upon the applicant’s premises where an cffluent source is located or in which any records are
required to be kept under the terms and conditions of this Consent.

¢. To have access at reasonable times to any records required to be kept under the terms and conditions of
this Consent.

d. To inspect at reasonable times any monitoring equipment or monitoring method required in this
Consent: or,

e. To sample at reasonable times any discharge or pollutants.

3. This consent/authorisation is transferable, in case of change of ownership/management and addresses of new
Owner/pariner/Directors/proprietor should immediately apply for the same.

4. The issuance of this Consent does not convey any property rights in either real or personal property or any

exclusive privileges, nor does it authorise any invasion of personal rights, nor any infringement of Central, State
or local laws or regulations.

5. Industry shall install separate electric metering arrangement for running of pollution control devices and this
arrangement shall be made in such fashion that any non functioning of pollution control devices shall
immediately stop electric supply to the production and shall remain tripped till such time unless the pollution

This Certificate generated from sgn.mp.uic.in are valid and does nof require physical signatures, the certificate can he validated anline from xgu.mp.nic.in using “TPAV" Numher.
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Consent Order

control device/devices are made functional. The record of electricity consumption for running of pollution

control equipment shall be maintained and submitted to the Board every month

ollution control Act 1974 or Air Pollution Control act, 1981 or

d other Waste (Management & Transboundary movement)
cies. License required from other

d have to comply separately as per there Act/

6. This consent is granted in respect of Water p
Authorization under the provisions of Hazardous an
Rules 2016 only and does not relate to any other Department/Agen:
Department/Agencies have to be obtained by the unit separately an
Rules.

7. Balance consent/authorisation fee, if any shall be recoverable by the Board even at a later date.

3. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day
prior to the date of expiration of this consent/authorisation

9. The industry/unit shall establish a separate environmental cell, headed by senior officer of the unit for
reporting the environmental compliances. The industry/ Unit shall submit environmental statement for the
previous year ending 31st March on or before 30th September every year to the Board.

10. Industry shall obtain membership of Emergency Response Center of the Board if needed.

btaining consent or compliance of consent conditions shall

11. Knowingly making any false statement for o
rovided under the section 42(g) of the Water Act or section 38

result in the imposition of criminal penalties as p!
(g) of the Air Act.

12. Afier notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the
Board in whole or in part during its term for cause including, but not limited to, the following :

(a) Violation of any terms and conditions of this Consent.

(b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.

(c) A change in any condition that requires temporary or permanent reduction or elimination of the
authorized discharge.

13. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as

canceled and necessary action will be initiated against the industry.

Additional condition:- (if any)

s

For and on behalf of
M.P. Pollution Control Board

( Regional Officer )

ARUN KUMAR SHRIVASTAVA

nlesding Poem UTDAL Regional Officer
Gy ﬁ?if- rerver. O o e-Signed On 15/01/2019 16:51:20
ganic Authentication on AADHAR from UIDAI Server)
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Jugpgrd No: 146940405308 b0 Consent No:AW-112544

To,
The Occupicr,

M/s. K.L. Stone Crusher,Village - Kothar,
Village - Kothar,
Tal : Amarpatan, Dist : Satna

Subject: Grant of Renewal of consent under section 25 of the Water (Prevention & Control of Pollution) Act,1974 & under section
21 of the Air (Prevention & Control of Pollution) Act,1981

Ref: Your Renewal of consent Application Receipt No. 1263696 Dt. 15/04/2023

With reference to your above application for consent to operate has been considered under the aforesaid Acts and existing rules therein.

The M. P. Pollution Control Board has agreed to grant consent up to 02/02/2026, subject to the fulfillment of the terms & conditions,
enclosed with this letter and-

SUBJECT TO THE FOLLOWING CONDITIONS :-

a. Location: Village — Kothar, Amarpatan, Satna
b. The capital investment in lakhs: Rs. 34
¢. Product & Production Capacity:

THE " Product S Qty L yearsi = I MR RN
Stone Gitti 45000 M..T (Forty Five Thousand Metric Tonnes Per Year Only.)
Stone Dust 15000 M.T (Fifteen Thousand Metric Tonnes Per Year Only.)

Note - For any change in above industry shall obtain fresh consent from the hoard.

The Validity of the consent is up to 02/02/2026 and has to be renewed before expiry of consent validity. Online application through
XGN with annual license fees in this regard shall be submitted to this office 6 months before expiry of the consent/Authorization.
Board reserves the right to amend/cancel / revoke the above condition in part or whole as and when required.

Enclosures:-
* Conditions under Water Act
* Conditions under Air Act
* General conditions

Copy to:-
P 1. S.E., M.P. Poorvi Kshetra Vidyut Vitran Company Limited Satna for information and
Reconnection of electricity of the industry.
Coristsirmtin Signature Nog-Verified o
e ¥ 4 gﬁ'f b tad lg:%gasll DSngge E KAILASH L@
Lartoda S om s Ambbaer Date: 04/05/26d3 06:35:32 PM KAILASH PRASAD SONI

(Organic Authentication on AADHAR from UIDAI Server) Regional Officer
TPAYVY # TPB1XI25FJ

This Certificate generated fram xgn.mp.nic.in are valid and does not reguire physical signatures, the certificate can be validuted online from xgu.mp.nic.in using "TPA V" Number. Pupge: 1/6
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CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974 :-
1. The daily quantity of trade cfflucnt at out fall of the unit shall not exceed 0.000 KL/day, and the daily quantity of sewage
at out fall of the unit shall not exceed 0.300 KL/day

2. Trade Effluent Treatment:-

The applicant shall provide comprehensive effluent treatment system as per the proposal submitted to the Board and
maintain the same properly to achicve following standards-

e Between 55-90 ™S Notexceed 2100 mgl. ]
|Suspended Solids Not exceed 100 mg/l. Chlorides Not exceed 1000 mg/1. i
}nop, Days 27°C Not exceed 30 mg/l. i
oD Not exceed 250 my/l. i
|(hl and grease Not exceed 10 mg/l. _‘t

For other parameters general standards of discharge as notified under EP Act 1986 shall be applicable.

3. Sewage Treatment :- The applicant shall provide comprehensive sewage treatment system as per the proposal submitted
10 the Board and maintain the same properly to achieve following standards-

pH Between 5.5-9.0
Suspended Solids Not exceed 100 mg/l.
BOD 3 Days 27°C Not exceed 30 mg/l.
|coD Not exceed 250 mg/l.
01l and greasc Not exceed 10 mg/l.
"SrWater Code (Qty in Kipd - Kilo Ltr per Day)| WC:: 5.500 IWWG 70300, WaterSource . | Remark ¥
I Domestic Purpose 0.500 0.300 Borewell L |
2 Others.... 5.000 0.000 Borewell —

4 The effluent shall be treated up to prescribed Standards and reuse in the process, for cooling and for green belt
devolvement/gardening within premises. Hence zero discharge condition shall be practiced. In no case treated effluent shall
be discharged outside of industry/unit premises.

5. Water meter preferably electromagnetic/ultrasonic type with digital flow recording facilities shall be installed separately
for category wise consumption of water for Industrial cooling/boiler feed, mine spray, process & domestic purposes and
data shall be submitted online through XGN monthly patrak/statements. The industry/unit shall also monitor the treated
wastewater flow and report the same online through monthly patrak/statements.

6. Any change in production capacity, process, raw material used etc. and for any enhancement of the above prior
permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this
consent, Facility expansions, production increases or process modifications which result new or increased discharges of
pollutants must be reported by submission of a fresh consent application for prior permission of the Board

7. Al treatment/control facilities/systems installed or used by the applicant shall be regularly maintained in good working
order and operate effectively/efficiently to achieve compliance of the terms and conditions of this consent

8. The Consent does not authorize or approve the Construction of any physical structures or facilities or the undertaking of
any work in any water course or within its high flood level (HFL) area

9. The specific effluent limitations and pollution control systems applicable to the discharge permitted herein are set forth as
above conditions.

10. Compilation of Monitoring data-
i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the
volume and nature of monitored discharge.
i1. Following promulgation of guidelines establishing test procedures for the analysis of pollutants, all sampling and
analytical methods used to meet the monitoring requirements specified above shall conform to such guidelines unless
otherwisc specified sampling and analytical methods shall conform to the latest edition of the Indian Standard specifications
and where it is not specified the guidelines as per standard methods for the examination of Water and Waste latest edition of
the American Public Health Association, New York U.S.A. shall be used.

Consent No:AW-112544
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iii. The applicant shall take samples and mecasurement 1o meet the monthly requirements specified above and report online
through XGN the same to the Board.

11. Recording of Monitoring Activilics & Results-

i. The applicant shall make and maintain online records of all information resulting from monitoring activities by this
Consent.

ii. The applicant shall record for each measurement of samples taken pursuant to the requirements of this Consent as
follows:

(i) The date, exact place and time of sampling

(ii) The dates on which analysis were performed

(iii))Who performed the analysis?

(iv)The analytical techniques or methods used and

(v)The result of all required analysis
iiii. It the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such
monitoring in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed
by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form,
iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of
Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation.
The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of
pollutants by the applicant or when requested by Central or State Board or the court.

12. Reporting of Monitoring Results:-

Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring
report on line to the Board.

13. Limitation of discharge of oil Hazardous Substance in harmful quantities:-

The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations
into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive
the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses.

14. Limitation of visible floating solids and foam:
During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam.

15. Disposal of Collected Solid waste/sludge-

All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazardous & other waste (M&TM)
Rules 2016. And/other Solids Sludges, dirt, silt or other pollutant separated from or resulting from treatment shall be
disposed of in such a manner as to prevent any pollutant from such materials from entering any such water Any live fish,

Shall fish or other animal collected or trapped as a result of intake water screening or treatment may be returned to eaters
body habitat.

16. Provision for Electric Power Failure-

The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative
electric power source sufficient to operate all facilitics utilized by the applicant to maintain compliance with the terms and
conditions of the Consent.

17. Prohibition of By pass system of treatment facilities-

The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms
and conditions of this Consent in prohibited except :

i. where unavoidable to prevent loss of life or severe property damage, or

ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and
conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.

18. Industry/Institute/mine management shall submit the information online through XGN in reference to compliance of
consent conditions.

Additional Water condition:-

Consent No:AW-112544
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CONDITIONS PERTAINING TO AIR ([PREVENTION & CONTROL OF POLLUTION) ACT 1981 :-

1. The applicant shall provide comprehensive air pollution control system consisting of control equipments as per the
proposal submitted to the Board with reference to generation of emission and same shall be operated & maintained

continuously so as to achieve the level of pollutants to the following standards:-

[Name of section Capacity 1 Stack . Fuel GoniFol equipment td be Instaiied |10 TP.M, 50X, _
& o NS SRR ST helphi(m sy S A G s NOX(mg/NM3)
Stone Crushing | stoneerusher | O | (WaterSprinkler, _ [PmI0&PM2.5

at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly

2. Ambient air quality
lity norms are prescribed in MOoEF gazette notification no. GSR/826(E), dated:

on quarterly basis: The Ambicnt air qua
16/11/09. Some of the parameters are as follows:
a. Particulate Matter (less than 10 micron) - 100 pg/m’ (PM10 pg/m’ 24 hrs. basis)
b. Particulate Matter (less than 2.5 micron) - 60 pg/m’ (PM2.5 pg/m® 24 hrs. basis)
¢. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 pg/m’
d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 pg/m’
¢. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 pg/m’

3. The industry shall take adequate measures for control of noise level generated from industrial activities within the

premises less than 75 dB(A) during day time and 70 dB(A) during night time.

£ 1 meter width with support & spiral ladder/

4. Industry/Unit shall provide with each stack port hole with safe platform o
111 emission regulation of CPCB.

Stepped ladder with hand rail up to monitoring platform as per specifications given in part-
In no case monkey ladder shall be allowed as stack monitoring facility.

5. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of

emission/section/activities.

6. All other fugitive emission sources such as leakages, seepages, spillages etc shall be ensured to be plugged or sealed or

made airtight to avoid the public nuisance.

7. The industry/ unit shall ensure all necessary arrangements for control of odour nuisance from the industrial activities or

process within premises

8. All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to
transportation and internal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages, spillages
elc.

9. Industry shall take effective steps for extensive tree plantation preferably within or around the industry/unit premises for
general improvement of environmental conditions and as stated in below.

(Minimum number of plants to be planted by the unit:-30 Nos. )

Additional Air condition:-
Industry shall have to implement the following pollution control measures as prescribed by

per direction of NGT before start of production.
(a) Dust containment cum suppression system including water spraying system for the equipment or unit.
(b) Construction of wind braking walls of sufficient height.
(¢) Construction of the metalled road with in the premises.
(d) Regular cleaning and wetting of the ground with in the premises.
(¢) Growing of the green belt along the periphery.
2. Industry shall fallow the MP Pollution Control Board guidelines w
compliance of their norms this consent shall be automatically cancelled.

1. EPA Notification and as

hich are issued on year 2004; in case failure for

Conscent No:AW-112544
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GENERAL CONDITIONS:

1. The non hazardous solid waste arresting in the industry/unit/unit premises sweeping, ctc. be disposed off scientifically so as

not to causc any nuisance/pollution. The applicant shall take necessa issi ivi iti :
: : : A crmission fi i
site. 1f required. ryp rom civic authorities for disposal to dumping

Non Hazardous Solid wastes:-

Type of waste Quantlty Disposal
Scrap/ Plastic packing material wood, card board, gunny begs etc Sale to authorized party/As Per CPCB.
MoEF Guide lines / Others.

2. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative, upon the
representation of credentials:

a. To inspect raw material stock, manufacturing processes, reactors, premises ctc to perform the functions of the Board.

b. To enter upon the :}pphcant's premises where an effluent source is located or in which any records are required to be kept
under the terms and conditions of this Consent.

c. To have access at reasonable times to any records required to be kept under the terms and conditions of this Consent.
d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,
¢. To sample at reasonable times any discharge or pollutants.

3. This consent / authorisation is transferable in nature, in case of any change in ownership / management, the new owner /
partner / directors / proprietor shall immediately apply for the consent with new requisite information.

4 The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive privileges,
nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or regulations.

5. Industry shall install separate electric metering arrangement for running of pollution control devices and this arrangement shall be
made in such fashion that any non functioning of pollution control devices shall immediately stop electric supply to the production
and shall remain tripped till such time unless the pollution control device/devices are made functional. The record of electricity
consumption for running of pollution control equipment shall be maintained and submitted to the Board every month

6. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 or Authorization
under the provisions of Hazardous and other Waste (Management & Transboundary movement) Rules 2016 only and does
not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the
unit scparately and have to comply separately as per there Act/ Rules.

7 Balance consent/authorisation fee, if any shall be recoverable by the Board even at a later date.

8. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the date of
expiration of this consent/authorisation

9. The industry/unit shall establish a separate environmental cell, headed by senior officer of the unit for reporting the environmental
compliances. The industry/ Unit shall submit environmental statement for the previous year ending 31st March on or before 30th
September every year to the Board.

10. Industry shall obtain membership of Emergency Response Center of the Board if needed.

11. This renewal of Consent is not the measure of proof that industry/project owner has not violated the environmental laws
in past and Board shall be free to take legal action against the industry/project for the violations done by the industry/project
at any point of time.

12. Knowingly making any false statement for obtaining consent or compliance of conscnt conditions shall rcs!.llt in the
imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act.

13. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole
or in part during its term for cause including, but not limited to, the following :

(a) Violation of any terms and conditions of this Consent.

(b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.

(¢) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.

14. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and
necessary action will be initiated against the industry.

Consent No:AW-112544
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Additional condition:-

Consent/authorization as required under the Water (Prevention & Control of Pollution) Act,1974 , The Air (Prevention &
Control of Pollution) Act,1981is granted to your industry subject to fulfillment of all the conditions mentioned above. For
renewal purpose you shall have to make an application to this Board through XGN at least Six months before the date of
expiry of this consent/authorisation. The applicant without valid consent (for operation) of the Board shall not bring in to use
any outlet for the discharge of effluent and gaseous emission.

Qv iorpemtall g
. 72 rf T
aansr* LOIEE KAILASH PRASAIDOSﬁ(_)Nl
[ttty Vpn snth Anthans Regigna icer
(Organic Authentication on AADHAR from UIDAI Server) E¥orand on behalf of

TPAV # TPBIXI25FJ M.P. Pollution Control Board

Consent No:AW-112544
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Oeowvand No-TI83.01/03/2024 Consent No:AW-119586

To,
The Occupicer,

M/s. Kalikn Mincrals (Shri Jivendrn Singh )

Khasara No 40/1 Rakawa 2.024 Hact,
Vill- kothar Tahsil Amarpatan Distt Satna ( M.P.)

Subject:  Grant of Renewal of Consent under section 25 of the Water (Prevention & Control of Pollution) Act,1974 & under section 21
of the Air (Prevention & Control of Pollution) Act, 1981

Ref: Your Renewal of Consent Application Receipt No. 1346607 Dt. 14/02/2024.

With reference to your above application for Renewal of Consent has been considered under the aforesaid Acts and existing rules
therein. The M. P. Pollution Control Board has agreed to grant consent up to 16/08/2026, subject to the fulfillment of the terms &
conditions, enclosed with this letter and-

SUBJECT TO THE FOLLOWING CONDITIONS :-

a. Location: Khasara No 40/1 Rakawa 2.024 Hact, Vill- kothar Tahsil Amarpatan Distt Satna (M.P.)
b. The capital investment in lakhs: Rs. 63.7

¢. Product & Production Capacity:

T Productisaiag T ol e e S g O oA et e |
Mining of Stone Boulder 20500 M" Twenty Thousand Five hundred Cubic meters per year only.

Note.- For aine change in above industry shall obiain fresh consent from the board.

The Validity of the consent is up to 16/08/2026 and has to be renewed before expiry of consent validity. Online application through
XGN with annual license fees in this regard shall be submitted to this office 6 months before expiry of the consent/Authorization.
Board rescrves the right to amend/cancel / revoke the above condition in part or whole as and when required.

Enclosures:-
* Conditions under Water Act
* Conditions under Air Act
* General conditions

& - —_— "—::‘
Cooriain pontl Slgrtature Verified S
SeGt DS PENDRAGINGH,S.E it

o PUSPENDRAS :

LY P vt s Date: 01/03/2624 07:06:40 PM PUSHPENDRA SINGH
(Organic Authentication on AADHAR from UIDAI Server) Regional Officer
TPAV # 5Q7TUS6340

Tlus Catificato generuted from xgn.mp.nic.in are valid and dous not require physical signatires. the vertificato cun be validated online from xgrmp.nic.in using "TPAV™ Number. Page:1/5§

1=

Page 56 of 196



WwUIIODGIIL VIUTGH

S% LIl L

' Wifestyte for

MLP. Pollution Control Board - Satna, Amarpatan Maihar By Pass,, Rewa Road Satna,Pi Emardnment
- ? asy,, Rewa -

485001, Satna, Tele : 07672-237273 ’ oad Satna,Pin

CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974 :-

1. The daily quantity of trade effluent of the unit shall not exceed 0.000 KL/day, and the daily quantity of sewage of the unit
shall not exceed 1,000 KI/day

2. Trade Effluent Treatment:-

The applicant shall operate and maintain effluent treatment system as per the proposal submitted to the Board and maintain
the same properly to achieve following standards-

it Between 55-90 DS Notexceed 2100 mg/l ;
iSuspmdcd Solids Not exceed 100 mg/l. Chlorides Not exceed 1000 mg/l. 1
11“"0! Days 27°C Not exceed 0mgl. E
it‘O]) Not exceed 250 mg/l. i
!( vl and grease Not exceed 10 mgil. _:

For other parameters general standards of discharge as notified under EP Act 1986 shall be applicable.

3. Sewage Treatment :- The applicant shall operate and maintain sewage treatment facility to achieve following standards-

rH Between 5.5-9.0
Suspended Solids Not exceed 100 mg/1.
BOD 3 Days 27 °C Not exceed 30 mg/l.
cOoD Not exceed 250 mg/l.
0il and grease Not exceed 10 mg/l.
| fecal coliform Not exceed 1000 MPN/100 ml
Sr  Water Code (Qty in Kipd - Kilo Ltr per Day)  WC 2 2.000 [WWG : 1.000 WaterSource |~ Remark =
| Domestic Purpose o i 1.500 1.000 | Borewell Use for drinking ,washing and other purpose
2 'SprayinMines [ 0.500 0.000 Borewell | to reduce fugitive dust in mine & crusher

4. The effluent shall be treated up to prescribed Standards and reuse in the process, for cooling and for green belt
devolvement/gardening within premises. Hence zero discharge condition shall be practiced. In no case treated effluent shall
be discharged outside of industry/unit premises.

5. Water meter preferably electromagnetic/ultrasonic type with digital flow recording facilities shall be installed separately
for category wise consumption of water for Industrial cooling/boiler feed, mine spray, process & domestic purposes and
data shall be submitted online through XGN monthly patrak/statements.

6. Any change in production capacity, process, raw material used etc. and for any enhancement of the above prior
permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this
consent. Facility expansions, production increases or process modifications which result new or increased discharges of
pollutants must be reported by submission of a fresh consent application for prior permission of the Board

7. All treatment/control facilities/systems installed or used by the applicant shall be regularly maintained in good working
order and operate effectively/efficiently to achieve compliance of the terms and conditions of this consent

§. The Consent does not authorize or approve the Construction of any physical structures or facilities or the undertaking of
any work in any water course or within its high flood level (HFL) area

9. The specific effluent limitations and pollution control systems applicable to the discharge permitted herein are set forth as
above conditions.

10. Compilation of Monitoring data-

i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the
volume and nature of monitored discharge. ii. Following promulgation of guidelines establishing test procedures for the
analysis of pollutants, all sampling and analytical methods used to meet the monitoring requirements specified above shall
conform to such guidelines unless otherwise specified sampling and analytical methods shall conform to the latest edition of
the Indian Standard specifications and where it is not specified the guidelines as per standard methods for the examination
of Water and Waste latest edition of the American Public Health Association, New York U.S.A. shall be used.

Consent No:AW-119586

This Ca iicate generuted from xgn.mp.nic.in are valid and dovs not require physical signatwres, the certificate can be validated online fiom xgn.mp.nic.in using "TPAV™ Number. Page:2/5
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} 1. Recmdling of Monitoring Activities & Results-
ltzrl::: :Ephcam shall make and maintain online records of all information resulting from monitoring activities by this
l['ln l'll':‘::pphcanl shall record for each teasurement of samples taken pursuant to the requirements of this Consent as

(i) The date. exact place and time of sampling

(ii) The dates on which analysis were perforined

(iii)Who performed the analysis?

(iv)The analytical techniques or methods used and

(V)The result of all required analysis
ii. If the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such
monitoring in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed
by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form.
iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of
Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation.
The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of
pollutants by the applicant or when requested by Central or State Board or the court.

12. Reporting of Monitoring Results:-
Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitormg
report on line to the Board.

13. Limitation of discharge of oil Hazardous Substance in harmful quantities:-

The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations
into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive
the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses.

14. Limitation of visible floating solids and foam:
During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam.

15. Disposal of Collected Solid waste/sludge-

All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazardous & other waste (M&TM)
Rules 2016. And/other Solids Sludges, dirt, silt or other pollutant separated from or resulting from treatment shall be
disposed of in such a manner as to prevent any pollutant from such materials from entering any such water Any live fish,
Shall fish or other animal collected or trapped as a result of intake water screening or treatment may be returned to eaters

body habital.

16. Provision for Electric Power Failure-
The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative

clectric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and
conditions of the Consent.

17. Prohibition of By pass system of treatinent facilities- _ ‘ )

The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms

and conditions of this Consent in prohibited except :

i where unavoidable to prevent loss of life or severe property damage, ot

ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and
conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such
diversion or by-pass in accordance with the procedure specificd above for reporting non-compliance.

18. Industry/Institute/mine management shall submit the information online through XGN in reference to compliance of
consent conditions.

Additional Water condition:-

Consent No:AW-119586
not require physical signaturas, the certifivato con be validated online from xgn.mp.nic.in using "TPAV™ Number. Page:3 /8
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CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981

1. The applicant PP : :
smndardil-_)_ ant shall operate and maintain air pollution control system to achieve the level of pollutants to the following

2. The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated: 16/11/09. Some of
the parameters are as follows: a. Particulate Matter

(less than 10 micron) - 100 pg/m* (PM10 pg/m' 24 hrs, basis) b. Particulate
Matter (less than 2.5 micron) - 60 pg/m® (PM2.5 pg/m’ 24 hirs. basis) c. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80

pe/m? d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 pg/m’ e. Carbon
Monoxide [CO] (8 hrs. Basis) - 2000 pg/m’

2. The industry shall take adequate measures for control of noise level generated from industrial activities within the
premises less than 75 dB(A) during day titne and 70 dB(A) during night time.

4. Industry/Unit shall provide with cach stack port hole with safe platform of 1 meter width with support & spiral ladder/

Stepped ladder with hand rail up to monitoring platform as per specifications given in part-III emission regulation of CPCB.
In no case monkey ladder shall be allowed as stack monitoring facility.

5. The industry/unit shall make the necessary ammangements for control of the fugitive emission from any source of
emission/section/activities.

6. All other fugitive emission sources such as leakages, seepages, spillages etc shall be ensured to be plugged or sealed or
made airtight to avoid the public nuisance.

7. The industry/ unit shall ensure all necessary arrangements for control of odour nuisance from the industrial activities or
process within premises

8. All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to

transportation and internal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages, spillages
elc.

9. Industry shall take effective steps for extensive tree plantation preferably within or around the industry/unit premises for
general improvement of environmental conditions and as stated in below.

(Minimum number of plants to Dbe planted by the unit:-100 Nos.)
Additional Air condition:-

GENERAL CONDITIONS:

1. The non hazardous solid waste arresting in the industry/unit/unit premises sweeping, etc. be disposed off scientifically so as
1ot to cause any miisance/pollution. The applicant shall take necessary permission frown civic authorities for disposal to dumping
site. I required.

Non Hazardous Solid wastes:-

Type of waste Quantity  Disposal 1
Scrap! Plastic packing material wood, card board, gunny begs etc Sale to nuthorized party/As Per CPCB. MoEF Guide lines / Olhcm_i

2. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative,
upon the representation of credentials:

a. To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the
Board.

b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to
be kept under the terms and conditions of this Consent.

¢. To have access at reasonable times to any records required to be kept under the tenns and conditions of this
Consent.

d. To inspect at reasonable tinies any monitoring equipment or monitoring method required in this Consent: or,

¢. To sumple at reasonable times any discharge or pollutants.

3 This consent / authorisation is transferable in nature, in case of any change in ownership / management, the new owner /
partner / directors / proprietor shall immediately@pnlyforvhesonseno sagh new requisite information.

Tiis Ca tificate generoted from sgn.mp.nic.in are valid and dous nor require physical signatures. the certificato can be validatud online from xgn.mp.nic.in uaing “TPAV" Number, Page:4/ 5
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4. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive
privileges, nor does it authorise any invasion ol personal rights, nor any infringement of Central, State or local laws or
regulations.

5. Industry shall install separate electric metering arrangement for running of pollution control devices and this arrangement
<hall be made in such fashion that any non functioning of pollution control devices shall immediately stop electric supply to
the production and shall remain tripped till such time unless the pollution control device/devices are made functional.

6. This consent is granted in respect of Waler pollution control Act 1974 or Air Pollution Control act, 1981 or Authorization
under the provisions of Hazardous and other Waste (Management & Transboundary movement) Rules 2016 only and does
not relate to any other Department/Agencies. License required from other Department/A gencies have to be obtained by the
unit separately and have to comply separately as per there Act / Rules.

7. Balance consentauthorisation fee. if any shall be recoverable by the Board even at a later date.

§. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the
date of expiration of this consent/authorisation

9. The industry/unit shall establish a separate environmental cell, headed by senior officer of the unit for reporting the
cnvironmental compliances. The industry/ Unit shall submit environmental statement for the previous year ending 31st
March on or before 30th September every year to the Board.

10. Industry shall obtain membership of Emergency Response Center of the Board if needed.

|1. Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the
imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act.

12. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole
or in part during its term for cause including, but not limited to, the following :

(a) Violation of any terms and conditions of this Consent.

(b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.

(c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.

13. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and
necessary action will be initiated against the industry.

14. The industry/unit shall also monitor the treated wastewater flow and report the same online through monthly
patrak/statements.

15. The applicant shall take samples and measurement to meet the monthly requirements specified above and report online
through XGN the same to the Board.

16. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly
on gquarterly basis

17. The record of electricity consumption for running of pollution control equipment shall be maintained and submitted to
the Board every month.

Additional condition:-

Consent/authorization as required under the Water (Prevention & Control of Pollution) Act,1974 , The Air (Prevention &
Control of Pollution) Act,1981is granted to your industry subject to fulfillment of all the conditions mentioned above. For
renewal purpose you shall have to make an application to this Board through XGN at least Six months before the date of
expiry of this consent/ authorisation. The applicant without valid consent (for operation) of the Board shall not bring in to use

any outlet for the discharge of effluent and gaseous emission. - ————
er. auteeding fraa UZDM N\
..:.b{f(f!«!i me. “é"" o )
Lottty Sgm v th dnibans PUSHPENDRA SINGH
(Organic Authentication on AADHAR from UIDAI Server) Regional Officer
TPAV # 5Q7TUS6340 For and on behalf of

M.P. Pollution C -
Consent No:AW-119586 ollution Contral Board
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CONSENT NOj # H 17

Consent No:AW-113175

To,
The Occupier,

M/s. Pradeep Stone Crusher, Village Kothar,
Post BELA Tehsil - Amarpatan Satna,
Tal : Amarpatan, Dist : Satna,

Subject: Grant of Renewal of Consent under section 25 of the Water (Prevention & Control of Pollution) Act,1974 & under section
21 of the Air (Prevention & Control of Pollution) Act,1981
Ref:

Your Renewal of Consent Application Receipt No. 1275511 Dt. 15/05/2023.

With reference to your above application for Renewal of Consent has been considered under the aforesaid Acts and existing rules

thercin. The M. P. Pollution Control Board has agreed to grant consent up to 17/10/2024, subject to the fulfillment of the terms &
conditions, enclosed with this letter and-

SUBJECT TO THE FOLLOWING CONDITIONS :-

a. Location: Village — Kothar, Post:- Bela Tehsil — Amarpatan, Satna.
b. The capital investment in lakhs: Rs. 24.75
¢. Product & Production Capaclty

| Product _
Stone Gml

Qty / year '
30000 M.T. (Thirly Thousand Metric Tones Per Ycar Onl) )

Fuor any change in above industry shall obiain fresh consent from the board.

Nefe -

The Validity of the consent is up to 17/10/2024 and has to be renewed before expiry of consent validity. Online application through
XGN with annual license fees in this regard shall be submitted to this office 6 months before expiry of the consent/Authorization
Board reserves the right to amend/cancel / revoke the above condition in part or whole as and when required.

Enclosures:-

* Conditions under Water Act
* Conditions under Air Act
* General conditions

Signature NofVerified
g lay Nom LA - s,
e 5 (H { s o Digitally Sisgne i : KAILASH _CELabNC
- PRASAD SO e
Furtete e wen Anibaw Date: 30/05/2 01:32:21 PM KAILASH PRASAD SONI
(Organic Authentication on AADHAR from UIDAI Server) Regional Officer
TPAV # OVLMJLQCQU

This Cernificate gencraled from xgn.mp.nic.in are valid and does not require physical signatures, the ceriificate can be validated ouline from xgn.mp.nic.in wing “TPAV" Number Page: 1/6
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NDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974 :-

1. The daily quantity of trade effluent at out full of the unit shall not exceed 0.000 KL/d i i
at out fall of the unit shall not exceed 0.700 KL/day . L

2. Trade Effluent Treatment:-

Th.c ap_plicam shall provide comprehensive effluent treatment system as per the proposal submitted to the Board and
maintain the same properly to achieve following standards-

[{!H Between 55-90 ™S Notexceed 2100 mgl. T
Suspended Solids Not exceed 100 mp/l. Chlorides Not exceed 1000 mg/1. i
1_BO'D:|. Days 27°%C Not exceed 30 mpA. l
iCon Not exceed 250 mp/l.

fOIl and grease Not exceed 10 mpfl. l

For other parameters general standards of discharge as notificd under EP Act 1986 shall be applicable.

3. Sewage Treatment :- The applicant shall provide comprehensive sewage treatment system as per the proposal submitted
to the Board and maintain the same properly to achicve following standards-

\pH o Between 5.5-90
ESIlSpCﬂdCd Solids Not exceed 100 mg/1.
IIBOD 3 Days 27°C Not exceed 30 mg/l.
'ICOD Not exceed 250 mg/l.
:;()il and grease Not exceed 10 mg/l.

_Sr_ﬁw.lt;.; Code (Qty in Klpd - Kilo Ltr per.Day)| WC : 3.000 |WWG :0.700 Water Source. . |
| Domestic Purpose 1.000 0.700 Borewell
2 Others..... - o 2.000 0.000 Borewell

4. The cffluent shall be treated up to prescribed Standards and reuse in the process, for cooling and for green belt

devolvement/gardening within premises. Hence zero discharge condition shall be practiced. Inno case treated effluent shall
be discharged outside of industry/unit premises.

5. Water meter preferably electromagnetic/ultrasonic type with digital flow recording facilities shall be installed separately
for category wise consumption of water for Industrial cooling/boiler feed, mine spray, process & domestic purposes and
data shall be submitted online through XGN monthly patrak/statements. The industry/unit shall also monitor the treated
wastewater flow and report the same online through monthly patrak/statements.

6. Any change in production capacity, process, raw material used etc. and for any enhancement of the above prior
permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this
consent. Facility expansions, production increases or process modifications which result new or increased discharges of
pollutants must be reported by submission of 2 fresh consent application for prior permission of the Board

7. All reatment/control facilities/systems installed or used by the applicant shall be regu larly maintained in good working
order and operate effectively/efficiently to achieve compliance of the terms and conditions of this consent

%. The Consent does not authorize or approve the Construction of any physical structures or facilities or the undertaking of
any work in any water course or within its high flood level (HFL) area

9, The specific efMuent limitations and pollution control systems applicable to the discharge permitted herein are set forth as
above conditions.

10. Compilation of Monitoring data-

i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the
volume and nature of monitored discharge,

ii. Following promulgation of guidelines establishing test procedures for the analysis of pollutants, all sampling and
analytical methods used to meet the monitoring requirements specified above shall conform to such guidelines unless
otherwise specified sampling and analytical methods shall conform to the latest edition of the Indian Standard specifications
and where it is not specified the guidelines as per standard methods for the examination of Water and Waste latest edition of
the American Public Health Association, New York U.S.A. shall be used.

Consent No:AW-113175

This Cestificate generated from xgn.mp.nic.in are valid and does not require physical signatures, the certificate can be validated online from xgn.mp.nic.in using "TPAV" Number.
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7 jii. The applicant shall take samples and measurcment to meet the monthly requirements specified above and report online

through XGN the same to the Board.

11. Recording of Monitoring Activities & Results-

. The apphgam shall make and maintain online records of all information resulting from monitoring activities by this Consent.
ii. The applicant shall record for cach measurement of samples taken pursuant to the requirements of this Consent as follows:

(1) The date, exact place and time of sampling

(ii) The dates on which analysis were performed

(ii))Who performed the analysis?

(iv)The analytical techniques or methods used and

(V)The result of all required analysis
jii. If the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such monitoring in the
calculation and reporting of values required in the discharge monitoring reports which may be prescribed by the Board. Such increased
frequency shall be indicated on the Discharge Monitoring Report Form.
iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of Calibration and
maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation. The period of retention shall
be extended during the course of any unresolved litigation regarding the discharge of pollutants by the applicant or when requested by
Central or State Board or the court.

12. Reporting of Monitoring Results:-
Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring
report on line to the Board.

13. Limitation of discharge of oil Hazardous Substance in harmful quantities:-

The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations
into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive
the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses.

14. Limitation of visible floating solids and foam:
During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam.

15. Disposal of Collected Solid waste/sludge-

All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazardous & other waste (M&TM) Rules 2016.
And/other Solids Sludges, dirt, silt or other pollutant separated from or resulting from treatment shall be disposed of in such a manner as
to prevent any pollutant from such materials from entering any such water Any live fish, Shall fish or other animal collected or trapped
as a result of intake water screening or treatment may be returned to eaters body habitat.

16. Provision for Electric Power Failure-
The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative electric power
source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and conditions of the Consent.

17. Prohibition of By pass system of treatment facilities-

The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms and
conditions of this Consent in prohibited except :

i. where unavoidable to prevent loss of life or severe property damage, or

ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and
conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.

18. Industry/Institute/mine management shall submit the information online through XGN in reference to compliance of
consent conditions.

Additional Water condition:-

Consent No:AW-113175

Tiis Certificate generated from xgn.mp.nic.in are valid and does not require physical signatures, the certificale can be validated online from xgn.mp.nic.in using "TPAY" Number. Page:3/6
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’ CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981 :-

|. The applicar}t shall provide comprehensive air pollution control system consisting of control equipments as per the
pmpfjsal submitted to the Board with reference to generation of emission and same shall be operated & maintained
continuously so as to achieve the level of pollutants to the following standards:-

2. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly on quarterly basis: Tl
Ambicnt air quality norms arc prescribed in MoEF gazette notification no. GSR/826(E), dated: 16/11/09. Some of the parameters arc as follows
a. Particulate Matter (less than 10 micron) - 100 pg/m’ (PM10 pg/m* 24 hrs. basis)
b. Particulate Matter (less than 2.5 micron) - 60 pg/m® (PM2.5 pg/m’ 24 hrs. basis)
¢. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 pg/m?
d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 pg/m’
e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 pg/m?

3. The industry shall take adequate measures for control of noise level generated from industrial activities within the
premiscs less than 75 dB(A) during day time and 70 dB(A) during night time.

4. Industry/Unit shall provide with each stack port hole with safe platform of 1 meter width with support & spiral ladder/ Stepped ladder with
hand rail up to monitoring platform as per specifications given in part-III emission regulation of CPCB. In no case monkey ladder shall be

allowed as stack monitoring facility.

5. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of
emission/section/activities.

6. All other fugitive cmission sources such as leakages, seepages, spillages etc shall be ensured to be plugged or sealed or made airtight to

avoid the public nuisance.

7. The industry/ unit shall ensure all necessary arrangements for control of odour nuisance from the industrial activities or process within premis

s All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to transportation and
internal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages, spillages etc.

9. Industry shall take effective steps for extensive tree plantation preferably within or around the industry/unit premises for
general improvement of environmental conditions and as stated in below.

(Minimum number of plants to be planted by the unit:-25 Nos. )

Additional Air condition:-

Consent No:AW-113175
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GENERAL CONDITIONS:

Non Hazardous Solid wastes:-

;lTypc of waste Quantity Disposal
Scrap/ Plastic packing material wood, card board, gunny begs ctc Sale to authorized party/As Per CPCB. MoEF Guide lines / Others,

".
|

2. The applicant shall allow the stafT of Madhya Pradesh Pollution Control Board and/or their authorized representative, upon the representation of credentials:
a. To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the Board. '
b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to be kept under the
terms and conditions of this Consent.
¢. To have access at reasonable times to any records required to be kept under the terms and conditions of this Consent.
d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,
¢. To sample at reasonable times any discharge or pollutants.

3. This consent {aulhorisat_ion is transferable in nature, in case of any change in ownership / management, the new owner / partner /
directors / proprietor shall immediately apply for the consent with new requisite information.

4. The is‘suancc of thi_s Consent does not convey any property rights in either real or personal property or any exclusive privileges, nor does
it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or regulations.

3. Industry shall install separate electric metering arrangement for running of pollution control devices and this arrangement shall be made in
such fashion that any non functioning of pollution control devices shall immediately stop electric supply to the production and shall remain
tripped till such time unless the pollution control device/devices are made functional. The record of electricity consumption for running of
pollution control equipment shall be maintained and submitted to the Board every month

6. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 or Authorization under the
provisions of Hazardous and other Waste (Management & Transboundary movement) Rules 2016 only and does not relate to any other
Department/Agencies. License required from other Department/Agencies have to be obtained by the unit separately and have to comply

separately as per there Act / Rules.

7. Balance consent/authorisation fee, if any shall be recoverable by the Board even at a later date.

8. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the date of
expiration of this consent/authorisation

te environmental cell, headed by senior officer of the unit for reporting the environmental

9. The industry/unit shall establish a separa
it environmental statement for the previous year ending 31st March on or before 30th September

compliances. The industry/ Unit shall subm
every year to the Board.

10. Tndustry shall obtain membership of Emergency Response Center of the Board if needed.

11. Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the imposition of criminal

penaltics as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act.
12. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole or in part during
its term for cause including, but not limited to, the following :

(a) Violation of any terms and conditions of this Consent.

(b) Obtaining this Consent by misrepresentation of failure to discl

(c) A change in any condition that requires temporary or permanen

nt granted will automatically be taken as canceled and necessary action

ose fully all relevant facts. )
t reduction or elimination of the authorized discharge.

13. On violation of any of the above-mentioned conditions the conse
will be initiated against the industry.

14. This Penewal of Consent is not the measure of proof that industry owner has not v
in past and Board shall be free to take legal action against the industry for the violations done b

at any point of time. ‘ .
15. At Present, there is a residential area nearby the unit. Therefore, this renewal of consent shall not be treated as lht’: certlﬁcaz_e‘ol‘suc
the periphery of water/air act with the various conditions to control

suitability. The Renewal of consent to this industry is granted to bring it in _ 1
the pollution caused by the industry. If any complaint or the violation is received against the industry and found correct, the Project Proponent

shall immediately stop the production and resolve the complaint up to satisfactory level, failing to which, this consent shall stand cancelled

automatically & the industry shall be closed or shifted to suitable site.
Consent No:AW-113175
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Additional condition:-

Consent/authorization as required under the Water (Prevention & Control of Pollution) Act,1974 , The Air (Prevention & Control of
Pollution) Act,1981is granted to your industry subject to fulfillment of all the conditions mentioned above.

to make an application to this Board through XGN at least Six months before the date of expiry of this con

For renewal purpose you shall have
without valid consent (for opcration) of the Board shall not bring in to use any outlet for the discharge of e

sent/authorisation. The applicant
ffluent and gaseous emission.

Cpripensmran

R
(AL ™= « we s v behalf of
o o s KATLASH PRATATSAN nosrd
anic A icer
(OT'gnnic Authentication on AADHAR from UIDAI Server) egiona
TPAV # OVLMJLQCQU

Consent No:AW-113175

" i ] be validaied anline from xgn.mp nic.in using “TPAV* Number.
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| v smsesne-CCA-Renewal ... | |
(AW Validity 06/03/2026) TCONSENT'NOT*®™™| | TPCB1D7120745

()ulﬁ!afl, ﬁﬁiib’ﬁ‘)‘éﬁ’"m“” Consent No:AW-111275

19; The Occupier,

M/s. Satya Sai Stone Crusher,
Khasra No. 39/1, Vill.-Kothar,Teh.- Rampur Baghelan
Distt.- Satna (M.P.), Latitude : 24.5068 Longitude : 81.1502

Subject: Grant for Renewal of Consent under section 25 of the Water (Prevention & Control of Pollution) Act,1974 & under section
21 of the Air (Prevention & Control of Pollution) Act,1981

Ref: Your Application for Renewal of Consent Application Receipt No. 1261908 Dt. 13/03/2023.

With reference to your above application for Renewal of consent has been considered under the aforesaid Acts and existing
rules therein. The M. P. Pollution Control Board has agreed to grant for Renewal of consent up to 06/03/2025, (Till Bhandaran
Validity)subject to the fulfillment of the terms & conditions, enclosed with this letter and-

SUBJECT TO THE FOLLOWING CONDITIONS :-

a. Location: Khasra No. 39/1, Vill.-Kothar,Teh. Rampur Baghelan — Distt.- Satna (M.P.)
b. The capital investment in lakhs: Rs. 49.32
¢. Product & Production Capacity:

Product ! _ Qty/year
Stone Gitti 50000 M.T./Y
(Fifty Thousand Metric Tons Per Year)
Note- For any change in above industry shall obtain firesh consent from the board.

The Validity of the consent is up to 06/03/2025(Till Bhandaran Validity) and has to be renewed before expiry of consent
validity. Online application through XGN with annual license fees in this regard shall be submitted to this office 6 months before
expiry of the consent/Authorization. Board reserves the right to amend/cancel / revoke the above condition in part or whole as and
when required.

Enclosures:-
* Conditions under Water Act
* Conditions under Air Act
* General conditions
Copy to:-
1. S.E., M.P. Poorvi Kshetra Vidyut Vitran Company Limited Satna for information and reconnection of

electricity of the industry

6(* A Serdisg Aaa UOU =y
o 147 ) dli Digitally Signeg’p¥ : KAILASH -
e S PRASAD SONHE E
By o o kst Date: 27/03/2033 09:20:23 AM KAILASH PRASAD SON1
(Organic Authentication on AADHAR from UIDAI Server) Regional Officer
TPAV # AWWY9STMIT
This € ernficate generated from xgn.mp.nic.in are valid and does not require physical signatures, the certificate can be valtdated online from xgn.mp.nic.in using “TPAV" Number. Page: 1/6
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CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974 :-

1. The daily quantity of trade effluent at out fall of the unit shall not exceed 0,000 KI1/d i i
S ] ay, and the dail
at out fall of the unit shall not exceed 0.300 KL/day ¢ ¢ dally quantity of sewags

2. Trade Effluent Treatment:-

Th_e ap_plicanl shall provide comprehensive effluent treatment system as per the proposal submitted to the Board and
maintain the same properly to achieve following standards-

ol Between 5.5-9.0 DS " Notexceed | 2100 mg/. o

Not exceed 1000 mg/l

I&S\l\mndul Solds Not exceed 100 mg/l. Chlorides
| BOD3 Days 27°C Not exceed 30 mg/l.
'IL‘OD Not exceed 250 mpA.,
Oil and grease Not exceed 10 mg/l.

For other parameters general standards of discharge as_ notified under EP Act 1986 shall be applicable.

3. Sewage Treatment :- The applicant shall provide comprehensive sewage treatment system as per the proposal submitted
to the Board and maintain the same properly to achieve following standards-

pH Between 55-9.0
Suspended Solids Not exceed 100 mg/l.
BOD: Days27°C Not exceed 30 mg/l.
CcoD Not exceed 250 mg/l.
Oil and grease Not exceed 10 mg/l.

[?H Water Code (Qty in klpd - Kilo Ltr per Day) TWC : 3500 |[WWG : 0300 “Water Source!”. =
| 1 | Domestic Purpose 0.500 0.300 Borewell
[ 2 | Dust Suppression 2.000 0.000 Borewell
| 3 | Others..... 1.000 0.000 Borewell

4. The effluent shall be treated up to prescribed Standards and reuse in the process, for cooling and for green belt

devolvement/gardening within premises. Hence zero discharge condition shall be practiced. In no case treated effluent shall
be discharged outside of industry/unit premises.

5. Water meter preferably electromagnetic/ultrasonic type with digital flow recording facilities shall be installed separately
for category wise consumption of water for Industrial cooling/boiler feed, mine spray, process & domestic purposes and
data shall be submitted online through XGN monthly patrak/statements. The industry/unit shall also monitor the treated
wastewater flow and report the same online through monthly patrak/statements. .

6. Any change in production capacity, process, raw material used etc. and for any enhancement of the above p_rior _
permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this
consent. Facility expansions, production increases or process modifications which result new or increased discharges of
pollutants must be reported by submission of a fresh consent application for prior permission of the Board

7. All treatment/control facilities/systems installed or used by the applicant shall be regularly ma_tintained in good working
order and operate effectively/efficiently to achieve compliance of the terms and conditions of this consent

& The Consent does not authorize or approve the Construction of any physical structures or facilities or the undertaking of
any work in any water course or within its high flood level (HFL) area

9. The specific effluent limitations and pollution control systems applicable to the discharge permitted herein are set forth as
above conditions.

10. Compilation of Monitoring data-

i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the
volume and nature of monitored discharge. )

ii. Following promulgation of guidelines establishing test procedures for the analysis of pollutants, all §amp1|ng and
analytical methods used to meet the monitoring requirements specified above shall conform to such guidelines unlelss .
otherwise specified sampling and analytical methods shall conform to the latest edition of the Indian Standard specifications

and where it is not specified the guidelines as per standard methods for the examination of Water and Waste latest edition of
the American Public Health Association, New Yook dd s AcihalVbeusTs

Tins Cernficate generated Jrom xgn.np.nic.in are valtd and does nol require physical signatures, the certtficaie can be vali

dated online from xgn.mp.nic.n using “TPAV" Number. Page:2/6
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iii. The applicant shall take samples and measurement to meet the monthly requir t i i
e e y requirements specified above and report online

11. Recording of Monitoring Activities & Results-

i. The applicant shall make and maintain online records of all information resulting from monitoring activities by this
Consent.

ii. The applicant shall record for each measurement of samples taken pursuant to the requirements of this Consent as
follows:

(1) The date, exact place and time of sampling

(ii) The dates on which analysis were performed
(iii))Who performed the analysis?

(iv) The analytical techniques or methods used and
(v)The result of all required analysis

iii. If the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such

monitoring in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed
by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form.

iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of

Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation.

The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of
pollutants by the applicant or when requested by Central or State Board or the court.

12. Reporting of Monitoring Results:-

Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring
report on line to the Board.

13. Limitation of discharge of oil Hazardous Substance in harmful quantities:-

The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations
into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive
the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses.

14. Limitation of visible floating solids and foam:

During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam.

15. Disposal of Collected Solid waste/sludge-

All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazardous & other waste (M&TM)
Rules 2016. And/other Solids Sludges, dirt, silt or other pollutant separated from or resulting from treatment shall be
disposed of in such a manner as to prevent any pollutant from such materials from entering any such water Any live fish,
Shall fish or other animal collected or trapped as a result of intake water screening or treatment may be returned to eaters
body habitat.

16. Provision for Electric Power Failure-

The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative

electric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and
conditions of the Consent.

17. Prohibition of By pass system of treatment facilities-

The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms
and conditions of this Consent in prohibited except :

i. where unavoidable to prevent loss of life or severe property damage, or
ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and

conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such -
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.

18. Industry/Institute/mine management shall submit the information online through XGN in reference to compliance of
consent conditions.

Additional Water condition:-

Consent No:AW-111275

This Ceruficate generared from xgn.np.nic.in are valid and does nol require physical signatures, the certificate can be validated online from xgn.mp.nic.m using "TPAV" Number.

Page:3/6

&

Page 69 of 196



WwULLDTIIL wiuTL

AEA S A WELE VAL M nlens v ar s v

Amarpatan Maihar By Pass,
Rewa Road Satna,Pin -485001

Satna
Tele : 07672-237273

CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981 :-

1. The applicar'}l shall provide comprchcnsivc air pollution control system consisting of control equipments as per the
prop_osal submitted to the_Bom'd with reference to gencration of emission and same shall be operated & maintained
continuously so as to achieve the level of pollutants to the following standards:-

2. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly

on quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no, GSR/826(E), dated:
16/11/09. Some of the parameters are as follows:

a. Particulate Matter (less than 10 micron) - 100 pg/m® (PM10 pg/m* 24 hrs, basis)
b. Particulate Matter (less than 2.5 micron) - 60 pg/m* (PM2.5 pg/m’ 24 hrs, basis)
¢. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 pg/m’

d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 pg/m?’

¢. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 pg/n?

3. The industry shall take adequate measures for control of noise level generated from industrial activities within the
premises less than 75 dB(A) during day time and 70 dB(A) during night time.

4. Industry/Unit shall provide with each stack port hole with safe platform of 1 meter width with support & spiral ladder/

Stepped ladder with hand rail up to monitoring platform as per specifications given in part-III emission regulation of CPCB.
In no case monkey ladder shall be allowed as stack monitoring facility.

5. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of
emission/section/activities.

6. All other fugitive emission sources such as leakages, seepages, spillages etc shall be ensured to be plugged or sealed or
made airtight to avoid the public nuisance.

7. The industry/ unit shall ensure all necessary arrangements for control of odour nuisance from the industrial activities or
process within premises

§. All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to

transportation and internal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages, spillages
etc.

0. Industry shall take effective steps for extensive tree plantation preferably around the industry/unit premises for general
improvement of environmental conditions and as stated in below.

(Minimum number of plants to be planted by the unit:-100)
Additional Air condition:-

1. Industry shall have to implement the following pollution control measures as prescribed by EPA Notification and as

per direction of NGT before start of production. . _

(a) Dust containment cum suppression system including water spraying system for the equipment or unit.

(b) Construction of wind breaking walls of sufficient height.

(c) Construction of the metalled road with in the premises.

(d) Regular cleaning and wetting of the ground with in the premises.

(e) Growing of the green belt along the periphery. ) . .
2.Industry shall fallow the MP Pollution Control Board guide line which are issued on yr.2004,in case failure for compliance of
their norms this consent shall be automatically cancelled .

Consent No:AW-111275
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GENERAL CONDITIONS:

1. The non hazardous solid waste arresting in the industry/unit/unit premises sweeping, etc. be disposed off scientifically so as

not to cause any nuisance/pollution. The appli p Ty o J
site. If required. P pplicant shall take necessary permission from civic authorities for disposal to dumping

Non Hazardous Solid wastes:-

| Type of waste
]

Quantity Disposal

Sale to authorized party/As Per CPCB.
MoEF Guide lines / Others.

| Scrap/ Plastic packing material wood, card board, gunny begs elc

2. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative,
upon the representation of credentials:

a. To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the
Board.

b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to
be kept under the terms and conditions of this Consent.

c. To have access at reasonable times to any records required to be kept under the terms and conditions of this
Consent.

d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,

e. To sample at reasonable times any discharge or pollutants.

3. This consent / authorisation is transferable in nature, in case of any change in ownership / management, the new owner /
partner / directors / proprietor shall immediately apply for the consent with new requisite information.

4. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive
privileges, nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or
regulations.

5. Industry shall install separate electric metering arrangement for running of pollution control devices and this arrangement
shall be made in such fashion that any non functioning of pollution control devices shall immediately stop electric supply to
the production and shall remain tripped till such time unless the pollution control device/devices are made functional. The

record of electricity consumption for running of pollution control equipment shall be maintained and submitted to the Board

every month

6. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 or Authorization
under the provisions of Hazardous and other Waste (Management & Transboundary movement) Rules 201 6 only and does
not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the
unit separately and have to comply separately as per there Act/ Rules.

7. Balance consent/authorisation fee, if any shall be recoverable by the Board even at a later date.

8. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the
date of expiration of this consent/authorisation

9. The industry/unit shall establish a separate environmental cell, headed by senior officer of the unit for reporting the
environmental compliances. The industry/ Unit shall submit environmental statement for the previous year ending 31st
March on or before 30th September every year to the Board.

10. Industry shall obtain membership of Emergency Response Center of the Board if needed.

11. This Renewal of Consent is not the measure of proof that industry/project owner has not violated the env?ronmental laws
in past and Board shall be free to take legal action against the industry/project for the violations done by the industry/project
at any point of time.

12. Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the
imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act.

13. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole
or in part during its term for cause including, but not limited to, the following :
(a) Violation of any terms and conditions of this Consent.

(b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.
Consent No:AW-111275

This € ervificate generated from xgn.mp.nic.in are valid and does not require physical signatures, the certificate can be validated onhine from xgn.nip.nic.in using "TPAV" Number. Page: 5/6

7

Page 71 of 196

e



WwUIlDGIIL VAUTGA T o R SN S ik S S Y A Sy w
- Amarpatan Maihar By Pass;

Rewa Road Satna,Pin -485001

Satna

Tele : 07672-237273

(c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.

I4. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and
necessary action will be initiated against the industry.

Additional condition

Consent/authorization as required under the Water (Prevention & Control of Pollution) Act,1974 , The Air (Prevention &
Control of Pollution) Act,1981is granted to your industry subject to fulfillment of all the conditions mentioned above. For
renewal purpose you shall have to make an application to this Boatd through XGN at least Six months before the date of
expiry of this consent/authorisation. The applicant without valid consent (for operation) of the Board shall not bring in to usc

any outlet for the discharge of effluent and gascous emission

For and on behalf of
M.P. Pollution Control Board

prEer g Nom UIDAL A N
Gl - g =
e AN KAILASH PRASAD SONI
(Organic Authentication on AADHAR from UIDAI Server) Regional Officer
TPAV # AWWY9STMIT

Consent No:AW-111275
cate can be validated online from xgn.mp.nic.in using "TPAV" Number
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E_Rfisﬂm.“ﬂ.__ (AW Validity 02/02/2026) SOMENGACRE T |aPce T TaTaRe

()11“!8 IL} m-ﬁ&g?gﬂmmms Consent No:AW-110217

To,
The Occupier,
M/s. Tathagat Stone Crusher,
Kh. No.43/2, Vill.-Kothar-Bela
Teh.- Amarpatan,, Dist : Satna (M.P.),
Latitude : 24.5056 Longitude : 81.1540

Subject: Grant for Renewal of Consent under section 25 of the Water (Prevention & Control of Pollution) Act, 1974 & under
section 21 of the Air (Prevention & Control of Pollution) Act,1981

Ref: Your Application for Renewal of Consent Receipt No. 1260305 Dt. 08/02/2023

With reference to your above application for Renewal of consent to operate has been considered under the aforesaid Acts and
existing rules therein. The M. P. Pollution Control Board has agreed to grant for Renewal of consent up to 02/02/2026,(Till
Bhandaran Validity) subject to the fulfillment of the terms & conditions, enclosed with this letter and-

SUBJECT TO THE FOLLOWING CONDITIONS :-

a. Location: Khasra No.-43/2, Rakwa 0.810 Hect.,Vill.-Kothar, Bela , Teh.- Amarpatan, Distt. — Satna(M.P.)
b. The capital investment in lakhs: Rs, 228.14

¢. Product & Production Capacity:

[ Product = ~ 7 ‘Qtylyear.

| Stone Dust 15000 M.T./Y

| (Fifteen Thousand Metric Tons per year only

| Stone Gitti 100000 M.T./Y

: (One Lakh Metric Tons Per Year Only
Note - For any change in above industry shall obtain fresh consent from the board.

The Validity of the consent is up to 02/02/2026, (Till Bhandaran Validity) and has to be renewed before expiry of consent
validity. Online application through XGN with annual license fees in this regard shall be submitted to this office 6 months before
expiry of the consent/Authorization. Board reserves the right to amend/cancel / revoke the above condition in part or whole as and
when required.

Enclosures:-
* Conditions under Water Act
* Conditions under Air Act
* General conditions

Copy to:-
1. S.E., M.P. Poorvi Kshetra Vidyut Vitran Company Limited Satna for information and reconnection of
electricity of the industry

Gt pon U Signature Nof-Verified
{

- @ =S Digitally Signed'b¥ : KAILASH L L
o -7 PRASAD SONHE.E.

Pipti3s Sgn weis Anthanr Date: 22/02/2 06:10:25 PM KAILASH PRASAD SONI
(Organic Authentication on AADHAR from UIDAI Server) Regional Officer
TPAY # POSRNMI18GP

Tins Certificate generated from xgn mp.nic.an are valid and does not require physical signatures, the certificate can be validated online from xgn.np.nic.in using "TPAV" Number, Page: 1/6
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CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974 :-

1. The daily quantity of trade effluent at out fall of the unit shall not exceed 0.000 KL/day, and the dai i
. ) . , e daily quant
at out fall of the unit shall not exceed 0.700 KL./day 4 L

2, Trade Effluent Treatment:-

Th.e applicant shall provide comprehensive effluent treatment system as per the proposal submitted to the Board and
maintain the same properly to achicve following standards-

[pn Between 55-90 DS - ‘Notexceed  2100mg. :
Suspended Solids Not exceed 100 mg/l. Chlorides Not exceed 1000 mg/1.

I_ 3OD3 Davs27°C Not exceed 30 mpA.

:. con Not exceed 250 mp/l.

:lh'l and grease Not exceed 10 mg/l.

For other parameters general standards of discharge as notified under EP Act 1986 shall be applicable.

3. Sewage Treatment :- The applicant shall provide comprehensive sewage treatment system as per the proposal submitted
to the Board and maintain the same properly to achieve following standards-

pH Between 55-90
'Suspended Solids Not exceed 100 mg/l.
IIJOD: Days 27 °C Not exceed 30 me/l.
coD Not exceed 250 mg/l.
|Oil and grease Not exceed 10 mg/l.

"Sr | Water Code (Qty in kipd - Kilo Ltr per Day) TWC 13,000/ [WWG:0.700{  * Wafeér.Source. =
.1 | Domestic Purpose 1.000 0.700 Bore well
_ 2 | Dust Suppression 2.000 0.000 Tankers

4. The effluent shall be treated up to prescribed Standards and reuse in the process, for cooling and for green belt
devolvement/gardening within premises. Hence zero discharge condition shall be practiced. In no case treated effluent shall
be discharged outside of industry/unit premises.

5. Water meter preferably electromagnetic/ultrasonic type with digital flow recording facilities shall be installed separately
for category wise consumption of water for Industrial cooling/boiler feed, mine spray, process & domestic purposes and
data shall be submitted online through XGN monthly patrak/statements. The industry/unit shall also monitor the treated
wastewater flow and report the same online through monthly patrak/statements.

6. Any change in production capacity, process, raw material used etc. and for any enhancement of the above prior
permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this
consent. Facility expansions, production increases or process modifications which result new or increased discharges of
pollutants must be reported by submission of a fresh consent application for prior permission of the Board

7. All treatment/control facilities/systems installed or used by the applicant shall be regularly maintained in good working
order and operate effectively/efficiently to achieve compliance of the terms and conditions of this consent

8. The Consent does not authorize or approve the Construction of any physical structures or facilities or the undertaking of
any work in any water course or within its high flood level (HFL) area

9. The specific effluent limitations and pollution control systems applicable to the discharge permitted herein are set forth as
above conditions.

10. Compilation of Monitoring data-

i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the

volume and nature of monitored discharge.

ii. Following promulgation of guidelines establishing test procedures for the analysis of pollutants, all sampling and

analytical methods used to meet the monitoring requirements specified above shall conform to such guidelines unless

otherwise specified sampling and analytical methods shall conform to the latest edition of the Indian Standard specifications
Consent No:AW-110217

This Certificate generated from xgn.mp.nic.in are valid and does not require physical signatures, the certificate can be validated online from xgn.mnp.nic.in using "TPAV" Number. Page:2/6
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and where it is not specified the guidelines as per standard methods for inati
e _ the examinat iti
the American Public Health Association, New York U.S.A. shall be used. mation of Waterand Waste latest edition of

11. Recording of Monitoring Activities & Results-

i. The applicant shall make and maintain online records of all information resulting from monitoring activities by this
Consent.

iri.l'll'he applicant shall record for each measurement of samples taken pursuant to the requirements of this Consent as
ollows:

(i) The date, exact place and time of sampling

(ii) The dates on which analysis were performed

(ii)Who performed the analysis?

(iv)The analytical techniques or methods used and

(V)The result of all required analysis
iiii. If the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such
monitoring in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed
by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form.
iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of
Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation.
The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of
pollutants by the applicant or when requested by Central or State Board or the court.

12. Reporting of Monitoring Results:-

Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring
report on line to the Board.

13. Limitation of discharge of oil Hazardous Substance in harmful quantities:-

The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations
into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive
the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses.

14. Limitation of visible floating solids and foam:
During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam.

15. Disposal of Collected Solid waste/sludge-

All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazardous & other waste (M&TM)
Rules 2016. And/other Solids Sludges, dirt, silt or other pollutant separated from or resulting from treatment shall be
disposed of in such a manner as to prevent any pollutant from such materials from entering any such water Any live fish,
Shall fish or other animal collected or trapped as a result of intake water screening or treatment may be returned to eaters
body habitat.

16. Provision for Electric Power Failure-

The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative
electric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and
conditions of the Consent.

17. Prohibition of By pass system of treatment facilities- )

The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms
and conditions of this Consent in prohibited except :

i. where unavoidable to prevent loss of life or severe property damage, or

ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and
conditions of this Consent. The applicant shall inmediately notify the consent issuing authorities in writing of each such
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.

18. Industry/Institute/mine management shall submit the information online through XGN in reference to compliance of
consent conditions.

Additional Water condition:-

Consent No:AW-110217
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CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981 :-

1. The applicant shall provide com ive ai i
prehensive air pollution control system consisti i
J I ng of control
pmp_osal sulbmmed to the. Board with reference to generation of emission and samebshall beo ef::ﬁzems'af I‘Je;dme
continuously so as to achieve the level of pollutants to the following standards: - % i

7 Amhient air quality at the houndary of the industry/unit premises shall be monitored and reported to the Board regularly

on quarterly basis: The Ambient air quality norms are prescribed in MoEF ificati
16/11/09. Some of the parameters are as follows: : A e o R

a. Parti.culalc Matter (less than 10 micron) - 100 pg/m® (PM10 pg/m* 24 hrs. basis)
b. Particulate Matter (less than 2.5 micron) - 60 pg/m*® (PM2.5 pg/m® 24 hrs. basis)
¢. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 pg/m?

d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 pg/m?
e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 pg/m?

3. Thr: industry shall take adequate measures for control of noise level generated from industrial activities within the
premises less than 75 dB(A) during day time and 70 dB(A) during night time.

4. Industry/Unit shall provide with each stack port hole with safe platform of 1 meter width with support & spiral ladder/

Stepped ladder with hand rail up to monitering platform as per specifications given in part-IlI emission regulation of CPCB.
In no case monkey ladder shall be allowed as stack monitoring facility.

5. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of
emission/section/activities.

6. All other fugitive emission sources such as leakages, seepages, spillages etc shall be ensured to be plugged or sealed or
made airtight to avoid the public nuisance.

7. The industry/ unit shall ensure all necessary arrangements for control of odour nuisance from the industrial activities or
process within premises

§. All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to
transportation and internal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages, spillages
elc.

9. Industry shall take effective steps for extensive tree plantation preferably in 03 rows of the local tree species with
minimum spacing of 2X2 meters within or around the industry/unit premises for general improvement of environmental
conditions and as stated in below..

(Minimum number of plants to be planted by the unit:-100)
Additional Air condition:-

1. Industry shall have to implement the following pollution control measures as prescribed by EPA Notification and as
per direction of NGT before start of production.
(a) Dust containment cum suppression system including water spraying system for the equipment or unit.
(b) Construction of wind breaking walls of sufficient height.
(c) Construction of the metalled road with in the premises.
(d) Regular cleaning and wetting of the ground with in the premises.
(e) Growing of the green belt along the periphery. ) .
2. Industry shall fallow the MP Pollution Control Board guide line which are issued on yr.2004,in case failure for
compliance of their norms this consent shall be automatically cancelled .

GENERAL CONDITIONS:

e

1. The non hazardous solid waste arresting in the industry/unit/unit premises sweeping, etc. _be dispo:_'.t?d off scientiﬁcally soas
not to cause any nuisance/pollution. The applicant shall take necessary permission from civic authorities for disposal to dumping
site. If required. :

Non Hazardous Solid wastes:-

- ep—ry
| Type of waste Quantity Disposal
Scrap/ Plastic packing material wood, card board, gunny begs etc Sale to aut‘jmoﬁ?ed party/As Per CPCB.
| COMMQ'A‘V-II{)ZIT MoEF Guide lines / Others. |
This Cernfieare gencrated from xgn.mp.nic.in are valid and does not require physical signatures, the certificate can be validated online from xgn.np.nic.in using "TPAV" Number. Page: 4/6
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/ 2.The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/o heir authorized representative
upon the representation of credentials: e oo orthelr B e

a. To inspect raw material stock, manufacturin ; )
i, g processes, reactors, premises etc to perform the functions of the

b. To enter upon the applicant’s premises where an effluc

nt source is located or in which i
be kept under the terms and conditions of this Consent. wny records are required to
c ¢. To have access at reasonablc times to any records required to be kept under the terms and conditions of this
onsent,

d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or
e. To sample at reasonable times any discharge or pollutants. ’

3. This consent / authorisation is transferable in nature, in case of any change in ownership / management, the new owner /
partner / directors / proprietor shall immediately apply for the consent with new requisite information.

4. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive

privileges, nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or
regulations.

5. Industry shall install separate electric metering arrangement for running of pollution control devices and this arrangement
shall be made in such fashion that any non functioning of pollution control devices shall immediately stop electric supply to
the production and shall remain tripped till such time unless the pollution control device/devices are made functional. The

record of electricity consumption for running of pollution control equipment shall be maintained and submitted to the Board
every month

6. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 or Authorization
under the provisions of Hazardous and other Waste (Management & Transboundary movement) Rules 2016 only and does
not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the
unit separately and have to comply separately as per there Act / Rules.

7. Balance consent/authorization fee, if any shall be recoverable by the Board even at a later date.

8. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the
date of expiration of this consent/authorization

9. The industry/unit shall establish a separate environmental cell, headed by senior officer of the unit for reporting the

environmental compliances. The industry/ Unit shall submit environmental statement for the previous year ending 3 1st
March on or before 30th September every year to the Board.

10. Industry shall obtain membership of Emergency Response Center of the Board if needed.

I1. This Renewal of Consent is not the measure of proof that industry/project owner has not violated the environmental laws

in past and Board shall be free to take legal action against the industry/project for the violations done by the industry/project
at any point of time.

12. Knowingly making any false statement for obtaining consent or compliance of consent conditions shall resylt in the
imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act.

13. Afier notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole
or in part during its term for cause including, but not limited to, the following:

(a) Violation of any terms and conditions of this Consent.

(b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant fat;ts. ) ]

(c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.

14. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and
necessary action will be initiated against the industry.

Conscent No:AW-110217

Tine Certyieare generated from sgn.mp.nic.in are valid and does not require physical signatures, the certificate can be validated online from xgn.np.nic.in using "TPAV" Number. Page:5/6 \
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Additional condition:-

Consent/authorization as required under the Water (Prevention & Control of Pollution) Act, 1974, The Air (Prevention &
Control of Pollution) Act,1981is granted to your industry subject to fulfillment of all the conqitions mentioned above. For
renewal purpose you shall have to make an application to this Board through XGN at least Six months before the date of
expiry of this consent/authorization. The applicant without valid consent (for operation) of the Board shall not bring in to use
any outlet for the discharge of effluent and gaseous emission.

Crrspbnltminll cF L
LA P KAILASH PR;\SAI% sﬁgm
i Regiona ice
((;‘:";:;:c Authentication on AADHAR from UIDAI Server) Fo.r s bchalFof
i hel M.P. Pollution Control Board
Consent No:AW-110217
fid and d t ire physicul signai the flcate can be validated online from xgn.mp.nic.in using “TPAV™ Number. Page: 6/6
This Certificute generated from xgn.mp.nic.in are valid and does not require g ¢S,
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|  rED-SMALL l l [CCA-Renewa) iRl | SFSRES R TS| s sy
L& AW Validity 12/07/2026)| | SONSENT.NO: *= I | [PCBID; 130617

ard No:14778,
()uwdg 0:14778,08/08/2023 /MPPCB/SAT Consent No: AW-115069

To,
The Occupier,
M/s. Maa Sharda Stone Crusher
Khasra No. 43/2,Vill.-Kothar,
Teh.- Amarpatan, Dist : Satna (M.P.)
Latitude: 24.5050 Longitude: 81.1549

Subject: Grant for Renewal of Consent under section 25 of the Water (Prevention & Control of Pollution) Act,1974 & under section
21 of the Air (Prevention & Control of Pollution) Act,1981

Ref: Your Application for Renewal of Consent to Operate Receipt No. 1275282 Dt. 13/07/2023

With reference to your above application for Renewal of consent has been considered under the aforesaid Acts and

existing rules therein. The M. P. Pollution Control Board has agreed to grant for Renewal of Consent up to 12/07/2026, subject to the
fulfillment of the terms & conditions, enclosed with this letter and-

SUBJECT TO THE FOLLOWING CONDITIONS:-

a. Location: Kh. No.43/2, Vill. - Kothar,Tch.- Amarpatan, Dist : Satna (M.P.) Latitude : 24.5050 Longitude : 81.1549
b. The capital investment in lakhs: Rs. 62

c. Product & Production Capacity:

~ Product ., |- - i e QU yearaasvy i ens s i ovbeite
Stone Dust 10000 M.T./Y (Ten thousand metric tons per year only)
Stone Gitti. | 50000 M.T/Y (Fifty thousand metric tons per year)

Wore - For anv change in above industry shall obtain fresh consent from the board.

The Validity of the consent is up to 12/07/2026 and has to be renewed before expiry of consent validity. Online application
through XGN with annual license fees in this regard shall be submitted to this office 6 months before expiry of the
consent/Authorization. Board reserves the right to amend/cancel / revoke the above condition in part or whole as and when required.
Enclosures: -

* Conditions under Water Act

* Conditions under Air Act
* General conditions

CC-to--
S.E., M.P. Poorvi Kshetra Vidyut Vitran Company Limited Satna for information and
reconnection of electricity of the industry.

€ oerton from T Signature NogVerified s |
b cprr T Digitally Signed’p# : KAILASH BN

b PRASAD SONHE E.

[gutnts bya wth dabidas Date: 08/08/2 11:37:51 PM KAILASH PRASAD SONI
(Organic Authentication on AADHAR from UIDAI Server) Regional Officer
TPAV # 15927M234F

Tiis Certificate generated from xgn.mp.nic.in are valid and does not require physical signatures, the certificate can be validated online from xgn.mp.nic.in using "TPAV" Number. Page: 1/6
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CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION} ACT 1974 :-

1. The daily quantity of trade cMuent of the unit shall not exceed 0.000 K i i i
el i L/day, and the daily quantity of sewage of the unit

2. Trade Effluent Treatment:-

The applicant shall operate and maintain cffluent treatment system as per the proposal submitted to the Board and maintain
the same properly to achicve following standards-

fnt Between 5.5-9.0 DS Notexceed 2100 mg/. i,
Suspended Solids Not exceed 100 mg/l. Chlorides Not exceed 1000 mg/. ;

|
BODs Days 27°C Not exceed 30 mg/l. i
CoD Not exceed 250 mg/l. 1
1L 0il and grease Not exceed 10 mg/l. ,}

For other parameters general standards of discharge as notified under EP Act 1986 shall be applicable.

3. Sewage Treatment :- The applicant shall operate and maintain sewage treatment facility to achieve following standards-

pH Between 55-9.0
| Suspended Solids Not exceed 100 mg/l.
BOD 3 Days 27°C Not exceed 30 mg/l.
,COD Not exceed 250 mg/l.
:Oi] and greasc Not exceed 10 mg/l.
fecal coliform Not exceed 1000 MPN/100 ml

'Sr | Water Code (Qty in kipd - Kilo Ltr per Day)| WC:2.500 [WWG:0.300°  Water. Soarce .
I  Dust Suppression 2.000 0.000 Borewell
2 | Domestic Purpose 0.500 0.300 Borewell

4. The effluent shall be treated up to prescribed Standards and reuse in the process, for cooling and for green belt
devolvement/gardening within premises. Hence zero discharge condition shall be practiced. In no case treated effluent shall
be discharged outside of industry/unit premises.

5. Water meter preferably electromagnetic/ultrasonic type with digital flow recording facilities shall be installed separately
for category wise consumption of water for Industrial cooling/boiler feed, mine spray, process & domestic purposes and
data shall be submitted online through XGN monthly patrak/statements. The industry/unit shall also monitor the treated
wastewater flow and report the same online through monthly patrak/statements.

6. Any change in production capacity, process, raw material used etc. and for any enhancement of the above prior
permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this
consent. Facility expansions, production increases or process modifications which result new or increased discharges of
pollutants must be reported by submission of a fresh consent application for prior permission of the Board

7. All treatment/control facilities/systems installed or used by the applicant shall be regularly maintained in good working
order and operate effectively/efficiently to achieve compliance of the terms and conditions of this consent

¢ The Consent does not authorize or approve the Construction of any physical structurcs or facilities or the undertaking of
any work in any water course or within its high flood level (HFL) area

9. The specific effluent limitations and pollution control systems applicable to the discharge permitted herein are set forth as
above conditions.

10. Compilation of Monitoring data-

i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the

volume and nature of monitored discharge.

ii. Following promulgation of guidclines establishing test procedures for the analysis of pollutants, all sampling and

analytical methods used to mect the monitoring requirements specified above shall conform to such guidelines unless

otherwise specified sampling and analytical methods shall conform to the latest edition of the Indian Standard specifications

and where it is not specified the guidelines as per standard methods for the examination of Water and Waste latest edition of
Consent No:AW-115069
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L .
the American Public Health Association, New York U.S.A. shall be used.

iii. The applicant shall take samples and mcasurement to meet the monthl i i
re i
{rough XGN the same o the Board. y requircments specified above and report online

11. Recording of Monitoring Activities & Results-
t‘;:]:g:?phcam shall make and maintain online records of all information resulting from monitoring activitics by this
:@."'ll'hc applicant shall record for cach measurement of samples taken pursuant to the requirements of this Consent as
ollows:
(i) The date, exact place and time of sampling
(i) The dates on which analysis were performed
(iii)Who performed the analysis?
(iv)The analytical techniques or methods used and
(v)The result of all required analysis
jii. If the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such
monitoring in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed
by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form.
iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of
Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation.
The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of
pollutants by the applicant or when requested by Central or State Board or the court.

12. Reporting of Monitoring Results:-
Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring

report on line to the Board.

13. Limitation of discharge of oil Hazardous Substance in harmful quantities:-

The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations
into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive
the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses.

14. Limitation of visible floating solids and foam:
During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam.

15. Disposal of Collected Solid waste/sludge-
All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazardous & other waste (M&TM)

Rules 2016. And/other Solids Sludges, dirt, silt or other pollutant separated from or resulting from treatment shall be
disposed of in such a manner as to prevent any pollutant from such materials from entering any such water Any live fish,
Shall fish or other animal collected or trapped as a result of intake water screening or treatment may be returned to eaters

body habitat.

16. Provision for Electric Power Failure-
The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative

electric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and
conditions of the Consent.

17. Prohibition of By pass system of treatment facilities-

The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms
and conditions of this Consent in prohibited except :

i where unavoidable to prevent loss of life or severe property damage, or

i Wherc excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and
conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.

18. Industry/Institute/mine management shall submit the information online through XGN in reference to compliance of
consent conditions.

Additional Water condition:-

Consent No:AW-115069
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CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981 :-

1. The applicant shall operate and maintain air pollution control system to achicve the level of pollutants to the following
standards:-

2. Ambient air quality at the boundary of the industry/unit premiscs shall be monitored and reported to the Board regularly
on quarterly basis: The Ambient air quality norms arc prescribed in MoEF gazette notification no. GSR/826(E), dated:
16/11/09. Some of the parameters arc as follows:

a. Particulate Matter (less than 10 micron) - 100 pg/m’ (PM10 pg/m® 24 hrs. basis)

b. Particulate Matter (less than 2.5 micron) - 60 pg/m? (PM2.5 pg/m’® 24 hrs. basis)

c. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 pg/m’

d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 pg/m’

e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 pg/m?

3. The industry shall take adequate measurcs for control of noise level generated from industrial activities within the
premises less than 75 dB(A) during day time and 70 dB(A) during night time.

4. Industry/Unit shall provide with each stack port hole with safe platform of 1 meter width with support & spiral ladder/
Stepped ladder with hand rail up to monitoring platform as per specifications given in part-IIT emission regulation of CPCB.
In no case monkey ladder shall be allowed as stack monitoring facility.

4 The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of
emission/section/activities.

6. All other fugitive emission sources such as leakages, seepages, spillages etc shall be ensured to be plugged or sealed or
made airtight to avoid the public nuisance.

7. The industry/ unit shall ensure all necessary arrangements for control of odour nuisance from the industrial activities or
process within premises

%. All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to

transportation and intemnal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages, spillages
etc.

9. Industry shall take cffective steps for extensive tree plantation around the industry/unit premises for general
improvement of environmental conditions and as stated in below.

(Minimum number of plants to be planted by the unit:-70 Nos. )
Additional Air condition:-

1.Industry shall have to implement the following pollution control measures as prescribed by EPA Notification and as

per dircction of NGT before start of production.

(a) Dust containment cum suppression system including water spraying system for the equipment or unit.

(b) Construction of wind breaking walls of sufficient height.

(c) Construction of the metalled road with in the premises.

(d) Regular cleaning and wetting of the ground with in the premises.

(¢) Growing of the green belt along the periphery.

2.Industry shall fallow the MP Pollution Control Board guide line which are issued on yr.2004,in casc failure for compliance of
their norms this consent shall be automatically cancelled .

Consent No:AW-115069

This Ces tific ate generated from xgn.mp.nic.in are valid and does not require physical signatures, the certificate can be validated online from xgn.mp.nic.in using

"TPAV* Number Page: 4/6
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GENERAL CONDITIONS:

1. The non hazardous solid waste arresting in the indust

ry/unit/unit premises sweeping, etc. be disposed off scientifically so as

not to cause any nuisance/pollution. The applicant shall take neeessary permission from civic authorities for disposal to dumping
site. 1f required.
Non Hazardous Solid wastes:-
Type of waste Quantity Disposal i
Serap/ Plastic packing material wood, card board, punny begs cte Sale to authorized party/As Per CPCB
MoEF Guide lincs / Others,
2. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative,
upon the representation of credentials:
a. To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the
Board.
b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to
be kept under the terms and conditions of this Consent.
¢. To have access at reasonablc times to any records required to be kept under the terms and conditions of this
Consent.

d. To inspect at reasonable times any monitorin

& equipment or monitoring method required in this Consent: or,
¢. To sample at reasonable times any discharge

or pollutants,
3. This consent / authorisation is transferable in nature,

: in case of any change in ownership / management, the new owner /
partner / directors / proprietor shall immediately apply

for the consent with new requisite information.

4. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive

privileges, nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or
regulations.

5. Industry shall install separate electric metering arrangement for running of pollution control devices and this arrangement
shall be made in such fashion that any non functioning of pollution control devices shall immediately stop electric supply to
the production and shall remain tripped till such time unless the pollution control device/devices are made functional. The

record of electricity consumption for running of pollution control equipment shall be maintained and submitted to the Board
every month

6. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 or Authorization
under the provisions of Hazardous and other Waste (Management & Transboundary movement) Rules 2016 only and does
not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the
unit separately and have to comply separately as per there Act / Rules.

7. Balance consent/authorisation fee, if any shall be recoverable by the Board even at a later date.

8. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the
date of expiration of this consent/authorisation

9. The industry/unit shall establish a separate environmental cell, headed by senior officer of the unit for reporting the

environmental compliances. The industry/ Unit shall submit environmental statement for the previous year ending 31st
March on or before 30th September every year to the Board.

10. Industry shall obtain membership of Emergency Response Center of the Board if needed.

I'1. Knowingly making any false statement for obtaining consent or compliance of consent c.onditians shall res!.ill in the
imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air ﬁ'u:l..
12. This Renewal of Consent is not the measure of proof that industry/project owner has not violated the environmental

laws in past and Board shall be free to take legal action against the industry/project for the violations done by the
industry/project at any point of time,

13. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole
or in part during its term for cause including, but not limited to, the following :
(a) Violation of any terms and conditions of this Consent,

(b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.

(¢) A change in any condition that requires lergggg;y wg_?\wﬁg%{fduction or elimination of the authorized discharge.

This Centificate generated from xgn mp.nic.in are valid and does not require physical signatures, the certificate can be validated online from xgn.mp.nic.in using "TPAV" Number. Page:5/6
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14. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and
necessary action will be initiated against the industry.

Additional condition:-

Consenvauthorization as required under the Water (Prevention & Control of Pollution) Act,1974 , The Air (Prevention &
Control of Pollution) Act,1981is granted to your industry subject to fulfillment of all the conditions mentioned above. For
renewal purpose you shall have to make an application to this Board through XGN at least Six months before the date of
expiry of this consent/authorisation. The applicant without valid consent (for operation) of the Board shall not bring in to use
any outlet for the discharge of effluent and gaseous emission

For and on behalf of
L A M™~" " _" " Toard
el-. ‘.:.u':q‘,;mr;;‘m" ¢ LN
ws? LG4 S
Prtoiby cpn win Aalhaw KA".;AS" PRASAD SONI
(Organic Authentication on AADHAR from UIDAI Server) Regional Officer

TPAV # 15927M234F

Consent No:AW-115069

This Cervificate gencrated from agn.mp.nic.in are valid and does not require physical signatures, the certificate can be validated online from xgn.mp.nic.in using "TPAV" Number, Page: 6/6
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Outward No:15002,13/03/2024 Conscent No:AW-120044
To,
The Occupier,
1/s. Jay Bajran rush
Village - Deora, No.-2,
Tah.- Rampur Baghelan, Dist : Satna(M.P.)

Subject: Grant for Renewal of Consent under section 25 of the Water (Prevention & Control of Pollution) Act,1974 & under section
21 of the Air (Prevention & Control of Pollution) Act,1981

Ref: Your Application for Renewal of Consent Receipt No. 1358331 Dt. 29/02/2024

With reference to your above application for Renewal of consent has been considered under the aforesaid Acts and existing
rules therein. The M. P. Pollution Control Board has agreed to grant for Renewal of consent up to 31/12/2024, subject to the
fulfillment of the terms & conditions, enclosed with this letter and-

SUBJECT TO THE FOLLOWING CONDITIONS :-
a. Location: Khasra No.961/3, 961/4, 954/3,954/4, Rakwa 0.642 Hect,Village - Deora Devra No.-2, Tah.-Rampur
Baghelan, Distt.-Satna (M.P.) Latitude : 24.5223 Longitude : 81.1497
b. The capital investment in lakhs: Rs. 0.3
¢. Product & Production Capacity:
[ Produet - | : . Qty/year N e W o]
_Stone Gitti & Dust 25000 M.T./Y(Twenty Five Thousand Metric Tons Per Year)

Note - For amy change in above imdustry shall obtain [resh consent from the board.

The Validity of the consent is up to 31/12/2024 and has to be renewed before expiry of consent validity. Online application
through XGN with annual license fees in this regard shall be submitted to this office 6 months before expiry of the
consent/Authorization. Board reserves the right to amend/cancel / revoke the above condition in part or whole as and when
required.

Enclosures:-
* Conditions under Water Act
* Conditions under Air Act
* General conditions
Note: -One Stone Boulder Mines Associated with this Stone Crushing unit are —
1-M/s. Shri Brijendra Dwivedi StoneMines Area 1.263 Hec, PCB ID: 135058
CC-to-
Mining officer (Mining Section Satna), Distt.- Satna (M.P.) for information Please.

&, mnSipding poe DL Signature grified B
e Digitally Signed b4 : PR

e OF PUSPEND! NGH,S.E. L

Vg oby S oot smdasss . Date: 13/03/2024 08:18:48 PM PUSHPENDRA SINGH

- - JL
-(GTm, cAuthenticatiomon AADHAR-from UiD er . . m‘t-eﬂ'rc
TTP" (ﬂn#.- Tmw‘vdm,mcmmrwhdand':ﬁ:es not require physical signat 5, the certificare can bu validat d online from xgn.mp.nic.in using “TPA P"’Nnm.'o::cr' ! age: 1/6
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CONDITIONS PERTAINING TO WATER_(PREVENTION & CONTROL OF POLLUTION) ACT 1974 :-

1. The daily quantity of trade e
shall not exceed 0.300 KL/day

2. Trade Effluent Treatment:-

The applicant shall operate and mai

 the same properly to achieve following standards-

ffluent of the unit shall not exceed 0.000 KL/day, and the daily quantity of sewage of the unit

ntain effluent treatment system as per the proposal submitted to the Board and maintain

;pll - Between 5.5-90 TDS Not exceed 2100 mg/l. !
! ':Smpmdcd Solids Not exceed 100 mg/l. Chlorides Not exceed 1000 mg/l.

{BOD: Days 27°C Not exceed 30mgl '

ECOD - Not exceed 250 mg/l I

::(‘lil and prease Not exceed 10 mg/l |

For other parameters general standards of

t rH Between 5.5-9.0
| Suspended Solids Not exceed 100 mg/l.
BOD 3 Days 27°C Not exceed 30mg/l
,COD Not exceed 250 mg/l.
.01l and grease Not exceed 10 mg/l.
| fecal coliform Not exceed 1000 MPN/100 ml

discharge as notified under EP Act 1986 shall be applicable.

3. Sewage Treatment :- The applicant shall operate and maintain sewage treatmen

t facility to achieve following standards-

“S_r_'_ “Water Code, (Qty.in klpd:- Kilo'Ltr per. Day)| WC:2.500 [WWG :0.300] "Water Source) |
“ 1 Domestic Purpose 0.500 0.300 Borewell
"2__ . Others ..... 2.000 0.000 Borewell

4. The effluent shall be treated up to prescribed Standard
devolvement/gardening within premises. Hence zero disc

be discharged outside of industry/unit premises.

5. Water meter preferably electromagnetic/
for category wise consumption of water for

ultrasonic type with digital flow

data shall be submitted online through XGN monthly patrak/statements.

Industrial cooling/boiler feed, mine spray,

s and reuse in the process, for cooling and for green belt
harge condition shall be practiced. In no case treated effluent shall

recording facilities shall be installed separately
process & domestic purposes and

6. Any change in production capacity, process, raw material used etc. and for any enhancement of the above prior
permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this
consent. Facility expansions, production increases or process modifications which result new or increased discharges of
pollutants must be reported by submission of a fresh consent application for prior permission of the Board

7. All treatment/control facilities/systems installed or used by the applicant shall be regularly maintained in good working
order and operate effectively/efficiently to achieve compliance of the terms and conditions of this consent

&. The Consent does not authorize or approve the Construction of any physical structures or facilities or the undertaking of
any work in any water course or within its high flood level (HFL) area

9. The specific effluent limitations and pollution control systems applicable to the d

ischarge permitted herein are st forth as
ahove conditions.

10. Compilation of Monitoring data-

i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the
volume and nature of monitored discharge. ii. Following promulgation of guidelines establishing test procedures for the
nnalysis of pollutants, all sampling and analytical methods used to meet the monitoring requirements specified above shall
conform to such guidelines unless otherwise specified sampling and analytical methods shall conform to the latest edition of
the Indian Standard specifications and where it is not specified the guidelines as per standard methods for the examination
of Water and Waste latest edition of the American Public Health Association, New York U.S.A. shall be used.

This Cerrficate generated from xgn.ip.nic.in are vulid and does not require physical signatures, the certificate can be validat

d online from xgn.mp.nic.in using “TPAV™ Number. Page:2/6
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11. Recording of Monitoring Activities & Results-

i. The applicant shall make and maintain online records of all information resulting from monitoring activities by this

Consent.

ii. The applicant shall record for each measurement of samples loken pursuant to the requirements of this Consent as

follows:

(i) The date, exact place and time of sampling

(ii) The dates on which analysis were performed
(iii)Who performed the analysis?

(iv)The analytical techniques or methods used and
(v)The result of all required analysis

iii. If the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such

mionitoring in the calculation and reporting of values required in the discharge monitoring reports which
by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form.

may be prescribed

iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of
Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation.
The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of

pollutants by the applicant or when requested by Central or State Board or the court.

12. Reporting of Monitoring Results:-

Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring

report on line to the Board.

13. Limitation of discharge of oil Hazardous Substance in harmful quantities:-

The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations
into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive
the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses.

14. Limitation of visible floating solids and foam:

During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam.

15. Disposal of Collected Solid waste/sludge-

All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazardous & other waste (M&TM)
Rules 2016. And/other Solids Sludges, dirt, silt or other pollutant separated from or resulting from treatment shall be
disposed of in such a manner as to prevent any pollutant from such materials from entering any such water Any live fish,
Shall fish or other animal collected or trapped as a result of intake water screening or treatment may be returned to eaters

body habitat.

16. Provision for Electric Power Failure-

The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an altemnative
electric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and

conditions of the Consent.

17. Prohibition of By pass system of treatment facilities-

The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms

and conditions of this Consent in prohibited except :
i. where unavoidable to prevent loss of life or severe property damage, or

ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and
conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such

diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.

18. Industry/Institute/mine management shall submit the
consent conditions.

itio . .

1-No waste water is allowed to discharge outside premises
2- Record of water consumption shall be maintained

information online through XGN in reference to compliance of

Thns Cear eificate generated from xgr.mponic.inare valid and does not require physical signaties, the certificare can be validated online from xgn.mp.nic.in using

Consent No:AW-120044

“TPAV™ Number. Page:3/6
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CONDITIONS

1. The applicant shall operate and maintain air pollution control system to achieve the level of pollutants to the following
standards:-

2. The Ambient air quality norms are prescribed in MoEF gazette nolification no. GSR/826(E), dated: 16/11/09. Some of
the parameters are as follows:

a. Particulate Matter (less than 10 micron) - 100 pg/m® (PM10 pg/m? 24 hrs, basis)
b. Particulate Matter (less than 2.5 micron) - 60 pg/m® (PM2.5 pg/m® 24 hrs. basis)
c. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 pg/m?

d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 pg/m’

¢. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 pg/m®

3. The industry shall take adequate measures for control of noise level generated from industrial activities within the
premises less than 75 dB(A) during day time and 70 dB(A) during night time.

4. Industry/Unit shall provide with each stack port hole with safe platform of 1 meter width with support & spiral ladder/

Stepped ladder with hand rail up to monitoring platform as per specifications given in part-III emission regulation of CPCB.
In no case monkey ladder shall be allowed as stack monitoring facility.

S. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of
emission/section/activities.

6. All other fugitive emission sources such as leakages, seepages, spillages etc shall be ensured to be plugged or sealed or
made airtight to avoid the public nuisance.

7. The industry/ unit shall ensure all necessary arrangements for control of odour nuisance from the industrial activities or
process within premises

&. All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to

transportation and internal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages, spillages
etc.

9. Industry shall take effective steps for extensive tree plantation around the industry/unit premises for general improvement
of environmental conditions and as stated in below.

(Minimum number of plants to be planted by the unit:-100 Nos. )
dditio ir condition:-

1-Sufficient arrangement of water spray for dust suppression

2- Minimum distance criteria from any habitation shall be maintained

3-Ambient Air Quality Monitoring and Fugitive dust monitoring shall be regularly and submit report to
MPPCB4- All required PPEs shall be provided to workers engaged in crusher operation

5.Industry shall have to implement the following pollution control measures as prescribed by EPA Notification
as per direction of NGT during start of production.

(2) Dust containment cum suppression system including water spraying system for the equipment or unit.
(by Construction of wind breaking walls of sufficient height.
() Construction of the metalled road with in the premises.
(d) Regular cleaning and wetting of the ground with in the premises.
(¢) Growing of the green belt along the periphery.

6. Industry shall fallow the CPCB guide line which are issued on yr.2023,in case failure for compliance of
their norms this consent shall be automatically cancelled

This Certificate generated from xgn.mp.nic.in are valid and does not require physical signatures, the certificars can be validated onlme from xgn.mp. nic.in using “TPAV™ Number. Page:4/6
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1. The non hazardous solid waste arresting in the industry/unit/unit premises sweeping, etc.

* pot to cause any nuisance/pollution. The applicant shall take necessary permission from
site, If required.

Non Hazardous Solid wastes:-

be disposed off scientifically so as
civic authorities for disposal to dumping

Typeof waste Quantlty
Scrap Plastic packing material wood, card board, gunny begs elc

Dlsposal

|
Sale to authorized party/As Per CPCB. l
MOoEF Guide lines / Others. |

2. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative,

upon the representation of credentials:

a. To inspect raw material stock, manu facturing processes, reactors, premises etc to perform the functions of the

Board.

b. To enter upon the applicant’s premises where an effluent source is located or in
be kept under the terms and conditions of this Consent.

which any records are required to

c. To have access at reasonable times to any records required to be kept under the terms and conditions of this

Consent.

d. To inspect at reasonable times any monitoring equipment or monitoring method
e. To sample at reasonable times any discharge or pollutants.

required in this Consent: or,

3. This consent / authorisation is transferable in nature, in case of any change in ownership / management, the new owner /

partner / directors / proprictor shall immediately apply for the consent with new requisite

information.

4. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive

privileges, nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or

regulations.

5. Industry shall install separate electric metering arrangement for running of pollution control devices and this amangement

shall be made in such fashion that any non functioning of pollution control devices shall

immediately stop electric supply to

the production and shall remain tripped till such time unless the pollution control device/devices are made functional.

6. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 or Authorization
under the provisions of Hazardous and other Waste (Management & Transboundary movement) Rules 2016 only and does
not relate 10 any other Department/Agencies. License required from other Department/Agencies have to be obtained by the

unit separately and have to comply separately as per there Act / Rules.

7. Balance consent/authorisation fee, if any shall be recoverable by the Board even at a later date.

8. The applicant shall submit such information, forms and fees as required by the board n
date of expiration of this consent/authorisation

ot letter than 180 day prior to the

9. The industry/unit shall establish a separate environmental cell, headed by senior officer of the unit for reporting the

environmental compliances. The industry/ Unit shall submit environmental statement for
March on or before 30th September every year to the Board.

10. Industry shall obtain membership of Emergency Response Center of the Board if nee

the previous year ending 31st

ded.

11. Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the
imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act.

12. This Renewal of Consent is not the measure of proof that industry/project owner has not violated the environmental laws
in past and Board shall be free to take legal action against the industry/project for the violations done by the industry/project

at any point of time.

13. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole

or in part during its term for cause including, but not limited to, the following:
(a) Violation of any terms and conditions of this Consent.

(b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant

facts.

() A change in any condition that requires temporary or penmanent reduction or elimination of the authorized discharge.

14. On violation of any of the above-mentioned conditions the consent granted will autom
necessary action will be initiated against the industry.

atically be taken as canceled and

Thy Cerrificute genvrated from xgn.mp.nic. in are valid and does not require phviical signatures, the certificate can by validated online fi

Cousent No:AW-120044

-om xgn.mp. nic.in using "TPAV™ Number. Page: 5/6

Page 89 0@6



estyle

; *l' kS
Consent Order %% LiFE

A
“@X"” 485001, Satna, Tele : 07672-237273

| f_-i;?hc industry/unit shall also monitor the treated wastewater flow and report the same online through monthly

pa trak/statements.

fﬁ' g
“a@w M.P. Pollution Control Board - Satna, Amarpatan Malhar By Pass,, Rewa Road Satna,Pin -

16. The applicant shall take samples and measurement to meet the monthly requirements specified above and report online
through XGN the same to the Board.

17. Ambient air quality at the boundary of the industry/unit premises shall be inonitored and reported to the Board regularly

on quarterly basis

) . i itted to
18. The record of electricity consumption for running of pollution control equipment shall be maintained and submitte
the Board every month.

Additional condition:- . . on &
Consentauthorization as required under the Water (Prevention & Control of Pollution) Act,l?l'_ﬁ? ’ Thee ;;?i‘;n(:jre:l::\::‘:? For
Control of Pollution) Act,1981is granted to your industry subject to fulfillment of all the ::t;n “:::zsnt::s ofore tho date:. 6F
renewal purpose you shall have to make an application to this Board through XGNl at Ieash IEJ}( e el mot il [ to iige
expiry of this consent/authorisation. The applicant without valid consent (for operation) of the Boa

any outlet for the discharge of effluent and gaseous emission

—pgr———
Cpocking Ao UL
6.."‘_)’“';??: ecse? MP.P, st
’ o e . = ———m
T A, PUSHPENDRA SINGH
i Sl AADHAR from-BIDAT Server) }'{‘_Hiom‘t-eﬁccr
rprp«i?{;f#‘Tmuﬂ“,m.umJnnm valid and dues nofmqu‘n“;:ﬁ'mml n’gmmrc)s. the certificars can be validated online from xgn.mp.nic.inusing “TPA V" Number. ape: 6/6
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0“%’6:“} mﬂ émx%(lsaozu Consent No:AW-79368

To, .
The Occupier,
M/S Jagdamba Stone Crusher,

Kh. No.51/2/1/1, Vill.- Kothar ,
Tal : Amarpatan, Dist : Satna (M.P.)

Subject: Grant of Consent to Operate under section 25 of the Water (Prevention & Control of Pollution) Act,1974 under section 21
of the Air (Prevention & Control of Pollution) Act,1981

Ref: Your Consent to Operate Application Receipt No. 968864 Dt. 15/07/2020 and last communication received on
Dt.11/02/2020

With reference to your above application for consent to operate has been considered under the aforesaid Acts and existing rules therein.

The M. P. Pollution Control Board has agreed to grant consent up to 14/07/2021, subject to the fulfillment of the terms & conditions,
enclosed with this letter and-

SUBJECT TO THE FOLLOWING CONDITIONS :-

a. Location: Kh. No.51/2/1/1, Vill.- Kothar ,Tal : Amarpatan, Dist : Satna (M.P.)
b. The capital investment in lakhs: Rs. 98

c. Product & Production Capacity:
Stone Gtii-40000 M.T./Year (Forty
thousand metric tones per year only )

Nede.- For any change in above industry shall obtain fiesh consent from the board.

The Validity of the consent is up to 14/07/2021 and has to be renewed before expiry of consent validity. Online application through
XGN with annual license fees in this regard shall be submitted to this office 6 months before expiry of the consent/Authorization.
Board reserves the right to amend/cancel / revoke the above condition in part or whole as and when required.

Enclosures:-
* Conditions under Water Act
* Conditions under Air Act

* General conditions

(2 e tipdag pos LT
{4 oA s T /
—_ »%’f i

Planlaty “gm w0 Asdhiss

e-Signed On 29/08/2020 21:37:17 ARUN KUMAR SHR_IVASTA\"[\
(Organic Authentication on AADHAR from UIDAI Server) Regional Officer
TPAV # 58KL286PY6
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CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974 :-

1. The daily quantity of trade effluent at out fall of the unit shall not exceed 0,000 KL/day, and the dail i
at out fall of the unit shall not exceed 0.200 KL/day & PRt

2. Trade Effluent Treatment:-

The aqplicant shall provide comprehensive effluent treatment system as per the proposal submitted to the Board and
maintain the same properly to achieve following standards-

IpH Between 55-90 TDS Not exceed 2100 mg/l. !
!Suspcndcd Solids Not exceed 100 mg/l. Chlorides Not exceed 1000 mg/l. 1
!BOD! Days27°C Not exceed 30 meA. |
|cop |

Not exceed 250 mg/l.

{0il and grease Not exceed 10 mg/l.

For other parameters general standards of discharge as notified under EP Act 1986 shall be applicable.

3. Sewage Treatment :- The applicant shall provide comprehensive sewage treatment system as per the proposal submitted
1o the Board and maintain the same properly to achieve following standards-

pH Between 55-90
Suspended Solids Not exceed 100 mg/l.
'BODs Days 27 °C Not exceed 30 mg/l.
CcOoD Not exceed 250 mg/l.
Oil and grease Not exceed 10 mg/l.

I'Sr | Water Code (Qty in klpd - Kilo Ltr per Day)| 'WC::1.500(WWG : 0.200) _ Water Source. .. ..[" . * 'Remark
.1 | Domestic Purpose 0.500 0.200 Borewell AS PER REQUIRMENT
| 2 [ Others...... 1.000 0.000 Borewell AS PER REQUIRMENT

4. The effluent shall be treated up to prescribed Standards and reuse in the process, for cooling and for green belt

devolvement/gardening within premises. Hence zero discharge condition shall be practiced. In no case treated effluent shall
be discharged outside of industry/unit premises.

5. Water meter preferably electromagnetic/ultrasonic type with digital flow record ing facilities shall be installed separately
for category wise consumption of water for Industrial cooling/boiler feed, mine spray, process & domestic purposes and

data shall be submitted online through XGN monthly patrak/statements. The industry/unit shall also monitor the treated
wastewater flow and report the same online through monthly patrak/statements.

6. Any change in production capacity, process, raw material used etc. and for any enhancement of the above prior

permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this
consent. Facility expansions, production increases or process modifications which result new or increased discharges of
pollutants must be reported by submission of a fresh consent application for prior permission of the Board

7. All treatment/control facilities/systems installed or used by the applicant shall be regularly maintained in good working
order and operate effectively/efficiently to achieve compliance of the terms and conditions of this consent

8. The Consent does not authorize or approve the Construction of any physical structures or facilities or the undertaking of
any work in any water course or within its high flood level (HFL) area

9. The specific effluent limitations and pollution control systems applicable to the discharge permitted herein are set forth as
above conditions.

10. Compilation of Monitoring data-

i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the
volume and nature of monitored discharge.

ii. Following promulgation of guidelines establishing test procedures for the analysis of pollutants, all sampling and
analytical methods used to meet the monitoring requirements specified above shall conform to such guidelines unless
otherwise specified sampling and analytical methods shall conform to the latest edition of the Indian Standard specifications
and where it is not specified the guidelines as per standard methods for the examination of Water and Waste latest edition of
the American Public Health Association, New York U.S.A. shall be used.

Consent No:AW-79368
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iii. The applicant shall take samples and measurement to meet the monthly requirements ifi i
through XGN the same to the Board. e spestliechabovermd repert ooling

11. Recording of Monitoring Activities & Results-

i. The applicant shall make and maintain online records of all information resulting from monitoring activities by this
Consent.

ii. The applicant shall record for each measurement of samples taken pursuant to the requirements of this Consent as
follows:

(i) The date, exact place and time of sampling
(ii) The dates on which analysis were performed
(iii)Who performed the analysis?

(iv)The analytical techniques or methods used and
(V)The result of all required analysis

iii. If the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such

monitoring in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed
by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form.

iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of
Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation.
The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of pollutants
by the applicant or when requested by Central or State Board or the court.

12. Reporting of Monitoring Results:-

Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring
report on line to the Board.

13. Limitation of discharge of oil Hazardous Substance in harmful quantities:-

The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations
into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive
the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses.

14. Limitation of visible floating solids and foam:
During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam.
15. Disposal of Collected Solid waste/sludge-

All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazardous & other waste (M&TMj
Rules 2016. And/other Solids Sludges, dirt, silt or other pollutant separated from or resulting from treatment shall be
disposed of in such a manner as to prevent any pollutant from such materials from entering any such water Any live fish,

Shall fish or other animal collected or trapped as a result of intake water screening or treatment may be returned to eaters
body habitat.

16. Provision for Electric Power Failure-

The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative
electric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and

conditions of the Consent.
17. Prohibition of By pass system of treatment facilities-

The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms
and conditions of this Consent in prohibited except :

i. where unavoidable to prevent loss of life or severe property damage, or

ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and
conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.

18. Industry/Institute/mine management shall submit the information online through XGN in reference to compliance of
consent conditions.

Additional Water condition:- (if any) :-

Consent No:AW-79368
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CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981 :-

|. The applicant shall provide comprehensive air pollution control system consisting of control equipments as per the
proposal subm itted to the Board with reference to generation of emission and same shall be operated & maintained
continuously so as to achieve the level of pollutants to the following standards:-

2. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly
on quarterly basis: The Ambient air qualily norms are prescribed in MoEF gazette notification no. GSR/826(E), dated:
16/11/09. Some of the parameters are as follows:

a. Particulate Matter (less than 10 micron) - 100 pg/m? (PM10 pg/m’ 24 hrs. basis)

b. Particulate Matter (less than 2.5 micron) - 60 pg/m* (PM2.5 pg/m® 24 hrs. basis)

¢. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 pg/m’

d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 pg/m?

e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 pg/m’

3. The industry shall take adequate measures for control of noise level generated from industrial activities within the
premises less than 75 dB(A) during day time and 70 dB(A) during night time.

4. Industry/Unit shall provide with each stack port hole with safe platform of 1 meter width with sypport & spil:al ladder/
Stepped ladder with hand rail up to monitoring platform as per specifications given in part-III emission regulation of CPCB.
In no case monkey ladder shall be allowed as stack monitoring facility.

5. The industry/unit shall make the necessary arran gements for control of the fugitive emission from any source of
emission/section/activities.

6. All other fugitive emission sources such as leakages, seepages, spillages etc shall be ensured to be plugged or sealed or
made airtight to avoid the public nuisance.

7. The industry/ unit shall ensure all necessary arrangements for control of odour nuisance from the industrial activities or
process within premises

8. All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to
transportation and internal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages, spillages
etc.

9. Industry shall take effective steps for extensive tree plantation atleast in 03 rows of the local tree species with minimum

spacing of 4X4 meter within or around the industry/unit premises for general improvement of environmental conditions and
as stated in additional condition

Additional Air condition:- (if any) :-

_Industry shall have to implement the following pollution control measures as prescribed by EPA Notification and as per
direction of NGT before start of production.

(a) Dust containment cum suppression system including water spraying system for the equipment or unit.
(b) Construction of wind breaking walls of sufficient height.

(c) Construction of the metalled road with in the premises.

(d) Regular cleaning and wetting of the ground with in the premises.

(e) Growing of the green belt along the periphery.

2.Industry shall fallow the MP Pollution Control Board guide line which are issued on yr.2004,in case failure for compliance of their norms
this consent shall be automatically cancelled .

Consent No:AW-79368
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GENERAL CONDITIONS:

1. The non hazardous solid waste arresting in the industry/unit/unit premises sweeping, etc. be disposed off scientifically so as

not to cause any nuisance/pollution. The applicant shall take necessary permission from civic authorities for disposal to dumping
site. 1frequired.

Non Hazardous Solid wastes:-

Type of waste Quantity Disposal !

Scrap/ Plastic packing material wood, card board, gunny begs etc Sale to authorized party/As Per CPCB
MoEF Guide lines / Others.

_______ —

2. The applicant shall allow the stafl of Madhya Pradesh Pollution Control Board and/or their authorized representative,
upon the representation of credentials:

a. To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the
Board.

b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to
be kept under the terms and conditions of this Consent.

c. To have access at reasonable times to any records required to be kept under the terms and conditions of this
Consent.

d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,

e. To sample at reasonable times any discharge or pollutants.

3. This consent / authorisation is transferable in nature, in case of any change in ownership / management, the new owner /

partner / directors / proprietor shall immediately apply for the consent with new requisite information.

4 The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive
privileges, nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or
regulations.

5. Industry shall install separate electric metering arrangement for running of pollution control devices and this arrangement
shall be made in such fashion that any non functioning of pollution control devices shall immediately stop electric supply to
the production and shall remain tripped till such time unless the pollution control device/devices are made functional. The
record of electricity consumption for running of pollution control equipment shall be maintained and submitted to the Board
every month

6. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 or Authorization
under the provisions of Hazardous and other Waste (Management & Transboundary movement) Rules 2016 only and does
not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the
unit separately and have to comply separately as per there Act / Rules.

7. Balance consent/authorisation fee, if any shall be recoverable by the Board even at a later date.

8. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the
date of expiration of this consent/authorisation

9. The industry/unit shall establish a separate environmental cell, headed by senior officer of the unit for reporting the
environmental compliances. The industry/ Unit shall submit environmental statement for the previous year ending 3 1st
March on or before 30th September every year to the Board.

10. Industry shall obtain membership of Emergency Response Center of the Board if needed.

1. Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the
imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act.

12. After notice and opportun ity for the hearing, this consent may be modified, suspended or revoked by the Board in whole
or in part during its term for cause including, but not limited to, the following :
(a) Violation of any terms and conditions of this Consent.

(b) Obtaining.mis Conser}t-by misrepresentation of failure to disclose fully all relevant facts.
(c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.

13. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and
necessary action will be initiated against the industry.

Consent No:AW-79368

Tius Cerifwate generated from xgn.np.nic.in are vahd and does not rey physical sig es, the certificate can be validated online from xgn.mp.nic.in using YTIAV" Number. Page:5/6
" "

Page 95 of 196



Amarpatan Maihar By Pass, |
Rewa Road Satna,Pin -485001
Satna

Tele : 07672-237273

/=~ additional condition:- (if any) :-

Consent/authorization as required under the Water (Prevention & Control of Pollution) Act,1974 , The Air (Prevention &
Control of Pollution) Act,1981is granted to your industry subject to fulfillment of all the conditions mentioned above. For
renewal purpose you shall have to make an application to this Board through XGN at least Six months before the date of

expiry of this consent/authorisation. The applicant without valid consent (for operation) of the Board shall not bring in to use
any outlet for the discharge of effluent and gaseous emission.

For and on behalf of
M.P. Pollution Control Board

acor Sng Pon 1047
et: .p'.f‘_‘am w
..,_)-C{/'fu- :
Coli von s Andhas

e-Signed On 29/08/2020 21:37:17

ARUN KUMAR SHRIVASTAVA
(Organic Authentication on AADHAR from UIDAI Server) Regional Officer
TPAV # 58K1L286PY6
Consent No:AW-79368
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/,’.'f'.____
CCA-Fresh

/ d-Small : 05,2021
l Re Valid up to-03.05.2021

L e

"~ consentojeh | [peatnitasses

nnwag"} mga#,lsw}s’ 2020 Consent No:AW-75661

T e Occupier,
M/s. Devi Coustruction Company (Stone Crusher),
Kh. No.65, Vill.- Kothar
Tal : Amarpatan Dist : Satna, (M.P.)
Subject: Grant of Consent to Operate under section 25 of the Water (Prevention & Control of Pollution) Act,1974 under scction 21

of the Air (Prevention & Control of Pollution) Act,1981
Rel: Your Consent to Operate Application Reccipt No. 1001272 Dt. 0
Dt.24/04/2020

4/05/2020 and last communication received on

ate has been considered under the aforesaid Acts and existing rules therein.

With reference to your above application for consent to oper L
at up to 03/05/2021, subject to the fulfillment of the terms & conditions,

The M. P. Pollution Control Board has agreed to grant conse
enclosed with this letter and-

SUBJECT TO THE FOLLOWING CONDITIONS :-
a. Location: Kh. No.65, Vill.- Kothar,Tal.- Amarpatan, Distt.Satna

b. The capital investment in lakhs: Rs. 97.6

¢. Product & Production Capacity:
1.Stone Gitti-50000.00(Fifty thousand
metric tones per year only) 2. Stone
Dust-20000.00(Twenty thousand
metric tones per year only)

Note- For any change in above industry shall obtain fresh consent from the board.

The Validity of the consent is up to 03/05/2021 and has to be renewed before expiry of consent validity. Online application through
XGN with annual license fees in this regard shall be submitted to this office 6 months before expiry of the consent/Authorization.
Board reserves the right to amend/cancel / revoke the above condition in part or whole as and when required.

Enclosures:-
* Conditions under Water Act
* Conditions under Air Act

* General conditions

ﬁ-i-&"ﬂ!-”“fm

g.!-: AL w
Farledy ban o Aadldiw

e-Signed On 06/05/2020 17:33:51 |

(Organic Authenticati ARUN KUMAR SHRIVASTAVA

'I‘PEV . Dfill\l'%];;%tl'g‘n on AADHAR from UIDAI Server) Regional Officer

This Ceriific : i ’ i
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/Mwmm ACT 1974 .
/ aily quantity of trz ; =
:' ﬂeé:]l?r?hc uni}l' % ;11'11:;1?;(::; ({;l‘(()]l‘l: ‘I?g:;‘ ;Ilc unit shall not exceed 0,000 KL/day, and the daily quantity of sewa ge
7. Trade Effluent Treatment:-
- applicant shall provide comprehensive ¢ ;
n‘:l:;;[::‘ the same p:()perly to agllur:i]: 1;;“’:;\:-::?; (.::':ultrl'[:l?:]?-cm Sl Lo el atmide to he Boardand
i Baween  s5-00 | 65 Neteweed  2i00m
Suspended Solids Notexceed 100 mg/l, Chlorides Not exceed 1000 m
/pODs Days 27°C Not exceed 30 mph.
f(‘(‘lD Not exceed 250 mg/.
1Ol and grease Not exceed 10 mgil.
For other parameters general standards of discharge as notified under EP Act 1986 shall be applicable.
3. Sewage Treatment :- The applicant shall provide comprehensive sewage treatment system as per the proposal submitted
to the Board and maintain the same properly to achieve following standards-
ol Between 55-9.0
Suspended Solids Not exceed 100 mg/l.
!.BODa Days27°C Not exceed 30 mg/l.
,COD Not exceed 250 mg/l.
10l and grease Not exceed 10 mg/l.
['Sr 1 Water Code (Qty in Klpd - Kilo Ltr per Day) | WC:1.500° WWG: 0300, Water Source: |~ Remark ]
1 Dust Suppression 1.000 0.000 | Borewell |

4. The efflucnt shall be treated up to prescribed Standards and reuse in the process, for cooling and for green belt

devolvement/gardening within premises. Hence zero discharge condition shall be practiced. In no case treated effluent shall
be discharged outside of industry/unit premises.

5. All treatment/control facilities/systems installed or used by the applicant shall be regularly maintained in good working
order and operate effectively/efficiently to achieve compliance of the terms and conditions of this consent

6. The Consent does not authorize or approve the Construction of any physical structures or facilities or the undertaking of
any work in any water course or within its high flood level (HFL) area

7. The specific effluent limitations and pollution control systems applicable to the discharge permitted herein are set forth as
above conditions.

§. Compilation of Monitoring data-

i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the
volume and nature of monitored discharge.

ii. Following promulgation of guidelines establishing test procedures for the analysis of pollutants, all sampling and
analytical methods used to meet the monitoring requirements specified above shall conform to such guidelines unless
otherwise specified sampling and analytical methods shall conform to the latest edition of the Indian Standard specifications
and where it is not specified the guidelines as per standard methods for the examination of Water and Waste latest edition of
(he American Public Health Association, New York U.S.A. shall be used.

iii. The applicant shall take samples and measurement to mect the monthly requirements specified above and report online
through XGN the same to the Board,

9. Recording of Monitoring Activities & Results-

i. The applicant shall make and maintain online records of all information resulting from monitoring activities by this
Consent.

it. The applicant shall record for cach measurement of samples taken pursuant to the requircments of this Consent as
follows:

(i) The date, exact place and time of sampling
(ii) The dates on which analysis were performed
(iii)Who performed the analysis?
Consent No:AW-75661
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mnnly1ical techniques or methods used and
(v)The result of all required analysis

ji Ifthe applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such

monitoring 1n the callculatlon and reporting of valuces required in the discharge monitoring reports which may be prescribed
by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form. P

iv. The applicant sh‘nll retain for a minimum of 3 years all records of monitoring activities including all records of
C:llibral‘ion and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation.
The period _of retention shall be extended during the course of any unresolved litigation regarding the discharge of pollutants

by the applicant or when requested by Central or State Board or the court.

10. Reporting of Monitoring Results:-
Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring
report on linc to the Board.

11. Limitation of discharge of oil Hazardous Substance in harmful quantitics:-

The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations
into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive
the applicant trom any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses.

12. Limitation of visible floating solids and foam:
During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam.

13. Disposal of Collected Solid waste/sludge- '

All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazardous & other waste (M&TM)
Rules 2016. And/other Solids Sludges, dirt, silt or other pollutant separated from or resulting from treatment shall be
disposed of in such a manner as to prevent any pollutant from such materials from entering any such water Any live fish,
Shall fish or other animal collected or trapped as a result of intake water screening or treatment may be returned to eaters

body habitat.

14. Provision for Electric Power Failure- )
The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative

clectric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and
conditions of the Consent.

15. Prohibition of By pass systcm of treatment facilitics-
The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms and

conditions of this Consent in prohibited except :

i where unavoidable to prevent loss of life or severe property damage, or

ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and
conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.

16. Industry/Institute/mine management shall submit the information online through XGN in reference to compliance of
consent conditions.

CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981 :-

. The applicant shall provide comprehensive air pollution control system consisting of control equipments as per the
proposal submitted to the Board with reference to generation of emission and same shall be operated & maintained
continuously so as to achieve the level of pollutants to the following standards:-

2. Ambicnt air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly
on quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated:
16/11/09. Some of the parameters are as follows:

a. Particulate Matter (less than 10 micron) - 100 pg/m* (PM10 pg/m* 24 hrs. basis)

b. Particulatc Matter (less than 2.5 micron) - 60 pg/m* (PM2.5 pg/m® 24 hrs. basis)

c. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 pg/m’

d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 pg/m*

¢. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 pg/m?

3. The industry shall take adequate measures for control of noise level generated from industrial activities within the
premises less than 75 dB(A) during day time and 70 dB(A) during night time.
Consent No:AW-75661
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6. All other fugitive emission sources su
j ther fug ch as leakoges, secpages, spillag
made airtight to avoid the public nuisance. MR Rl bl el et

7. The industry/ unit shall ensure all nec
: ust R cessary arrangements for control of odour nuisance from the i i iviti
ettt peeises rom the industrial activities or

8. :\jn the u_ucrnal r‘onds shall be made pucca to control the fugitive emissions of particulate matter generated duc to
u-(an.sporlatmn and internal movements. Good housckeeping practices shall be adopted to avoid leakages, seepages, spillages
cle.

9. ln@uslry shall take cffcct_ive steps for extensive tree plantation atleast in 03 rows of the local tree species with minimum
spacing u_f4X4_me(cr within or around the industry/unit premises for general improvement of environmental conditions and
as stated in additional condition

Additional Air condition:- (if any) :-

|Industry shall have to implement the following pollution control measures as prescribed by EPA Notification and as per
direction of NGT before start of production.

(2) Dust containment cum suppression system including water spraying system for the equipment or unit,
(b) Construction of wind breaking walls of sufficient height.

(¢) Construction of the metalled road with in the premises.

(d) Regular cleaning and wetting of the ground with in the premises.

(¢) Growing of the green belt along the periphery.

2 Industry shall fallow the MP Pollution Control Board guide line which are issued on yr.2004,in case failure for compliance
of their norms this consent shall be automatically cancelled .

GENERAL CONDITIONS:

|. The non hazardous solid waste arresting in tl
as not to cause any nuisance/pollution. The app
dumping site. If required.

1e industry/unit/unit premises sweeping, etc. be disposed off scientifically so
licant shall take necessary permission from civic authorities for disposal to

Non Hazardous Solid wastes:-

Quantity Disposal

Sale to authorized party/As Per
CPCB. MoEF Guide lines / Others.

‘1‘}'pc of waste

iScmp-’ Plastic packing material wood, card board, gunny begs etc

2. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative,
upon the representation of credentials:
a. To inspect raw material stock, manufacturing processes, re

Board.
b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required

{0 be kept under the terms and conditions of this Consent.
¢. To have access at reasonable times to any records required to be kept under the terms and conditions of this

Consent.
d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,

e. To sample at reasonable times any discharge or pollutants.
Consent No:AW-75661
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actors, premises etc to perform the functions of the
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3. This consent/authorisation is transferable, in case of change of ownership/management and addresses of new
Owner/partner/Dircctors/proprietor should immediately apply for the same.

4. The issuancc of this Consent does not convey any property rights in cither real or personal property or any cxclusive
J privileges, nor does it authorisc any invasion of personal rights, nor any infringement of Central, State or local laws or
regulations.

5. Industry shall install scparate electric metering arrangement for running of pollution control devices and this
arrangement shall be made in such fashion that any non functioning of pollution control devices shall immediately stop
clectric supply to the production and shall remain tripped till such time unless the pollution control device/devices arc
made functional. The record of clectricity consumption for running of pollution control equipment shall be maintained
and submitted to the Board every month

6. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 or
Authorization under the provisions of Hazardous and other Waste (Management & Transboundary movement) Rules
2016 only and does not relate to any other Department/Agencies. License required from other Department/Agencies
have to be obtained by the unit scparately and have to comply separately as per there Act / Rules.

7. Balance consent/authorisation fec, if any shall be recoverable by the Board even at a later date.

$. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to
the date of expiration of this consent/authorisation

9. The industry/unit shall establish a separate environmental cell, headed by senior officer of the unit for reporting the
environmental compliances. The industry/ Unit shall submit environmental statement for the previous year ending 31st
March on or before 30th September every year to the Board.

10. Industry shall obtain membership of Emergency Response Center of the Board if needed.

11. Knowingly making any false statement for obtaining consent or compliance of consent c_onditions shall res1_.11t in the
imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act.

12. Afier notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in
whole or in part during its term for cause including, but not limited to, the following :

(a) Violation of any terms and conditions of this Consent.

(b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.

(c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized
discharge.

13. On violation of any of the above-mentioned conditions the conscnt granted will automatically be taken as canceled
and necessary action will be initiated against the industry.

Additional condition:- (if any] :-

Consent/authorization as required under the Water (Prevention & Control of Pollution) Act,1974 , The Air (Prevention
& Control of Pollution) Act,1981is granted to your industry subject to fulfillment of all the conditions mentioned above.
For renewal purpose you shall have to make an application to this Board through XGN at least Six months before the
date of expiry of this consent/authorisation. The applicant without valid consent (for operation) of the Board shall not
bring in to use any outlet for the discharge of effluent and gaseous emission.

For and on behalf of
M.P. PA"nﬁm MCanteal Dhn—d

ec::dgiv,‘-'nl‘m

- {'(;‘.r 2T /’
. ’? &
Ewrbaby Cpm wds Audbane

e-Signed On 06/05/2020 17:33:51 ARUN KUMAR SHRIVASTAVA
(8] i i i
gl‘PrE:’n#:!cI?MI\,"E‘;"?%‘]IFn on AADHAR from UIDAI Server) Regional Officer

Consent No:AW-75661
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Consent No:AW-76977

1% 7he Oceid pier,
M/S. Mahakaal Stone Crusher (Kothar),
132/8,35/1/1,35/1/2, Vill.- Kothar,
Tal : Amarpatan, Dist : Satna (M.P.)

Subject: Grant of Consent to Operate under section 25 of the Water (Prevention & Control of Pollution) Act,1974 under section 21
of the Air (Prevention & Control of Pollution) Act, 1981

Ref: Your Consent to Operate Application Receipt No. 1001612 Dt. 29/05/2020 and last communication received on

Dt.27/05/2020

With reference to your above application for consent to operate has been considered under the aforesaid Acts and existing rules therein.

The M. P. Pollution Control Board has agreed to grant consent up to 28/05/2021, subject to the fulfillment of the terms & conditions,
enclosed with this letter and-

SUBJECT TO THE FOLLOWING CONDITIONS :-

a. Location: 132/8,35/1/1,35/1/2, Vill.- Kothar,Tal : Amarpatan, Dist : Satna (M.P.)
b. The capital investment in lakhs: Rs, 80

¢. Product & Production Capacity:

1. Stone Gitti-30000 M.T./Year

(Thirty thousand metric tones per year

only )

2. Stone Dust-10000 M.T./Year (Ten

thousand metric tones per year only )

Note- For any change in above industry shall obtain fresh consent from the board.

The Validity of the consent is up to 28/05/2021 and has to be renewed before expiry of consent validity. Online application through
XGN with annual license fees in this regard shall be submitted to this office 6 months before expiry of the consent/Authorization.
Board reserves the right to amend/cancel / revoke the above condition in part or whole as and when required.

Enclosures:-

* Conditions under Water Act
* Conditions under Air Act

* General conditions

R w_”};”’
. g e IOV
. !J-f,i_;’c-f

L e T =
e-Signed On 23/06/2020 15:10:31 ARUN KUMAR SHRIVASTAVA
(Organic Authentication on AADHAR from UIDAI Server) Regional Officer
TPAV # 1LW319GKES

This Cerificute generated from xgn.mp.mic.in are valid and does not require physical signatures, the cernificate can be validated online from xgn.mp.nic.in using "TPAV” Number, Page: 1/6
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' ITIONS PERTAINING
CONDIT TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974 :-

1. The daily quantity of trade effluent at out fall of the uni ;
/ L fall of the unit shall not exceed 0,300 KL/day it shall not exceed 0.000 KL/day, and the daily quantity of sewage

2. Trade Effluent Treatment:-

The applicant shall provide comprehensive effluent treatment s
e ap ' ystem as per the proposal submi
maintain the same properly to achieve following standards- X ik .

lp'li Between 55-90 DS Not exceed 2100 mg/.

Suspended Solids Not exceed 100 mg/1. Chlorides Not exceed 1000 mg/l |
BODs Days 27°C Not exceed 30 mg/. |
{COD Not exceed 250 mg/l.

L]

{0l and grease Not exceed 10 mg/l.

b - —!

For other parameters general standards of discharge as notified under EP Act 1986 shall be applicable.

3. Sewage Treatment :- The applicant shall provide comprehensive sewage treatment system as per the proposal submitted
to the Board and maintain the same properly to achieve following standards-

M Between 55-9.0
| Suspended Solids Not exceed 100 mg/1.
BOD3 Days 27°C Not exceed 30 mg/l.
.CoD Not exceed 250 mg/l.
Oil and grease Not exceed 10 mg/l.
“Sr__ Water Code (Qfy in KIpd - Kilo Ltr per Day) WC: 0.500/WWGL 0300, Water.Source - | - - Remark |
1 Dust Suppression 1.000 0.000 | Borewell N

4 The effluent shall be treated up to prescribed Standards and reuse in the process, for cooling and for green belt
devolvement/gardening within premises. Hence zero discharge condition shall be practiced. In no case treated effluent shall
be discharged outside of industry/unit premises.

5. Water meter preferably clectromagnetic/ultrasonic type with digital flow recording facilities shall be installed separately
for category wise consumption of water for Industrial cooling/boiler feed, mine spray, process & domestic purposes and
data shall be submitted online through XGN monthly patrak/statements. The industry/unit shall also monitor the treated
wastewater flow and report the same online through monthly patrak/statements.

6. Any change in production capacity, process, raw material used etc. and for any enhancement of the above prior
permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this
consent. Facility expansions, production increases or process modifications which result new or increased discharges of
pollutants must be reported by submission of a fresh consent application for prior permission of the Board

7. All treatmenucontrol facilities/systems installed or used by the applicant shall be regularly maintained in good working
order and operate effectively/efficiently to achieve compliance of the terms and conditions of this consent .

8. The Consent does not authorize or approve the Construction of any physical structures or facilities or the undertaking of
any work in any water course or within its high flood level (HFL) area

9. The specific effluent limitations and pollution control systems applicable to the discharge permitted herein are set forth as
above conditions.

10. Compilation of Monitoring data-

i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the

volume and nature of monitored discharge.

ii. Following promulgation of guidelines establishing test procedures for the analysis of pollutants, all sampling and

analytical methods used to meet the monitoring requirements specified above shall conform to such guidelines unless

otherwise specified sampling and analytical methods shall conform to the latest edition of the Indian Standard specifications

and where it is not specified the guidelines as per standard methods for the examination of Water and Waste latest edition of

!I_1_e American Public Health Association, New York U.S.A. shall be used.

jii. The applicant shall take samples and measurement to meet the monthly requirements specified above and report online
Consent No:AW-76977

Tius Cernficate generated from xgn.mp.nic.in are valid and does not require physical signatures, the certificate can be validated online from xgn.mp.nic.in using “TPAV" Number. Page:2/6
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: mrough XGN the same to the Board.

1. Recording of Monitoring Activities & Results-
;. The applicant shall make and maintain online records of all information resulting from monitoring activities by this

Consent.
ii. The applicant shall record for each measurement of samples taken pursuant to the requirements of this Consent as

follows:
(i) The date, exact place and time of sampling
(ii) The dates on which analysis were performed
(iii)Who performed the analysis?
(iv)The analytical techniques or methods used and
(v)The result of all required analysis
iii. If the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such
monitoring in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed
by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form.

iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of

Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation.
The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of pollutants

by the applicant or when requested by Central or State Board or the court.

12. Reporting of Monitoring Results:-
Monitoring Information required by th
report on line to the Board.

is Consent shall be summarized and reported by submitting a Discharge Monitoring

13. Limitation of discharge of oil Hazardous Substance in harmful quantities:- .
The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevar.lt regulangns
into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive

the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses.

14. Limitation of visible floating solids and foam:
During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam.

15. Disposal of Collected Solid waste/sludge- "
All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazardous & other waste (M&TM)
Rules 2016. And/other Solids Sludges, dirt, silt or other pollutant separated from or resulting from treatment shall be

disposed of in such a manner as to prevent any pollutant from such materials from entering any such water Any live fish,
Shall fish or other animal collected or trapped as a result of intake water screening or treatment may be returned to eaters

body habitat.

16. Provision for Electric Power Failure-
The applicant shall assure to the consent iss
electric power source sufficient to operaic a
conditions of the Consent.

uing authorlity that the applicant has installed or provided for an alternative
I facilities utilized by the applicant to maintain compliance with the terms and

17. Prohibition of By pass system of treatment facilities-
The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms
and conditions of this Consent in prohibited except :

i. where unavoidable to prevent loss of life or severe property damage, or

i Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and

c?nditjons of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.

18. Industry/Institute/mine management shall submit the information online through XGN in reference to compliance of
consent conditions.,

Consent No:AW-76977
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- oNDITIONS PERTAINING TO AIR (PREVENTION 8 CONTROL OF POLLUTION) ACT 1981 :-

| The applicant shall provide comprehensive air pollution control system consisting of control equipments as per the
rop.()sal submitted to thc_Board with reference to generation of emission and same shall be operated & maintained
! continuously o as to achieve the level of pollutants to the following standards:-

2. Ambient air qluahty at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly
on quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated:
16/11/09. Some of the parameters are as follows:

a. Particulate Matter (less than 10 micron) - 100 pg/m® (PM10 pg/m® 24 hrs. basis)

b. Particulate Matter (less than 2.5 micron) - 60 pg/m’ (PM2.5 pg/m* 24 hrs. basis)

c. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 pg/m’

d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 pg/m’

e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 pg/m’

3. The industry shall take adequate measures for control of noise level generated from industrial activities within the

premises less than 75 dB(A) during day time and 70 dB(A) during night time.

th with support & spiral ladder/

4_ Industry/Unit shall provide with each stack port hole with safe platform of I meter wid
_III emission regulation of CPCB.

Stepped ladder with hand rail up to monitoring platform as per specifications given in part
In no case monkey ladder shall be allowed as stack monitoring facility.

5. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of

emission/section/activities.

6. All other fugitive emission sources such as leakages, seepages, spillages etc shall be ensured to be plugged or sealed or

made airtight to avoid the public nuisance.

7. The industry/ unit shall ensure all necessary arrangements for control of odour nuisance from the industrial activities or

process within premises

trol the fugitive emissions of particulate matter generated due to

8. All the internal roads shall be made pucca to con
keeping practices shall be adopted to avoid leakages, seepages, spillages

transportation and internal movements. Good house
etc.

ast in 03 rows of the local tree species with minimum

9. Industry shall take effective steps for extensive tree plantation atle
| improvement of environmental conditions and

spacing of 4X4 meter within or around the industry/unit premises for genera
as stated in additional condition

Additional Air condition:- (if any) :-

1.Industry shall have to implement the following pollution control measures as prescribed by EPA Notification and as
per direction of NGT before start of production.

(a) Dust containment cum suppression system including water spraying system for the equipment or unit.
(b) Construction of wind breaking walls of sufficient height,

(c) Construction of the metalled road with in the premises.

(d) Regular cleaning and wetting of the ground with in the premises.

(e) Growing of the green belt along the periphery.

2.Industry shall fallow the MP Pollution Control Board guide line whi i i i i i
1 ich are issued .20
this consent shall be automatically cancelled. gu ued on yr.2004,in case failure for compliance of their norms

Consent No:AW-76977
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;ENERAL CONDITIONS:

J. The non hazardous solid waste arresting in the industry/unit/unit premises sweeping, etc. be disposed off scientifically so as

ot to cause ‘anc)i' nuisance/pollution. The applicant shall take necessary permission from civic authorities for disposal to dumping
cjte. 1f required.

] Non Hazardous Solid wastes:-
r
| Type of waste Quantity Disposal
|Scrap! Plastic packing material wood, card board, gunny begs ctc Sale to authorized party/As Per CPCB

MoEF Guide lines / Others.

7 The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative,
upon the representation of credentials:

a. To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the
Board. )

b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to
be kept under the terms and conditions of this Consent. .

c. To have access at reasonable times to any records required to be kept under the terms and conditions of this
Consent.

d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,

e. To sample at reasonable times any discharge or pollutants. -

3. This consent/authorisation is transferable, in case of change of ownership/management and addresses of new
Owncn‘pannerfDirectors!pmprietor <hould immediately apply for the same.

4. The issuance of this Consent does not convey any property rights in either real or personal property of any exclusive
privileges. nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or
reculations.

5. Industry shall install separate electric metering arrangement for running of pollution control devices and this arrangement
chall be made in such fashion that any non functioning of pollution control devices shall immediately stop electric supply to
the production and shall remain tripped till such time unless the pollution control device/devices are made functional. The

city consumption for running of pollution control equipment shall be maintained and submitted to the Board

record of electri

i
g
every month
6. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 or Authorization
under the provisions of Hazardous and other Waste (Management & Transboundary movement) Rules 2016 only and does
% not relate to any other Dcpartmentmgencies. License required from other Depanmem/Agencies have to be obtained by the
gf{ unit separately and have to comply separately as per there Act / Rules.

7. Balance consent/authorisation fee, if any shall be recoverable by the Board even ata later date.

8. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the
date of expiration of this consent/authorisation

9. The industry/unit shall establish a separate environmental cell, headed by senior officer of the unit for reporting the

environmental compliances. The industry/ Unit shall submit environmental statement for the previous year ending 3 1st
March on or before 30th September every year 1o the Board.

10. Industry shall obtain membership of Emergency Response Center of the Board if needed.

} 1. Kpgwingly lma_king any false statement for obtaining consent or compliance of consent conditions shall result in the
imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act.

12. After notice a!nd opportunity fof the hearing, this consent may be modified, suspended or revoked by the Board in whole
or in part during its term for cause including, but not limited to, the following :

(a) \’iula’lifm of any terms and conditions of this Consent.
({ l:; gbtlammg_thns Conscrlt.by misrepresentation of failure to disclose fully all relevant facts.
change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.

13. On violation of any of the above-menti iti
| : -mentioned conditions the consent granted wil i
necessary action will be initiated against the industry. ‘ L

Consent No:AW-76977
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&iﬁonal condition:- (if any) :-

orization as required under the Water (Prevention & Control of Pollution) Act,1974 , The Air (Prevention &
o fulfillment of all the conditions mentioned above. For

east Six months before the date of

Control of Pollution) Act,1981is granted to your industry subject t
) of the Board shall not bring in to use

shall ha.ve to make an application to this Board through XGN at |
onsent/authorisation. The applicant without valid consent (for operation

any outlet for the discharge of effluent and gaseous emission.

For and on behalf of
M.P. Pollution Control Board

e c?;: mea
Captrls sgm o bh dadbass
ARUN KUMAR SHRIVASTAVA

¢-Signed On 23/06/2020 15:10:31
(Organic Authentication on AADHAR from UIDAI Server) Regional Officer

TPAY # ILW319GKES
Consent No:AW-76977
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L'ij‘eif Valid‘up to-06/101202177| [T SONSENT, NO: #2% e | |#PCBID;128922)
: __ A
-. wn} NO'”‘?WF@&?’QH} Consent No:AW-81685
T0 The Occupier,
M/S. Hariom Stone Crusher,
Kh. No.52/2/2/2, Vill. & Post -Kothar
Tal : Amarpatan, Dist: Satna (M.P.)
Subject: Grant of Consent to Operate under section 25 of the Water (Prevention & Control of Pollution) Act,1974 under section 21
of the Air (Prevention & Control of Pollution) Act,1981
Ref: Your Consent to Operate Application Receipt No. 101 9424 Dt. 07/10/2020 and last communication received on
Dt.24/09/2020

With reference to your above application for consent to operate has been considered under the aforesaid Acts and existing rules therein.

The M. P. Pollution Control Board has agreed to grant consent up to 06/10/2021, subject to the fulfiliment of the terms & conditions,
enclosed with this letter and-

SUBJECT TO THE FOLLOWING CONDITIONS :-

a. Location: Kh. No.52/2/2/2, Vill. & Post -KotharTal : Amarpatan, Dist: Satna (M.P.)
Latitude : 24.4812 Longitude : 80.1109

b. The capital investment in lakhs: Rs. 49.92

¢. Product & Production Capacity:

1.Stone Gitti-45000.0 M.T./Year

(Forty five thousand metric tones per

year only ) 2. Stone Dust -5000.0

M.T./Year (Five thousand metric tones

per year only )

Note:- For any change in above industry shall obtain fresh consent from the board.
The Validity of the consent is up to 06/10/2021 and has to b

e renewed before expiry of consent validity. Online application through
XGN with annual license fees in this regard shall be submitted to this office 6 months before expiry of the consent/Authorization.

Board reserves the right to amend/cancel / revoke the above condition in part or whole as and when required.
Enclosures:-

* Conditions under Water Act
* Conditions under Air Act

* General conditions

G..m-'-gu‘-u."aur.m

Pgtts i G vt dalban
e-Signed On 05/11/2020 17:51:28

(Organic Authentication on AADHAR fi ARUN KUMAR SHR.IVASTAV’\
TPAY # OYVP6PISIC R from UIDAI Server) Regional Officer

fins Y el nid does h sguire pit ai slgrnatures, -3 ifica e vallda aniine fro. n.mp.nic.1n usiny V h
s Certficate gf]n’rﬂhd‘fﬂ 1 Xgn.mp.nic.in are valid and Tl require ﬂ) yic e . dhe ce f ieda f 34 J TPA N
- o il sl th il te can b idaied onlin XN m, mber.
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caNDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974 :-

|, The daily quantity of trade effluent at out fall of the unit shall not exceed 0.000 KL/day, and the daily quantity of sewage
atout fall of the unit shall not exceed 0.300 KL/day

7. Trade Effluent Treatment:-

The applicant sh

maintain the same properly to achieve following standards-

all provide comprehensive effluent treatment system as per the proposal submitted to the Board and

irrll
{Suspended Solids
BODs Days27°C
‘con

|

'(il and grease

Between 55-9%0 TDS Not exceed 2100 mg/l.
Nol exceed 100 mg/l. Chlorides Not exceed 1000 mg/l.
Not exceed 30 mg/l.

Not exceed 250 mg/l.

Not exceed 10 mg/l.

The applicant shall provide comprehensive sewage treatment system as

For other parameters general standards of discharge as notified under EP Act 1986 shall
3. Sewage Treatment :-

{0 the Board and maintain the same properly to achieve following standards-

pH
Suspended Solids

BOD:1 Days27°C
,cop

01l and grease

Between
Not exceed

Not exceed
Not exceed

Mot exceed

55-90
100 mg/l.
30 mgl.

250 mg/l.

10 mg/l.

be applicable.
per the proposal submitted

[Sr | Water Code (Qtv'in klpd - Kilo Ltr per Day) [ WC: 1:500° WWG: 0300 “Water Source:. [

L7477 "Remark

1 ' Dust Suppression

1.000 0.000

Borewell

4. The effluent shall be treated up to prescribed Stan
devolvement/gardening within premises. Hence zero
be discharged outside of industry/unit premises.

5. Water meter preferably electr
for category wise consumption o
dula shall be submitted online throug

6. Any change in production capacity, process, raw material u
permission of the Board shall be obtained. All authorized disc
consent. Facility expansions, production

omagnetic/ultrasonic type with digital flow recording
f water for Industrial cooling/boiler feed, mine spray,
h XGN monthly patrak/statements. The industry/
wastewater flow and report the same online through monthly patrak/statements.

ermission of the Board

dards and reuse in the process, for cooling and for green belt
discharge condition shall be practiced. In no case treated effluent shall

facilities shall be installed separately
process & domestic purposes and
unit shall also monitor the treated

sed etc. and for any enhancement of the above prior
harges shall be consistent with terms and conditions of this

increases or process modifications which result new or increased discharges of
pollutants must be reported by submission of a fresh consent application for prior p

7. Al treatment/control facilities/systems installed or used by the applicant shall be regularly maintained in good working
order and operate effectively/efficiently to achieve compliance of the terms and conditions of this consent

8. The Consent does not authorize or approve the Construction of any physical structures or facilities or the undertaking of
any work in any water course or within its high flood level (HFL) area

9. The specific effluent limitations and pollution control systems applicable to the discharge permitted herein are set forth as
above conditions.

10. Compilation of Monitoring data-

i. Samples and measurements taken to meet the monitori i i
itoring requirements specified above s i
volume and nature of monitored discharge. = P el PR

ii. Following promulgation of guidelines establishin i
! esta g test procedures for the analysis of pollutants, all sampling and
z:lli:lsrt::::l rsruzlh({)_d::j used to meet the monitoring requirements specified above shall conform to such guidelinesgun less
pecified sampling and analytical methods shall conform to the latest edition of the Indian Standard specifications

and where it is not specified the guidelines as A
: : per standard methods for th o
the American Public Health Association, New York U.S.A. shall :sr t 'e examination of Water and Waste latest edition of

iii. The applicant shall take samples and measurement to meet the monthly requirements specified above and report online

Consent No:AW-81685

This Certificate penerated from xpn mp nic.in are valid and does not require physical signatures, th 5 e be dated onl r "TPA e
g K f 'y 1) iignatures, lhe ce f"&‘h can vali on mrfmm XA IC. AN s 71 N
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Satna
Tele : 07672-237273

 prough XGN the same to the Board.

1. Recording of Monitoring Activities & Results-
i, The applicant
Consent.
ii. The applicant s
follows:

(i) The date, exact place and time of sampling

(ii) The dates on which analysis were performed

(iii)Who performed the analysis?

(iv)The analytical techniques or methods used and

(v)The result of all required analysis
iii. 1f the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such
monitoring in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed
by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form.
iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of
Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation.
The perind of retention shall be extended during the course of any unresolved litigation regarding the discharge of pollutants
by the applicant or when requested by Central or State Board or the court.

shall make and maintain online records of all information resulting from monitoring activities by this

hall record for each measurement of samples taken pursuant to the requirements of this Consent as

12. Reporting of Monitoring Results:-

Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring
report on line to the Board.

13. Limitation of discharge of oil Hazardous Substance in harmful quantities:- ]
The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations
into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive
the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses.

14. Limitation of visible floating solids and foam:
During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam.

15. Disposal of Collected Solid waste/sludge-

All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazardous & other waste (M&TM)
Rules 2016. And/other Solids Sludges, dirt, silt or other pollutant separated from or resulting from treatment shall be
disposed of in such a manner as to preventany pollutant from such materials from entering any such water Any live fish,

Shall fish or other animal collected or trapped as a result of intake water screening or treatment may be returned to eaters
body habitat.

16. Provision for Electric Power Failure-

The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an altenative

electric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and
conditions of the Consent.

17. Prohibition of By pass system of treatment facilities-

The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms
and conditions of this Consent in prohibited except :

E: where unavoidable to prevent loss of life or severe property damage, or

ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and
conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.

18. Industry/Institute/mine management shall submit the information online through XGN in reference to compliance of
consent conditions.

Additional Water condition:- (if any] :-

Consent No:AW-81685

Hius € eanficate generoted from xgn mpnic.in are vald and doex not require physical
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NNDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981 :-

. The applicant shall provide comprehensive air pollution control s isti i

' I ystem consisting of control equipmen
mp-osal submitted to the. Board with reference to generation of emission and samcihall be o er:lc:ipg mt:_ ati:?e;c:he
continuously so as to achieve the level of pollutants to the following standards:- P o

2. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly

on quarterly basis: The Ambient air quality norms are prescribed in MoEF tt ificati :
16/11/09. Some of the parameters are as follows: P gazett notification no. GSRIS26(E), daed

a. Particulate Matter (less than 10 micron) - 100 pg/m’ (PM10 pg/m’ 24 hrs. basis)
b. Particulate Matter (less than 2.5 micron) - 60 pg/m® (PM2.5 pg/m’® 24 hrs. basis)
¢. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 pg/m’

d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 pg/m’

e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 pg/m’

3. The industry shall take adequate measures for control of noise level generated from industrial activities within the
premises less than 75 dB(A) during day time and 70 dB(A) during night time.

4. Industry/Unit shall provide with each stack port hole with safe platform of 1 meter width with support & spiral ladder/

Stepped ladder with hand rail up to monitoring platform as per specifications given in part-1II emission regulation of CPCB.
In no case monkey ladder shall be allowed as stack monitoring facility.

5. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of
emission/section/activities.

6. All other fugitive emission sources such as leakages, seepages, spillages etc shall be ensured to be plugged or sealed or
made airtight to avoid the public nuisance.

7. The industry/ unit shall ensure all necessary arran gements for control of odour nuisance from the industrial activities or
process within premises

§. All the internal roads shall be made pucca 10 control the fugitive emissions of particulate matter generated dueto
transportation and internal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages, spillages
etc.

9. Industry shall take effective steps for extensive tree plantation atleast in 03 rows of the local tree species with minimum
spacing of 4X4 meter within or around the industry/unit premises for general improvement of environmental conditions and
as stated in additional condition

Additional Air condition:- {if any) :-

1Industry shall have to implement the following pollution control measures as prescribed by EPA Notification and as per direction of NGT

before start of production.

(a) Dust containment cum suppression system including water spraying system for the equipment or unit.
(b) Construction of wind breaking walls of sufficient height.

(c) Construction of the metalled road with in the premises.

d) Regular cleaning and wetting of the ground with in the premises.

(¢) Growing of the green belt along the periphery.

2.Industry shall fallow the MP Pollution Control Board guide line which are issued on yr.2004,in case failure for compliance of their norms
this consent shall be automatically cancelled.

Consent No:AW-81685
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/ GENERAL CONDITIONS:

1. The no i PR . N
ol cau’;::n“;’rgﬁ‘ilsizf:‘;dp:;ﬁ:?o:ﬂ%‘t?g ml the industry/unit/unit premises sweeping, etc. be disposed off scientifically so as
site. [Erequired. . applicant shall take necessary permission from civic authorities for disposal to dumping

Non Hazardous Solid wastes:-

{Type of waste

J

i ‘ Quantlity Disposal
{Scrap/ Plastic packing material wood, card board, gunny begs etc

Sale to authorized party/As Per CPCB. |
MoEF Guide lines / Others,

2. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative,
upon the representation of credentials:

| P

. da. To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the
oarda.

b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to
Le hept under e enns and conditions of tis Consent,

c. To have access at reasonable times to any records required to be kept under the terms and conditions of this
Consent.

d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,
e. To sample at reasonable times any discharge or pollutants.

3. This consent / authorisation is transferable in nature, in case of any change in ownership / management, the new owner /
partner / directors / proprietor shall immediately apply for the consent with new requisite information.

4. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive

privileges, nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or
regulations.

5. Industry shall install separate electric metering arrangement for running of pollution control devices and this arrangement
shall be made in such fashion that any non functioning of pollution control devices shall immediately stop electric supply to
the production and shall remain tripped till such time unless the pollution control device/devices are made functional. The

record of electricity consumption for running of pollution control equipment shall be maintained and submitted to the Board
every month

6. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 or Authorization
under the provisions of Hazardous and other Waste (Management & Transboundary movement) Rules 2016 only and does
not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the
unit separately and have to comply separately as per there Act / Rules.

7. Balance consent/authorisation fee, if any shall be recoverable by the Board even at a later date.

8. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the
date of expiration of this consent/authorisation

9. The industry/unit shall establish a separate environmental cell, headed by senior officer of the unit for reporting the

environmental compliances. The industry/ Unit shall submit environmental statement for the previous year ending 3 1st
March on or before 30th September every year to the Board.

10. Industry shall obtain membership of Emergency Response Center of the Board if needed.

I1. Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the
imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act.

12.’Aﬁcr notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole
or in part during its term for cause including, but not limited to, the following :

(a) Violation of any terms and conditions of this Consent.
(b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.
(c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.

13. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and
necessary action will be initiated against the industry,

Consent No:AW-81685

Tis € crttficate generated from xgnmp.mc.in are vahd and does not require physical signatures, the ceriificate can be validated online from xgn.mp.nic.in using "TFA V" Number.
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Additional condition:- (if any) :-

gzzsg:lﬂ:;lg?mﬁé:;n:;r;:g;':Ezd"\:;lrﬁeezl tiloe) O\L‘:‘rasel"i (P:'evenlt)ion & Conlm'ol of Pollution) Act,1974 , The Air (Prevention &
) o rour industry subject to fulfillment of all the conditi joned
renewal purpose you shall have to make an applicati i i i bR
_ I pplication to this Board through XGN at least Six months befi
expiry of this consent/authorisation. The applicant without valid i Bourd shall no the' o -
et S e it oge of et andpgasews emissio: id consent (for operation) of the Board shall not bring in to use

For and on behalf of
M.P. Pollution Control Board

g&.wmmm W4

g NTVEE,
uu?’{: {F

Paggtsdy Lym sth Amihan
¢-Signed On 05/11/2020 17:51:28 ARUN KUMAR SHRIVASTAVA
(Organic Authentication on AADHAR from UIDAI Server) Regional Officer
TPAV # OYVPGP1SIC
Consent No;:AW-81685
validated online from xgn.mp.me.in using “TPAV" Number. Page: 6/6
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Madhya Pradesh Pollution Control Board
House No. 318,Lane No.5 Dhawari Satna(M. P.)

37273 Emall romppcb_Sama@redlffmail.corn

House No.318 Lane No. 5, Dhawarl Satna & Fax 07672-2

VALID FOR 551 / Orange Renewal of CONSENT AW- 14-1-2018

No. AW- /MPPCB/Satna./2016 SalnafDatedOZ-S-ZOlﬁ

To,
M/s Srajan Mega Benchars Pvt.Ltd,
Vill. Deora Teh. Rampur Baghelan,

Distt. Satna (M.P.)
/26 of the Water (Prevention & control of pollution) Act,1974 & under

d Control of Pollution) Act, 1981 .

No. 231526 Dated 01-8-2016

s hereby granted up to 14-1-2018
dule of the consent jssued to you
additional conditions mentioned

Subject: - Renewal of consent under section 25
section 21/22 of the Air (Prevention an

Ref : Your Renewal of Consent application Receipt

With reference to your above application renewal of consent i
subject to the fulfillment of the terms & conditions, incorporated in the sche
by the Board, vide consent no. AW-2213 dated 01-2-2012 along with the

below:

SUBJECT TO THE FOLLOWING CONDITIONS :-
.. Vill. Deora, Teh. Rampur Baghelan, Distt. Satna

a. Location

b. Production:-
1. Stone Gitti -1866 M.T./Month .

Note:- For any change in above industry shall obtain

Special conditions. ( For Specific case if required)
i L ———— W s
n shall provide adequate facility for proper treatment of Organization / domestic effluent and shall

ent quality meets the standards prescribed by the Board and notified in the M.P. Gazette

fresh consent from the board.

1. The Organizatio
ensure that the treated efflu
dated: 25/03/88.

2. The installation/constructio
simultaneously with the civi
utilization of treated effluent

3. Industry shall submit ambient air quality monitoring re

4. During construction phase appropriate air pollution control equipments shall
shall be ensure that these are always kept running and in good working order
shall be adopted and all the internal roads shall be made pucca .

Any Change in process, raw materials used production capacity capital investment etc, shall be intimated to the board
for any enhancement of above prior permission of the board shall be obtained.

6. Board reserves the right to amend /cancel any of the above conditions or part or as a w

necessary.

ollution control arrangements shall be taken up

| construction / installation of the plant. Organization shall make arrangement for full
inside the premises to maintain zero discharge status out-side the premises.

port to the board once in Six months regularly.

be installed at all points of emission and it
all the time. Good housckeeping practice

n of effluent treatment system/air p

Ll

hole as and when deemed

ed before expiry of consent validity. Online application through XGN

This consent is valid for the stated period and has to be renew
f the consent. Board reserves the right to

with annual license fees in this regard shall submit in Board 3 months before expiry ©
amend/cancel above condition on and when deemed necessary.

For and on behalf of M. P. Pollution Control Board

@ZZJ/ é):z/?/ﬂﬂare

@ 172555240z from UIDAL

g server. RAKESH S} R AR

e RAKESH SINGHAARIAR
e-Signed On 07/08/2016 11:47:49

(Organic Authentication on AADHAR from UIDAI Server)

[astaly Sign with Aadhaar
TPAV # 5X514044I1C

Consent No:AW-38755,Validity:
B y:14/01/2018, Outward No:1233
:12331,07/08/2016, TPAV # 5X5140441C Page 114
.
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Mine Information
S. No. 1 2
1 [Name of the Mining unit M/s Maa Kaallka Minerals & Stone
2 |Address/ Village Gram Kothar Teh Amarpatna Distt Satna Kb, Ho
40/1 Area 2.024 He
3 |Contact Person Mobile No. / E-Mall Id 9926321706/ shivaa.ssp23@gmall.com
4 [Geo Location (Degree Daima) :
5 |Arca (Hectare) 2,024 he
6  [Mine pillar Co-ordinate .
7 [Oistance from Nearest NH/SH/ SC hool/Abadl, water body{in |NH 2 Km.
meter)
8 |consent to operate issued on 01.03.2024
9  [consent to operate Valid upto 16.08.2026
10 [Env. Clearance Issued by- DEIAA/ SEIAA DEIAA
11 |Env. Clearance issued on 25.09.2019
12 [Mining Dept permission issued on 25.01.2019
13 |Does it has approved mining plan yes
13 [mine lease agreement dated 25-01-2019 to 24-01-2029
15 |mine operational since which year 24.02.2021
16 [Mining Dept permission valid till 24.01.2029
17 |Production Capacity (Ton/yr) as per mining permission 20500 cum.
18 |Production Capacity (Ton/yr) as per copsent to o'peraté 20500 cum.
19 |La:t0S5years (FinancialVearwise)actual Proddctfom{ﬁdn} 18535
20 [Last 05 years (Financial Year wise) Royalty Paid (in Rs.) 2541948 rs.
21 |Rate of Royalty on Gitti stone (in Rs.) 120/- (From 01.01.2020)
22 |Relevant Document for Royalty rate Attached
23 |Does mine/Querry practice blasting (Yes/No) yes
24 |If No than what machineries are in use .
LZS Any Agreement with exploser/blaster (Yes/No) yes
26 |if Yes than name of the blaster firm Jain Associated
27 |Whatlsthe monthty lrﬁquancypf blasung:anctummvﬂ' as per requirment
explosive in each ming
28 |Any other large mining near the stone crusher & area yes
29 |If yes than name of the mines & thelir blasting frequancy timing, |Ultratech Limestone mincs
quzntity of blast material ]
20 |From where the querry blaster buy the explosive Jain Associated
31 |Depth of querry mining (Average in meter) Aprox 6 to 7 meter
32 |Plantation status (Thin/Thick) & Avg, Height (fit) Planted In the mines average height aprox 20 fit
33 |[Status of public road Village road
34 {stone Erusher whom guerdy bell fifed ﬁi:g;i_a)
35 [Road distance of mining to stone crusher (wher {(where material is Crusher Situated in the mines
supplied)
36 |Major route of transportation Public road
37 [Facility of water sprinkling on interal road By Tanker
38 nuesh;l;q mine o3 provided iind braking pral I /o3 -
Height &

" 5\’\“ @u \o‘

\
‘.-'.‘.- .

=]

Page 115 of 196
EEESRERND- S S S S



L

Mine Information
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S. No. 1
1 |Name of the Mining unlt 2
M/s Srljan mega Venture Pro. Bhanu pratap singh
rewa
2 |Address/ Village Gram Devra Teh Rarmpur Baghelan Distt Satna Kh.
3 [Contact Person Mable . /€ a1 ST AR T
4 |Geo Lotation (DégreeDéclntal) 3
5 |Area (Hectare) 0.846 He
6 |Mineplllar Co-ardinata
7 |Distance from Nearest NH/SH/ SC hool/Abadl, water body (In  |NH 5 KM.
8 |consent to operate issued on 29.03.2023
9 |consent to operate Valld upto 31.07.2027
10 [Env. Clearance issued by- DEIAA/ SEIAA DEIAA
11 |Env. Clearance Issued on 24.05.2016
12 |Mining Dept permission issued on 02.08.2020 |
13 |Does it has approved mining plan yes |
14 |mine lease agreement dated 02.08.2020 to 01.08.2030
15 |mine operational since which year 28-03-2011
16 |Mining Dept permission valid till 01.08.2030
17 |Production Capacity (Ton/yr) as per mining permission 8000 ¢um
18 |Production Capacity (Ton/yr) as ger_ccins"e_nt _t_;b__}op'_e'rgt,é 8000 cum
19 |Last 05 vears (Financial Yaar wise) dctual Prodiiction {ton) Nil {According to e-khanlj portal)
20 [Last 05 years (Financial Year wise} Royalty Paid {in Rs.) 619332/-r1s
21 |Rate of Royalty on Gitti stone (in Rs.) 120/- (From 01.01.2020)
22 |Relevant Document for Royalty rate Attached
23 |Does mine/Querry practice blasting (Yes/No) yes
24 |If No than what machineries are in use -
25 |Any Agreement with exploser/blaster (Yes/No) yes
Jain Associated

26 |if Yes than name of the blaster firm
What is the monthly frequancy of blasting and quantity of

as per requirment

explosive in each mine
28 |Any other large mining near the stone crusher & area

29 |[If yes than name of the mines & their blasting frequancy timing,

quantity of blast material
30 |From where the querry blaster buy the explosive

yes 1
|
Ultrateqh Limestone mines

31 |Depth of querry mining (Average In meter) Aprox 4 meter from the top of surface

32 |plantation status (Thin/Thick) & Avg. Height (fit)

Planted in the mines average height aprox 20 fit

33 [Status of public road Pwd Road near to mines

34 |[Stone crusher vihom querry sell mined materia)
Road distance of mining to stone crusher (where materlal is {100 meter By p'wd Rdad

35

supplied)
36 [Major route of transportation Public road
37 |Facility of water sprinkling on interal road By Tanker

38 |Does the mine has provided wind braking wall if yes (Avg.
Height)
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NGT ©.A. No. 60/2024 Stone Crusher Information Devra & Kothar

S. Name of Stone Contact | Geo Distanc | Date Date of | A/W Product & Pollution Control Measure Statu-. Daily

No. | Crusher with I'erson Location | e from | of | CTO Consent | Production , Operati
Address Mobile N/ CTE Issued | Renewal | Capacity Detallsof | Constructi | Comtrw | Detait of primar: Planta | onal

No. /E- School Issued Vllil]il_v \:\"nier ) anof wind | etion M’ erusher/secondar s tion Hours
Mail Id p Sprinkling | hreaking metallic | erusher and con 2yer detail
wall road helt
Abadl/
4 o
1 2 3 4 5 6 7 8 9 ; 10 11
1 M/s Devi Dheeraj Lat- 1.28km | 06.12.2 | 06.05.2 | 03.05.20 [ Stone Gitti- Yes Yes No Primary Crusker - Yes 810
Construction Co. Pathak — | 24.50367 | 381 m 019 020 21 50000 MT (2 Sided) Not Covered (50) Hours
(Stone Crusher) | 9713987 | 6° 375m Stone Dust- Secondary Crusher
Kahsra No. 65, 565 Long- 20000 MT —Not Covered
Village Kothar, 81.14955 Conveyer Belt-
Teh. Amarpatan, 2 Half Covered
Satna (M.P.)

2. M/s Hariom Stone | Rajesh Lat- 1.30km | 03.01.2 | 06.11.2 | 06.10.20 | Stone Gitti- Yes Yes No Primary Crusher - Yes 8-10
Crusher Khasra Tiwari— | 24.49863 | 360 m 020 020 21 45000 MT Covered (50) Hours
No. 52721212, 7024116 | ° 365m Stone Dust- Secondary Crusher
Village Kothar, 902 Long- 5000 MT — Covered
Teh. Amarpatan, 81.12426 Conveyer Beli-

Satna (M.P.) 20 Covered

3. M/s Shubh Indresh Lat- 127 km | 16.10.2 No Not Stone Gitti- No No No Primary Crusher - Yes 8-10
Minerals Stone Pathak — | 24.50426 [ 785 m | 019 Availabl | 25000 MT Not Covered (30) Hours
Crusher Khasra 9425641 | 2° 485 m [ Secondary Crusher
No. 36/2/36/3, 201 Long- —Not Covered
Village Kothar, 81.16904 Conveyer Beli- Not
Teh. Amarpatan, L Covered
Satna (M.P.)

4. M/s Pradeep Pradeep | Lat- l4km |24.052 | 04.03.2 | 17.10.20 | Stone Gitti- Yes Yes No Primary Crusker - Yes 8-10
Stone Crusher Singh - 2450441 | 530m 019 020 24 30000 M? Covered (300) Hours
Khasra No. 9424745 | 9° 600 m Secondary Crusher
51/3/1/ Village 131 Long- - Covered
Kothar, Teh. 81.15215 Conveyer Bel-

Amarpalan, Satna o2 Covered
(M.P)

5. M/s Vindhya Rajnish Lat- l4km | 14.032 No Not Stone Gitti- Yes Yes No Primary Crust :r - Yes 8-10

Stone Crusher Sharma — | 24.50399 | 540 m 019 Availabl | 128000 MT Half Covered (30) Hours
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NGT O.A. No. 60/2024 Stone Cr
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usher Information Devra & Kothar

Khasra No. 8770803 605 m

36/1/1, Village 950 Long- fclcg]nfdé:{gr:’shcr
Kothar, Teh, 81.14950 Conveyer Belt-
Amarpatan, Satna 1€ Covered

(M.P.)

6. M/s Mahakaal Sh_ﬂilesh Lat- L4km | 06.12.2 | 23.06.2 | 28.05.20 | Stonc Gitti- No No No Primary Crusher - Yes 810
Stone Crusher Tripathi | 24.50568 | 550 m 019 | 020 21 30000 MT Not Covered (20) Hours
Khasra No. = 3 600 m Stone Dust- Secondary Crusher
351N, Village 6268159 | Long- 10000 MT — Not Covered
Kothar, Teh. 079 81.14709 Conveyer Belt-

Amarpatan, Satna 6° Half Covered
(M.P.)

7. M/s Maha Pawan Lat- 1L.5km | 03.01.2 | 20.062 | 03.02.20 Stone Gitti- Yes Yes No Primary Crusher - Yes 8-10
Mrityunjay Stone | Pandey - | 24.50588 | 600m | 020 023 26 60000 MT Half Covered (50) Hours
Crusher Khasra 8269139 | 2° 600 m Secondary Crusher
No. 35/1/1, 893 Long- — Half Covered
Village Kothar, 81.14906 Conveyer Belt-Half
Teh. Amarpatan, 6° Covered
Satna (M.P.)

8. M/s Satya Sai Biharilal | Lat- 1.69km | 27.04.2 | 26.11.2 | 06.03.20 | Stone Gitti- Yes Yes No Primary Crusher - Yes 810
Stone Crusher Singh— | 24.50741 | 780m | 019 019 25 50000 MT- Covered (300) | Hours
Khasra No. 39/1, | 9926365 |° 800 m Secondary Crusher
Village Kothar, 688 Long- — Covered
Teh. Amarpatan, 81.15031 Conveyer Belt-

Satna (M.P.) ° Covered

s. M/s Maa Kaalika | Jivendra | Lat- 1.75km | 21.08.2 | 09.11.2 | 16.08.20 | Stone Gitti- Yes Yes No Primary Crusher - Yes 8-10
Minerals & Stone | Singh— | 24.50739 | 1 km 015 015 26 20000 MT Covered (150) | Hours
Crusher Khasra | 9926321 | 6° 1 km Stone Dust- Secondary Crusher
No. 40/1, Village | 706 Long- 8000 MT —Covered
Kothar, Teh. 81.15331 Conveyer Belt-

Amarpatar, Satna 6° Covered
(M.P.)

10. | M/s Tathagat Pankaj Lat- 2km 26.10.2 | 19.04.2 | 02.02.20 | Stone Gitti- Yes Yes No Primary Crusher - Yes 8-10
Stone Crusher Singh— | 24.50568 | 900m | 019 020 26 100000 MT Covered (300) | Hours
Khasra No. 43/2, | 9425185 | 8° 750 m Stone Dust- Secondary Crusher
Village Kothar, | 142 Long- 15000 MT — Covered
Teh. Amarpatan, 81.15381 Conveyer Belt-

Satna (M.P.) 6° Cavered

11. | M/s K L Stone Kamlend | Lat- 2km 04.07.2 | 12.09.2 | 02.02.20 | Stone Gitti- Yes Yes No | Primary Crusher - Yes Close
Crusher Khasra ra Singh | 24.50524 | 900 m 018 019 26 450000 MT Covered (500
No. 43/2, Village | - 3= 750 m Stone Dust- Secondary Crusher
Kothar, Teh. 9179207 | Long- 15000 MT - Covered
Amarpatan, Satna_| 644 81.15526 Conveyer Belt-

@ [
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-usher Information Devra & Kothar

NGT O.A. No. 60/2024 Stone Ci
~

(M.P) Covered

12. | M/s Maa Sharda Rajbhan | Lao- 2 km 26.05.2 | 23.07.2 | 12,07.20 | Stone Gitti- Yes Yes No Primary Crusher - Yes 8-10
Stone Crusher Singh - 24,5053 | 900m | 020 020 26 500000 MT Covered (50) Hours
Khasra No. 4372, | 7974725 | Loag- 750 m Stone Dust- Secondary Crusher
Village Kothar, 632 8115532 10000 MT - Covered
Teh. Amarpatan, 5° Conveyer Belt-

Satma (M.P.) Covered

13. | M/s Jagdamba Prabhat Lat- 2km 25.04.2 | 29.08.2 | 14.07.20 | Stone Gitti- Yes Yes No Primary Crusher - Yes Close
Stone Crusher Singh- [ 24.50610 | 850m | 019 020 21 400000 MT Covered (300)
Khasra No. 9827642 | 2° 700 m Secondary Crusher
S1201/1, Village | 146 Long- —Covered
Kothar, Teh. 81.15114 Conveyer Belt-

Amarpatan, Satna T Covered
(M.P.)

14. M/s Jai Bajrang Brijendra | Lat- 59km | 24.05.2 | 04.02.2 | 31.12.20 | Stone Gitti- Yes Yes No Primary Crusher - Yes 8-10
Stone Crusher Dwivedi | 24.52242 | 580 m 013 016 24 25000 MT! Half Covered (100) Hours
Khasra No. - 20 580 m Secondary Crusher
961/962, Village | 8319261 | Long- — Half Covered
DevraNo.2, Teh. | 568 81.14983 Conveyer Belt-

Rampur 2° ' Half Covered
Baghelaan, Satna
(M.P.)

15. M/s Jai Hanuman | Ansuiya | Lat- 6 km 15.01.2 No Not Stone Gilti- Yes Yes No Primary Crusher - Yes 8-10
Vikas Minerals Singh — 24.49515 | 600 m 019 Availabl | 10000 MT! Covered (200) Hours
(Stone Crusher) 9691983 | 3° 600 m e Secondary Crusher
Khasra No. 958/5, | 78 Long- — Covered
Village Devra No. 81.13219 Conveyer Belt-

2, Teh. Rampur 0° Covered
Baghelaan, Satna
(M.P)

16. | MV/s Shiv Trading | Satyendr | Lat- 5.5km | 25.06.2 | 16.07.2 | 16.07.20 | Stone Gitti- No No No Primary Crusher - No 8-10
Company (Stone | aSingh- | 24.51917 | 650m | 019 021 21 50000 MT Not Covered Hours
Crusher) Khasra 9424770 | 3° 500 m Secondary Crusher
No. 990/2, 617 Long- — Not Covered
990/1/991, 81.14966 Conveyer Belt-

Village Devra No. 5° Half Covered
2, Teh. Rampur

Baghelaan, Satna

(M.P.)

17. M/s Bhanu Singh | Dismantl - - - - - - e ] = e e =
Khasra No. 958, ed

Village Kothar,

Teh. Amarpatan,
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NGT O.A. No. 60/2024 Stone Crushel

- Information Devra & Kothar

Satna (M.P.) =— = = wen e
18. M/s Pandey Stone | Permane s =
Crusher, Khasra ntly
No. 52, Villaze Closed
Kothar, Tch.
Amarpatan, £atna — = — -—
(M.P.) — — = = ==
M/s Tiwari Stone | Permane = = SEE
Crusher Khasra ntly
No. 39/3 Village Closed
Kothar, Teh.
Amarpatan, £atna == ==
M.P.) = - e — -
M/s Geeta Stane Permane -_ L e - e
Crusher Khas.ra ntly
No. 989 Villzge Closed
Kothar, Teh.
Amarpatan, S.ama =
M.P. - —_— = = —_— e
Anandi Prasad Permane -— - — e ke -
Khjasra No. 53, ntly
Village Koth.rr, Closed
Teh. Amarpatan,
Satna (M.P, == = — —_ — -
Anuradha Pa idey | Permane -— —_ -— - == =
Khjasra No. 05, ntly
Village Koth.r, Closed

Teh. Amarpaian,
Satna (M.P,

Devra No. 2, Teh.
Rampur

Baghelaan, S itna
(M.P.)

Raju Singh Permane
Parihar Khas-a ntly
No. 968/2 vi llage | Closed
Devra No. 2, Teh,
Rampur
Bagl‘lc!aan. Satna
M.p,
Narottam Mishra Permane
Khasra No, ntly
1068Village Closed
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EC= Environment Compensations

P1= Pollution Index of Industrial Sector

N = Number of Days of Violation took place
R = A Factor in Rupees for EC

S = Factor for Scale operation

LF=Location Facto
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EC= Environment Compensations

P1= Pollution Index of Industrial Sector
N = Number of Days of Violation took place

R = A Factor in Rupees for EC
S = Factor for Scale operation
LF=Location Factor
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EC= Environment Compensations

P1= Pollution Index of Industrial Sector

N = Nurnber of Days of Violation took place

R = A Factor in Rupees for EC

S = Factor for Scale operation
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i EC= Environment Compensations
<' P1= Pollution Index of Industrial Sector
W= Number of Days of Violation took place
- enil = A Factor in Rupees for EC
.,'«h g = Factor for Scale operation -

. LF=Location Factor

| LELocalonTaeor g € i T S

l %
[4)]
: o ‘
- |
&

i
2
:
A
y

N TR
-, giup——
i

p e e s GG SRE S S

- ,‘--‘-I_- ;:_A:--.‘“J_'l-}:v\. - f: ¥
B e e
kA
- L o AT AT PNy

A o g e =ik
" e

T
3
o
!

/.. S= T AFHAR 02 w:ﬂw Hg 3 IR THE HgP! A Y

E!.glrz;?: ---(

-
*

:
E
i
g
E

g
e
i
3
2

- ; T TR o Tot 't"on'Factor#(LF)"
L reINo. | ~+ Population® (Million) Locall

I e 1.0
— Jessthanl Ry
: - 1.25

. 1Lto <3 /
T 51t0<10 b e T/
' 10°'and above oy -

] M“rw g Tamatad —c
- e ’\_-'\‘.E-"‘__r..ri W T kY 1-;5!‘0- e g
T T o per e wad b P oiamey AR LT LI R
I - PO i
- 5 R e

" ‘Page 133 of 196




.ll
fs&

S dop et afgff @ e

[SIR FBIS BT wq | o
. EC=P1xNxRxSXLF afergfef

| <t

| =y . 51/3/1, M
’-'«a.ﬂa'r\r' HE@T'T— ! aﬁmm
‘Wﬁwﬁﬁ i)

30x114%250%0.5%1

% e i fy o ¥ TR T
g A S R L LR SRR R e

=

et Lol vt st i i O e
“W R ikt Sl S 2

k)

~

ot

|
|
z

Page 134 o% %6



HY _H@UT ﬁ?].'a'ﬂ'[ m, Enviranme

Qa1 e FgR 913U, FdAT (F.9.)

E:Mail-romppeb_satna@rediffmail.com, website- www.mppcb.nic.in
FHID \5_3 \ /&@. /ufFEr /g / 2024, T, ﬁm’zs:—‘-?) > / B4
gfa,
fafr arfere,
q9. ggwer s a8,
qaret (F.4.)

fAvr— T 2 FugaeE T (@ BIR), T PIOR, dgdid— IFRUTS,
e Yev @ weag # yatavoig efgfd o1 IO uFE |
Tt~ 1. SEIFT 1 S gHfa 99 &9 06.05.2020 |
2. 39 FHIITET BT AfCH U SHiPH 2011 &A1H 01.02.2020 |
T 3 3z watey & e o sAie 1824 faA e 21.01.2021 | .
4. 39 FTAtE c%a?ﬁ'rﬁwﬁﬁwe‘waﬁmwmﬁwww

fesi@ 11.10.2023 | .

<
&

L

EENES] W!THW%%$WW%WWW$
dmﬁw o wrae ¥ e e ad i e (E’FFW) & freg
frrar. wEraer fgRi SRR Y o &g orRr 9 o ¥ e A
2 R e @) wataRei SR BT AT TEe SAR BY e sk

(% ﬁwwv‘ﬂ%" "a?wﬁmrimﬁé —

i b B O EE R TS PR L T LR R T e t
& 2fae A | . & a4 B
.| WH BRSPS | Seddo+ DY | ST BRI gIRT BA Rer®
BT A U gar v fafer | - e SwRig [ Seeee
3ifeH ﬁr@ | R (N)
1 | 9ga el [ 04.052021 ©  |11102023 .- - 850 - - | —_
HTEEA B - :
(™ DIR), THI _ i -
<. 65, ¥TH HISN, ;
.aaéla— IS,
| | o feR

Ae— HIE § AT 19%@%%%%3@@{@%%35 .
- IO B TS R

[159

Page 135 of 196



gafurv g 8 ar=Na s~ grr FuaflRa “srfar
7- EC=P1xXNXRXSXLF

SRIGA FR garg @ TR TR @1 03.05.2021 T 49 oY | 31T

{&tics 04.05.2021 / yatarvr eRigft ¥g Tvmr o 7 B '

EC= Environment Compensations B

Pl= Pollurion Index of Industrial Sector

N = Number of Days of Violation took place

R = A Factor in Rupees for EC

S = Faclor for Scale operation

LF=Location Factor

gafgeer ekt 2 A AP gRT €1 TR M Mg AR TN

s -

Pl1=ac @rel 3roft ST 2g

50 SN S1ofY ST &g
30 B Aol el g

25, TR Tl AT BT (W BIR) ofiel ﬂhﬂﬁﬁfcﬂmﬁi 3ra: P1=80
A THTH

26. R== Fi53l AR fafww Baex . 100. Q?IST@I'EWHSOO %, fo/r v |
AT TLSE. B 311"&37@250 Y ST T ed AT R 8| o
R= 250 AHI &g . ..

27. 8= Bl AR 0.5 qrs-cﬁmwagaa‘m 1.0 =219 Soft T 1.5 @RI
ges Hoil & SENl 8q FeiRer fear i & BIR FHTS ASHT Il o
SOt H 3T S= 0.5 HHT WY |

28.LF= 10 faidl. wredy diwr # wnfia 2 o frmrgar w9 fuffa 8-t

SI.No. : o Population* (Million) Location Factor#(LF)
1 | Lessthanl 1.0
B 1to <5 1.25
3 o 5to <10 1.5
4 | - 10 and above 2.0 ¥

Page 136 of 196




w42 yatarvira &R @ ToEr

DIX THIE BT A Q& |70 T qaraxvr
T EC=P1xNxRxSxLF aforgfef

1 [9 3 Beagde | 80x550%250%0.5%1 55,00,000
) {3 BIR), GET Cerpiaiics
4. 65, 7T HIOR, TEde— ST 715)

| anares, R F8v

T T <) FECRE FHA (R BIR), TH—PIOR, dedci—aTHRyIEH,

fSrem #ge @ Ry doged ¥ g @ asad e saie—2 § TRfa I

& SERIT f&d oA 2 w1 SRR §RT Yo T BRle IgER R WM 2g
TN T ¢ | :

&ERT TP,

ol VA RHGEYT T 918,
qaqr (\7.9.)

154

Page 137 of 196



—————

o T
L - N

B sratery, o~ LiFI
A9ggueT o 91, N i

Nan A Ne= and_ure, IwEm (1.8)
LeNlomppreb_satn g eslifmallswn, website: www.inppeb.nic.in

g |47 7 ML AR /4 /2024, e, Rid—| g / _g/ ,
afq, ‘ N
RIS I ARNE
SRV LI R RS I
CISICIICTREN
feaT- AW HaEe WIF IR, TN A, 35 /1 /1, TH— BIOR,dedid—3HRUIC,
el BN @ |y W gafereiy gfigfd @1 1o 936 |
= 1 TET T A wwfa g e 06.12.2019 |
v Tt w1 [ifew g oHie 2007 fRAiE 01.02.2020 |
3. 5% PEkag o1 S 93 sHie 1808 fRHi® 21.01.2021 |
LT DEEE B SMISTNE Td STE gR1 SET B fear war fHRieo
TS 11102023 |

!d

g

000
s T e ¥ e SR ugEer P O gR1 S O @
FTER TH Bk H Harfda FEW Jeeid R IR @ [dhe METgER ghiaxen
gagia ARG i O T SR @ IRl 8 | 3 T9 AeTdid Wi SR
& JATERYE ol ® MM 9Fe TR PR SUdT AR Ve W &7 §, [
R=gaN 8 -
efad .1

T == v 7o | Sootad @1 | 890 BrEed BN | @, | e

o CINGARID] e (N)

(1] Rt AEmIe w1 | 29.05.2021 11.10.2023 534 B |
| BV, WRIN |
|35,/4 /1, T | |
| 131K, aArd— | !-

siipares, oo |
A — 418 |

i w121 10 Tad Bd Toar ol © <9 YN Sooted faad al
TUMAT il 4%

(13

Page 138 of 196



f
| o i i it - ’ v i |.,
Y .
/
; :
/
f

wataw Rl g e st g feffa e
3- LC=P1xNXR*SXLF

SURIRT B ewid sl RNuH WEIRY WKt B mn%m grdy T | S
Al 20052021 A valaer aRyRE g TRl B M
EC= Enviranment Compensations
P1= Poliution Index ol Industrial Sector
N = Number of Days of Violation took place
R = A Factor in Rupees for EC
S = Iactar for Scale operation
1_F=1.ocation IFactor
q“%\.ccq iRt 2 vqmﬁﬂmmwwﬂﬁﬂﬁ@wmm
PR S
pl=so wi@ Soft ST BG
50 FNTI SO ST %ﬁ
3¢ ¥ Arf) SEE B
IS VRTETS '@HWWMﬁHﬁT?IGﬁ P1=80 M Wi |
mer"r:acrmﬁﬁmrtﬁﬂﬁ 100 Td SifSr@aH 500 . R B |
TR FIHIEL ?mﬁzsonﬁmﬁmwﬁmwﬁlm
R= 250 @AM 9 |
4 s—maﬂﬁmosmﬁa’rma@aﬁmwwmﬁmwm
gew 491 & Wl @ﬁmﬁvmw%ummwmm
Srofy 3 % | ara S= 0.5 AT S |
12. LF= 10 ,Qrﬁmﬁmﬁﬁ%?ﬁﬁﬂr@wwﬁuﬁﬂ%—

l:F S1L.No. ! Population* (Million) Location Factor#(LF)

;‘""T"'_-:""'#_'_ Less than | -

‘—- T 1t0<s 323
3T 5t0 <10 i
i T0andabove | .20

- ¥ A o A At TR St O AAL ..-'-\-;-:.n. . . s - ]

FE i
]
A T M
3 it
" Rl

Page 139 of 196



s —————

azofya_aRrgfd @ wvrn

warn

1”- =‘{'ﬂa—fﬁﬁ'ﬂ§ﬁi i-;:“h'q Eﬁﬁﬂf
W[/ [, a6,1,71, Ui
PrewR, gatha  QURUIET,
Rrarr AW

T @l garavol

EC=1"1xNxRxSxLF grfergfct

80%534%250%0.5%1 53,40,000
(Ra= <
Tiferd s
HIY ATH)

T, FRSSE T= S

AE T NSIeTE ©IF a‘ﬂw PYTH—PIBR, deare—IHRdre, Rorem 88X @

il

g1

S leml G Er “é” ?l."é’ﬂ <fder

W—zﬁaﬁﬁﬁqﬁﬂafaﬁﬁ"eﬁ’
%—Wﬁllamcmmﬂﬁﬁﬂﬁﬂ‘ﬁfﬂﬁﬂﬂﬁﬁﬁﬁ%ﬁmw

e

o(c, H:rs@sm f?-msrvr zh?s‘
iy O @Ew)-

[149

Y ““Page 140 of 196



/fwf‘”hét 8 e, N LiFE

gy A.9.9qHT G E LU ai—:{ N d Emvmonmers
a1 e A g15_9rd, A1 (A.9)

E-Mail-romppeb_satna%dredifTmail.com, website- www.mppcb.nic.in

HHD 9 ) /8. /ufwar / qd / 2024, e, feid— | Y

= 9 b\ [ M 59
fafr arfdrenm,
T TR foi=m A
AT (A.9.)

Ao 39E W i N IR, WENT |, 39/1, UM PIOR, TEAA—THYR
e, e wa @ way ¥ gafaxoia gt S IO 96D |
Feot— 1. SUNT B o gy 93 f&Fie 18.05.2023 |
> = HIETHT BT UF HHIG 136 f&Tid 30.04.2024 |
- 3.wmum$$ﬁ.awﬁmwmﬁmmaﬂﬁmwﬁﬂw
fasid 10.04.2024 |

000

awmmqﬁmﬁﬁmwmwwzﬁﬁmmﬂ
memme@mﬁmmmmwﬁs
Wmﬁmaﬁﬁwmmﬁwmmmﬁwww
&, iqaxyl HHEIgAIR & =
cfae .1

(.| e BIN SIS Jooied @1 | & By gl A Rere
— T A U4 udr merd fafr foeror IuRId SooieH
BE GRS IE 11.10.2023 11.04.2024 114 -
T IR, GEXT
4. 39 /19
BIoR,

g, e
FqT

Fe— WE § A 19 (&4 B [HAT Sl @ SH AR Sooue fQad bl

T Y TS © |

Page 141 of 196



yafaxr aRgfRf 2q archa sl grr feffRa erfer

1- EC=P1xNxRxSxLF
SWITT BIR IBE B AR RS 06.03.2025 Th A T g i@ 11.10.
2023 Y ) T Prler A aran T f SN gRT wEH Od FEr arg
Wﬁmwﬁﬁﬁmwmmﬁwﬁﬁmwm%mz
R 11102023 § TafaRer &iimf &g o B T T
EC= Environment Compensations
P1= Pollution Index of Industrial Sector
N = Number of Days of Violation took place
R = A Factor in Rupees for EC
S = Factor for Scale operation
LF=Location Factor
ydtaxol ERIYRE 8y EEIERSICEANEEIN Bt MEE oS Aan e
TR 28—
P1= 80 aret Sofl IET 'Y
50 M S AT 7Y
30 &9 A SEIT 7
. e e Wz w@H SR are ol # e 71 oreh: P1=80 AT S |
2. R= BT SguR A $aeR . 100 Td afrad 500 w. RTRT WU |
qﬁﬁuwﬁﬁﬁ.tﬁmﬁzmmﬁaﬁaﬁrwﬁmwh it
R= 250 AT ST |
3. S=WWO.SW&WH§E@W1.0WMW1.SW
Wﬂhﬁﬁtﬁﬁﬂhﬁ%@ﬁﬂhﬂﬁmwﬁwmmﬁawag
gofy § €| a1 S= 0.5 A S |
4. LF=1oﬁﬁ.ﬁ.s@ﬁ@mﬁvmﬁﬁ%?ﬁmﬂwﬁaﬁﬁéz—

S1.No. Populéti'on* (Million) ‘ Location I aciormiii ) _;
1 Less than 1 1.0 |
2 1to<5 1.25 {
3 510 <10 R
4 10 and above 2.0 ’I

(4

Page 142 of 196



,
&
r -

f

<fdet 5.—2 gatavfia afogfid @) o

[®. |[®IR THIE &1 919 TG | 790 T garaRv
\tﬁﬂ " | EC=P1xNxRxSxLF afergff

1 o] 9 | @F PR, | 80%114%250%0.5%1 11,40,000
\mﬂm 4. 40/1, UM (IRE ATd
PR, TEATA—HYR B —
\aé-cm—rr, 1 | )

I Y O 9fg W TR, TTI—FIoR, dEdia—HYR e, forel
* mﬁmm@ﬁﬂmﬁmmm—ma@mmmﬁa
%&aﬁ%@qmﬁuaﬂwwmﬂaﬁ@m@ajﬂﬂﬁﬁﬁm%gw

TR © |

P
ik r)

anﬁ’meﬁf@l‘cﬁlﬁ

oC AT =T 4TS,

Fa+r (A.)

[

Page 143 of 196



&Y Fratery, Q‘b LiFE
HY.9gHYT fgFvr q1e, W{/ ErSrenmert
Qa1 I8 AeR A U, W1 (F.9)

E-Mail-romppeb_satna@redif¥mail,com, website- www.mppeb.nic.in

:;1;?5 2_2_9 / 831, /Ufal /qd / 2024, eI, f?«‘mﬁ,—b’ ) ﬁ)’»\
faftr arforemeY,
um e ot S,
e (A.W)

fvg— S TN W BIR, GENT |, 43 /2, T PIOR,  d8A—IHIYR
quer, R o @ Wew § gafarofg dfgfki #1 T 05 |
T<d— 1. I B SR 9Hfa 93 f&Aid 18.05.2023 |
2. 39 PIATId & UF HHIH 132 P 30.04.2024 |
3. 39 PRITa @ SIS vd SugE gRr SanT &1 fhar T e
fqei® 10.04.2024 |

000

SWIT fAvaiafd og & f5 D yguu FrEw @ g/ SN T @
AR T PIOR W WEIerd 6 TUTTT N BIR B A% FTgER gaiawer
GRS SRR fF S ¥ oY @ SR £ o1 AW TUIT W BN
& yafRo SRR BT TOMT UG AR BR3B! SR ST O Y& F, faawer
el & —

efde 7.1

s TR e R | S A | ada ond e} | g | R
®T AT U4 gdl gore fafer | fAieTor SuRid Skl
aifem fafey g (N)

1 | 799 qunTg w9 | 11.10.2023 11.04.2024 114 -
BIR, G ., ;
43 /2 U PIOK,
GERICENE
qererE, forar
JaAT

Ae— A8 A AMGd: 19 fad &1 B Sl @ S99 AJIR Scoieq 3 &
TUET &Y TS B

iz

Page 144 of 196



/

1.

wfawor afgRf 39 o aftexer grr fFafRa - wefar

1- EC=P1xNXRxSXLF

IR BIR TP B AR RAiH 0202.2026 T I & fbeg I 11.10.
2023 Y R T FiEror § ar T 5 SEW ERT e gd ST a1
Wﬁwaumnﬁﬁﬁmwmwwmwm%mz
R 11102023 ¥ wafaxvr &g &g MO A TR T

EC= Environment Compensations

Pl= Pollution Index of Industrial Sector

N = Number of Days of Violation took place

R = A Factor in Rupees for EC

S = Factor for Scale operation

LF=Location Factor

WW%WWW&@WWWW
AR B
P1= 80 @Tel SO ST &g
50 AN Aoft ST 'g
30 9 S T BY
e T wH SR e 9ot # 3 g1 3 P1=80 HET S |
2. R= Hr@ gER AT Gae &, 100 TG afErpaH 500 . T Y |
qﬁﬁuwﬁﬁ.é’t.%aﬁwﬁmﬂﬁmmwﬁmw%laﬁ:
R= 250 AT SI4 |
3. S=q€rﬁjﬁa§ﬂwo.sm3ﬁsiwa§m1.ows?mﬂam1.sam
WW%W@WWW%IWWW&W@
Joft % | ord: S= 05 AN WY |
4, L F= 10 fo A vredt AT werfia & ar frrgar we FeiRa 7

el NG, | Population* (Million) ' 1 ocation Factort LT :
1 Less than 1 1.0
2 1 to <5 1.25
3 5to <10 LS5
4 10 and above 2.0

iz}

Page 145 of 196



SRe iz  wufeoia sfigff @ e

®. | DI ITHE BT A9 03 EEE e e B
T EC=P1xNxRxSXLF arferqfef
1| A9 m W BIR, | 80X114x250%0.5x1 11,40,000
W 4. 43/2 UMW (ORE o
BISR, TEIT—MHYR o
ELRIEA ST '
®UY)

WIWW@?W,W—W,W—WW,WW
a%ﬁﬁaﬂﬂeﬁﬁﬁ?@?ra%aﬁ%ﬁamm—zﬁaﬁiﬁﬁmaﬁaﬂﬂﬁa%ﬂ
m@maﬁmmm@w@m%&m@wmﬁ

|
@ﬁ)ﬁ%
&= IHRY

ol L‘\(J.;E'W ﬁmiﬁé
|aT (A.9)

@F

Page 146 of 196



it prafer, N LiFE
HYYQUuUT a1 9 \\ﬂ Envronment
a1 e AR A1 U, A (A

E-Mail-romppeb_satnagdreditlimajl.com, website- www.mppeb.nic.in

/ &1, / UfAell / Q& / 2024, [ar T, ﬁ?ﬂfﬁ—l Y } o5 ) 2

FHID

yfay. 224
fafer sy,
LA Al W q\lx;,

AT (A1)
frg— A H 9RET N BYR, WV |, 43 /2, UM POR,  Aedia—HgN
qerer, ot waen @ ddy # wafarel afgfcd @1 IO 96w |
Td— 1. SET B WX wEfa oA Al 18.05.2023 |
2. 39 HIATeTd BT U= BHIB 130 Qe 30.04.2024 |
3. 50 PR @ SIS Td SudEl grT SenT @1 fhar war e
fai 10.04.2024 |

000

SR U BIOR # wared Aed Al WRaT wF IR ® fAeg FEHgaR
Wmﬁaﬁﬁfﬂﬁﬁﬁmﬁﬁgaﬁmaﬁm%[mzmﬁw
@ YR B wfaeig gy 1 T UEE AR BRSS! AR AT S IET

g, 19aRor FEgER & -
<fae H.—1

F.| W BIN 3B} Soo(gd @ | &9 prTerd gRT el AT |
BT A TG Il g fafdy fAderor SuRi SESiE| |
3ifew fafer R (N) |

1 | 394 |9 9RaT 11.10.2023 11.04.2024 114 -
T BIR, G
4. 43/2 UM
PO,
TEATA—IHYR
quar, forar
JaAT

Are— A8 A A 19 19 B AT ST © 99 AR Seoid fGad Bl
TOET B TS B |

(524

Page 147 of 196



A

wafaxer mfirgff &q A st g PefRa “ere
1- EC=P1xNxRxSXLF

SR BYR THTE B GER RAD 12,07.2026 T W & 197 f=Tids 11.10.
2ozsﬁmﬁﬁﬂmﬁww%@ﬂmﬂmwmmﬁ
n@mﬁﬁawwawnﬁmﬁﬁmwmzﬁrﬁamﬁwwmﬁamz
feien 11.10.2023@WHW%§W?&W§%!

EC= Environment Compensations

Pl= Pollution Index of Industrial Sector

N = Number of Days of Violation took place

R = A Factor in Rupees for EC

S = Factor for Scale operation

maﬁﬁmwmmﬂnﬁmwwm
frTTaR B
P1= g0 aret Soft SET &9

50 AT Sioft SETT &G

1. 99 A ARSI 1 U el Arof # aar &1 e P1=80 AT W |
2. R= QI SR AT BERR % 100 T 3BT 500 . ORI BT |
nﬁﬁuqa.aﬁ.a.zkmﬁzsonﬁaﬁwwﬁmw%mﬁ:

3. S=mréﬁawo.swmﬁawagm1.owaﬂﬁawwam
WW%W%@WWW?IWW@W&W@
Sroft % 2 | ara: S= 05 A W |

4. LF=10%ﬁr.sﬁﬂ?ﬂﬂTﬁwﬁH%ﬁTmmﬂiﬁﬁﬁﬁﬁ%‘:—

S1.No. Population* (Million) Location Factor#(LF)
1 Less than 1 1.0
2 1to<5 . 125
3 5t0<10 1.5
4 10 and above 2.0

[

Page 148 of 196



<faa .2 yafavefia afeafef o 7oy

]

(. [®IR g&IE &1 W ©@ | TR g At
e EC=P1xNxRxSXLF aferqfef

1 | AEd @ wRar W@ | 80x114x250%0.5%1 11,40,000
PIR, TN . 43/2, TH (AT aE
PO, AR P
CRRIEMNCIRSREI hre

J

o A H URE ©F PR, TH-PIOR, dedia—<HyR qeer, fore
W%ﬁwm@ﬁﬂﬁmzﬁméﬁﬂm—zﬁaﬁhmaﬁﬂﬁﬁ
Wmmmﬂmmmwﬁnﬂtﬁlﬁﬁwﬁmaﬁ%ﬁw

TR © |

g ST

0| C v AHIGEYT PRI 9,

|a-T (A.9.)

Page 149 of 196



!
)1
'e‘l-;igﬁ

£ e o, WLEE

" 1 XIS_Age Ay,
/ g "-M“'U“"'l‘mh.nlunﬂudln?n?usnm wei::f—'wl;vf:n?pl nic.in
fl ;;f-;aw l—g\\% /8, /APy /4 / 2024, e, f%::rfzm—],g/ o_?/ 2%
R sy,
HY. T Py 9,
NS (7.0)

v AW sRelm ©F SR, @ H, 52,72 /2 /2, TH— PIOR, GEET—
rRATeH, Rren #ev & wWayw A yntwof afaff &1 o 9w |
Woh—- 1. SENT B o G 9 fRAie 05.41.2020 |
2. 39 Bt &1 Ay g5 wHie 1814 fR=iF 21.01.2021 |
3mmamwwmmmmmwﬁﬂm
&P 11102023 g vk s W ELE
,d.mooc

| t{qﬁaﬁﬁwm?ha@%ﬁsﬁumﬁmawaﬁémﬁﬁm$

R SRR Y o S ormare o T 21w et BRe @i BeR
ﬁwﬁmﬂ%ﬁmwwwzﬂm@?ﬁwmw% [EERL

% — .
cfaer 5.1 ' [he® "HEG DELFWM OB & OSH g 5 I
P.| W PIR gDl | Ioogd Bl | &Y BT GRT Bl Rare
| T A G e R | - P eroT S uRie SRS
1 | 999 BR3M %S9 | 07.102021" ©© | 11.102023 " 453 —
.52/2/2/2,
UTH— PISIR; - :
ﬁ‘s’i’ﬁa— AT, _ ,

ﬁ-c: A8 H WM 19%@%%%3&&1@%&?%@&
ﬂvaa?rﬂ's‘%‘l .

Tl et B b LT \--n\ P

s - c i o )
el Tt e * ' 2 —@
] . LTI v s

% ah B S ol < 4 n, .w.ws Page 150 of 196



: q‘--__ T
1 2 Tt mRRE ) o
L | P IR BT AW @ Jaere T TataRoT
w - ]
‘ | EC=P1xNxRxSXLF aferqff

3 80%453%250%0.5x1 45,30,000

TF- PR, cede @anfore ora
\ IFRUTEH, e S & TR

)

IE A FRAW R DIR, TH-PIOR, dedie—amRaed, e R &
Toe Ty ¥ g @ awa e swie—2 F <Rfa W fRIfa 5

wﬁ%@mﬁummw@mﬁmﬂmmﬁww
Bl : i ‘

1] D e e TL I . e L ST --..hll.-u-..:t'ol- -.- .. L L. ..'-. . & ‘mg)
' : R P 5 ﬂuu‘cgmﬁuawa’l@‘

W wa ww)

ITENENTE W ERS TT W FE S V)] Lann

L=

v P@ge@ 151 of 196

D R R R e e o i S el




6- EC=PI1XNXRxSXLF
ST BIR FTHE N TR A Reis 06102021 75 49 o) o
f&1® 07.10.2021 N wufaRwr ARWRS ¥ v BoTE F)
EC= Environment Compensations
P1= Pollution Index of Industrial Sector
N = Number of Days of Violation took place
R = A Factor in Rupees for EC
S = Factor for Scale operation
LF=Location Factor

wataver SRR ¥ A afveRer g @ TE MRS AR FFER O

TR B

P1l= 80 wiel SO JET &Y

so et SOl SE R L L

21,3 TR TSI PR el ST ¥ ST ¥ | IR P1=80 A S |

22, R= B TR A Baex %./100 Y4, SAHTH 500 Gﬁrér w9 |
ST TLOILEL . ST . 250 S ST 21 gT fam T4 & 3d:
R= 250 HMET S|« . » s

23. S= GHE. ATTHIR..0.5. S, SIaL . FET 1.0 FEAH S0 AT 1.5 T
Soft A & 3/ S="0.5 AT S |

o4 LF= 10" f5A1, wredy S -3 wenfie ® of FrgeR a9 FuiRa 8-

SINo. |~ Population® (Million) = "] - Location Factor#(LF)
| " Lessthan 1 1.0

2. : - 1-;£o <5 1.25

3 5 5t0<10 1.5

O LT AR

' . . albe ; : + Page 152 of 196

Eé.
o TR &



e st o LilFE
HY.UgHYT fera=or as, 77 Eﬁsi*:z:f‘msm
Qe s AR 9 _urRy, W (@)

LisMollronppelt satne@eediMnallco webslies www.mppeb.nic.in
i \5\19 /8. /wiRRY /T / 2024, |, ﬁmﬁ«—g/j/ V)
fh.
TINECINEENS
Ay, wEEo e 4
e (\79)
R T g R <\ BER), TE . 36/236/3, 7~ PO,

Wmmﬁmmwﬁmmmﬁmw
mhwmﬁ.mmﬁﬁﬁmﬁ%gagﬁwﬁaﬁﬁ%mﬁ:ﬁﬂ#sﬁm
@ﬁﬁﬁaﬁquhvﬂﬂﬂﬂﬁqﬁ‘rmmmwmmmﬁwww

T Pt _ L
3. | € S @ | oA e &N T e |
27 @M Qg Ial gorg fafer frleter SURT e
- aifem faf feam (N) o
T g ke | 25.01.2020 111.10.2023 838 -
| @EF $IR), T |
4, 36 /2,36 /3,
TTH—
dedIa—3ARYTe,
:hz:—qmﬁmmﬁmgﬁﬂmﬁmm%wmwﬁaﬂaﬁ
T Y T B

R e e

I

e et

Page 153 of 196



-

5. EC=P1XNXRxSXLF
mwmammmmmmmmmwmm
R 25.01.2020 N vafaRr AR ¥y o CORiE A

EC= Environment Compensations
P1= Pollution Index of Industrinl Sector
N= Number of Days of Violation took place
R = A Factorin Rupees for EC
S = Factor for Scale operation
LE=Location [Factor '
mmﬁa@mwma@mwmm
FreT R &
P1= 80 el SOl ST &Y
50 s Sl SE B,
30 = ol SETRY N
17. 7 g PPRew €SI e soft 3. amar &1 a1k P1=80 AT
18 R= BT AR A B B 100 o aiftrr 500 5. oY S
v N e 250 FH S TG o T & 1 3
R=?.5&:11=11:IT.G11‘ET|-1:'“3_;5-\-r o e AR T A5 T
= AR 0.5 ST Y 1.0 "
" %ﬁﬁﬁ@ﬁ@%ﬂ%lwm@mﬂ
off # g1 3 5= 05 AT O |
J0, LF=0 Frar. wied <r # wenfud 3 o PreER AFe FEiRd 8-

. rSl.No. ~Population* (Million) Location Factor#(LF)
\ 1 Less than 1 1.0
2. R ¥ <5 1.25
\ 3 | 5 to <10 mLH e LA
\ 4 | 10 and above 2.0
e R R Prgeap e

pam,  Vgems Al

L

Page 154 of 196



TN ST o e s
S T R

§ :
.22 watavelvy mfvgRf ot o
-;5—5-_]3“—\'3_““"13“%\?& T —
ﬁ S EC=P1%NxRxSXLF eRraff
‘ v | AW W NSRSt (S | 80%838%250%0.5%1 83,80,000
! IW), WH 4, (RRA e
36/236/3, UM— HIOR;
SENIE SR e o S i o 1 T s’ BId
AR 1)

mmwﬁﬁmeﬁﬂw IF—-BIOR, Tedid—amRuTe, forer A8
%Fﬁﬂ@;ﬁﬁﬁmém%ﬁaw—zﬁaﬁhma@mﬁaﬁﬁ

13 (HQQL@

wMFTW"T ﬁRBIUT ?shtc?
..... @[C' Hqaqr (\@M)

ped

Page 155 of 196



\

T Bt % LiFl
’ '\. Lifestyle f¢
1995y faer q1E, Z

Environme
a1 A< AR 9 g, g (7.9.)

li-Mail-romppeb_satna@reditfmail.com, website- www.mppceb.nic.in

gaie \ <. s/ R/ g /2024, - B/ 5/ g
4 CIEEIREARN
fr a9, wgy PR 9,

A (8)
Ry ARt o g e fifRed, M 3R, 9 . 9585, AT CCRY
i 2, TR e, e g @ Hae gfaRefia aﬁrrgﬁ-'f T

Fef— 1. SET B SN A O fasies 14.01.2019 |
- > = rfer @ e v oo 1855 fATid 22012021 |
4 swmmﬁﬁﬁaﬁiﬁwmﬁrmmaﬂmwﬁﬁw
fedras 11.10.2023 |
———000—— 5
s frioked oxg @ 5 B ugyoer FRET 9 gRT Sy TOFT

SR T &A% IS 2 F e e o g e AfRe, W B
éaﬁm@'ﬁrﬁﬁgvmmﬁtwm{%mﬂﬁﬁﬁﬁmﬁégsqmmiﬁaﬁél
a ﬁ?ﬁmfﬁamﬁﬁwﬁﬁ?ﬁ,@HMaﬁwﬁwﬂuaﬁqﬁmm
T SR G SN 3R ST O T &, faaR frTgaR & —
2faer 9.1 . t

QS (@] ©F o s | SeaHd @l &9 BRI §RT Bl RAm
L mremge war | e faf frdleror IuRT SeTE
_ st Ry | Raw @)
1|7 O B [ 22.01.2021 11.10.2023 614 -

faera fAfave,

WM PR, A
4. 958 /5, U11--
TR BATE 2,
GESIGENEEK
aqdarE, e
HIT .
Ae— AR H AT 19 &7 SR frar Sar 8 99 IR Sootud faay a1
O BT E

Page 156 of 196



afaer afeyfd e A SfeERe g feffa “®r{ar
2- EC=P1XNXRXSXLF

o IR TS A WG R Te FR e grfy T | 3T
i 22.01.2021 ) GEROT Efgff &g Ao B TE & |
EC= Environment Compensations
p1= Pollution Index of Industrial Sector
N = Number of Days of Violation took place
R = A Facter in Rupees for EC
g = Factor for Scale operation
LF=Location l'actor
afaeor et & R Ceau R T e wE AP T
TN T |
pl=go cmal Aol TEHT &7
5o rafy sofr SET &g

""’E 30 B3 Aroff SENT ¥Y .
) 5.%@6’%1@%%%%@,@?%%%%%%13@
p1=g0 @ Y| -
6. R= W0 SFAR Afrm B ®. 100 T aifiape 500 . Ford w9 |
e AL @ oo 250 A S BT G fegr AT B 1 Ak
R= 250 Wl G | ;
2 Q= THIC RN 05 AT JieraT o7y SEINT 1.0 FEH Syofi @=Ir 1.5 =1
q8e @v?szﬁwﬂfﬁ%gﬁaﬁwmw%lwgﬁs‘mﬁmag
- gofy ¥ o 8= 05 AR S |
o LF=10 Rl wEd €A 5 i & A FRTER A FEiRa B
k‘:“". S1.No. " Population® (Million) Location Factor#(LF) 3
D T Lessthanl 0
2 — -___T?lg<5 ‘ 1.25
—3 T~ 5to<l0 15
A 10 and above 2.0

. page 19156




r - Lk = S e e ittt . . . L el ol
o ™

e -2 bl st o o

T BIR §wh W1 AW Ug |0 ol T |
qar EC=P1xNxRxSxLF afagfef
T Iﬁ;RET ﬁ:\"i-:l?]. Hﬁq“—[ faera 80%614%250%0.5%1 61,40,000
=i | fRE, I B, s T
{ | .. ey S 5 T Eaiﬂa
+, ' gusa, D, UTH: éaq’r
FHD 2, TSR FIferd EOIR
qEreT, {S7ar aae S5 ) -

g wrd wa aR e fifRed, ©F PR, gt PHIG—2,
L ¢ TENA—TAYR TEEAH, WWﬁﬁﬁWﬁ%ﬁ%ﬁﬁﬁéﬁa

=
L FP—2 F aiRla ﬂ&*}amﬁﬁmaﬁ%gmummgﬂﬁ@
e SR 5 o %qq-cﬁwrm@ﬁ‘s‘l
i
' O(C Vs AT PRI 9,
a=r (A.0.)
;
L o




Prwww, X fred v,

== & srater, @é;/J LiFE
Y : i B
= 75 5 FEEm A,
a1 s Aex 418 U, [aAr (7.9.)
‘ a;-MuiI—n;g;;:‘:/s;;;"f/ircdiiTnmil.cmn. websilc- www.mppc?%i;ii;;
FHID /&P )/ 2024, o, —
AN 30| Y | 2%
T O qORT W BIR,
9. 5 gors 7,
JRTSI . 961 /962,
TH— SaRT BHIB — 2, TEHIA—IHGR THA,
Rrem a1 (A.9)

favg:—arg (Frgor farr va fsm) sffas 1981 B ORI 31—F B AT PROT AR
e |
Hed—zq Prater @ B, e v SudA g fsar ma e feHid 10.04.2024 |

HqeIed,
SR fvg @ ar § 49y erfeg Au. uewel FEEe a9, e g e
Pr=faRad gaem & o @ -

1. 9% f, wY. veu PRiEe A &1 e s (sger frawer e fase) - st
1974 B GRT 4 @ osfta frar T & deT A B WA AR @ WH-HR Ay
ARIPRM 1981 @ WST § AT B BT QA |1 T R |

2 %%,wmamﬁwmﬁmﬁﬁmmﬁm
1981 Qﬁmﬂaﬂaﬁwwm%aﬂffﬁa\ééwﬁ‘fmmwgﬁwﬁm
STETd <RI AARIERT HRIAT ST A € |

7% f5. A0S SENT @) A gRT g (TgY R v i) sftfaE 1981 @ HRT 21 19
T (Wwﬁqudﬁzﬁw)a@ﬁmwmaﬁwzs/zszﬁwfﬁmﬁﬁﬁ. 961 /962,
mﬂ—-éawzsrria?—z,m—wmﬁ,ﬁﬂmw(ﬂq)wzﬁméﬁaﬁﬁﬁw%@
o R o @ TE o, Forreer wHIR de AR 31.12.2024 TP B

1. w%mﬁmwﬁmwmmwﬁmﬁm@
wrfﬁawﬁdammmmﬁmﬁaﬁwﬁaﬁmﬁmmaﬁaﬁ%l

2. !:rsﬁ’ﬁ,mmmﬁ?ﬁﬁw.m.zomaﬁﬂézﬁzﬁﬁﬁwﬁfﬁqﬁmﬁ%ﬁmm
e Rrar 1T o Frfier 3 urar f onua g e S S T awen
zﬁaﬁwﬁzﬁwmﬂwﬁmmm%ﬁmﬁﬁmwmwumm
%msﬁﬁamﬁﬁma@wqmtﬁwaﬂﬂaﬁﬁﬁﬂﬂtﬁtmm
Wﬂaﬁﬂgﬁamaﬁaﬁw%.éﬂmﬁwwﬁﬁaﬁaﬁm%ﬁw
qﬁmﬁqﬁaﬁwﬁwmﬁﬁmﬁﬂﬁﬁmwﬁmﬁm—wa}aﬁﬁm

Page 1 5@6



1. ugﬁk,amﬁmmﬁ?rma&'ﬁramﬁﬁaﬁ|

2. I8 [, wy ud arg farevor @ ' ;
Ww'ﬁqa r for. s a1 T srew faem e |

5 M __
(e g;ﬂgw Rig)
' ' AferpTer
9%, Y\ 8.1, ‘
_\ N A 1./ BHET /98 / 2024, ENEIN ﬁﬂ'ﬁﬁijo)\_,ﬂ'l_\ﬂ

1. W@.@.waﬁmﬁﬂﬁnmaﬁaﬁ?w&fﬂm

2. Wmﬁ,w.{émﬁgﬁﬁﬂwﬁﬁﬁ,ﬁaﬂaﬁ?wmﬁ'l
3. WWWW,WW(mm)mmaﬁmwm|

4. |

W~
(ST. Riz)
& e
\/HY. TguYT i 9,
Cy(_, ¥ | (HO%0)

Page 160 of 196



_F\“n«w wig ~ XL

| e fr el

i

’i‘;lig (W—W) f%i?vn HAAT_(F090)
Ej] . ﬁWMqu il
' '

%i"‘f? | A g Friar @i,

I - R e ()

!; ' R AR T e W 0-A-No-60/2024 & wag ¥ THERI arad |
;;':5'.-'% ._ e~ W L W 213/&?&?! /Hﬁa’r /e /2024 m‘m feAie 13.05.2024 |
BAlad | SRR T L R
U’ 1 j— m “zﬁﬁ |aﬂﬂl*1?ﬂ? WO;?T ARy Wﬁﬁa 60/2024 (3’*":17‘q TR
Fi;"? :T,,_? H.tmid?"nﬁwwqaﬁsm@ S 1 -

Tt ﬁaﬂmmﬂmaﬁnﬁmﬁmmnﬁmmﬂ%-

vl

T &;:3.&1;;9»3}&&-:
RO
n-..-Cn"-’f

f

'f. *“"*ﬁmﬂmm FfRIMa i 50000/— . ﬂTO 0 0853163
1/ I.. DYR), WIN . 65, UM— BER, | 29.01.2021 as’rmmwr e S

i ) {

P} QT’rf?".?‘ft“tfﬁ*tﬁE‘T‘mﬁ TSTAT AT HO%0 y 1—:1—— ‘
a2l TR ERAE A SR, W A e W 780 5. T 0 09530039.

it el ik 52/1“/2/2 YRi— HION, TEAIA | 09.05.2023 TG TRV et 24,750 /— %. T 70 |
Aried [0 -!! 5 orRares, e s 0853003919 {37 09.05.2023 Y STAT R AT |
TR WS '?;qfi‘rﬁvmmm TaT | aifevs ]IRT 27,000 /— .. 90 $H0 0853006947 ==l
PR :—1 ”*6'}"2: 36/3, UM PER, TEHId | 18032023 T qafeRor effogfif wRr 27.000/— % =
Ifé;‘;‘ ;Eg;-; i ;!;-._ ,} arrwqm ' forar gan (Aovo) 0853006959 f&AIG 18.03.2023 /T I HRI[T TAT| 7 -
fi:i{ii;:i it o ia anfeve IR 37500/~ . W0 0 0853008782 fimE
,;-m;'ij : S i .i]j LI '_ 18.10.2023 (§ waferor & <l 37,500/~ %, @0 7o
tf:il-!i el ied bR R A H LA 0853008784 fI® 18.10.2023 HI WAT BT 7741 | '
EI S BIR srin o ﬂw#néiqﬁhm @ERT A | TS MY 31,500/— . W0 WO 0853012261 [T |
AN 'f}!ji.. 61/@/ gy ey RERi | paoaates WY Gy vl AR 31500/~ T 0|
s=maas -t m} v L] WOOIU | & L 4 Wm '!
A ] i R A, 50000/— T, W0 M0 08532160 FoTn |
£ ; 'n 36/1/2, Y- BER, | 05022021 B SO FNET TN quT apfave o

:" amgmﬁ foreT GaT AON0) | 31,500/~ . TMO O 0853011680 fATH 22.03.2023 '=7 |

it T

wgtexvr aifegfd Afr 31,500 /— =m0 W0 0853011682 f3s
1k 4 R 22.03.2023 B STHT HRIAT 77T | =3
%m:;'r“:fww @ERT .| JfeRiaa X 50000 /— % @0 w0 eI o i U
<t Y R 08052021 Y S b wary T e

e e L B

|
vl

S
i ¢

e e e A T
" b

cﬂ I (Fo%0)

£ % RO
% i_;lf‘-?, i e, @R A, | Jdque TR 20,250/~ T A0 FHO 0853008459 f s it
A 7 PR, AR | 17.032023 V4 waiweor sl wRr 29260,/— @0 w0
}J fielis 0853008457 % 17.02.2023 1 SP7 FRRAT M| Il
ii:‘{ 5 Fefqus WA 15750 /— %. A0 H0 0853011664 = |
; i B b 27:03.2023 & qufarer afagff wf¥r 15,750 /- . =0 o
TR b , ossamwaaﬁamzroazozsm}mmwn l |
41N ; e
] LR = : 3 0 v ]
o ) i 1 4 - & <H g
_ !? I é
! ""3'1 3 (25T 3h 23
b ik 5
L J'.'..':. ..‘ < - I‘-‘I
ﬁlﬁﬂ i

Page 161 of 196



- 7 T1E e o eSS sl et T it 47 1 4 Bl e s i Sk ol ) =
Hi ‘l"r-- ol ‘ ITHEG &.".l * ‘.,"."-' LN I F T Srar H
. Yy

Vs oy \__'J

60000/—- g aro z-p'o ‘03537401 fzm‘r,\

'.126*’“?1'F’Tfﬂmmmnl e

e i 4
Gmﬂ K(1E7] 50000/-—- =5 'zna zfio 08631178 fema | o]
03022021, o s g wayy mar adews At
H 33,760/~ %, w0, 0 oaﬁaom‘m fAAiE 20032023 "Ji 5.
1k | Tl 23,760 /= . WO FO 085:00771¢ |
i s | Rl 20.00.2028 Y oy v {
w1 i et AR TP~ 50000 7o Rrr A0, LEZ3I225. 27 .
35*3-1.-‘; o ﬁ}rn | 98022024 Ty St o | @ s w 1.
¢ %E-‘i 1 ,3. m t“fm) | 31,500 /=~ . =0 30 0853009318 f&AE 22022023 = |
st : \ ik | wataRer ﬂﬁgﬁ I 31,500/ — O 0 0853009320 &%
deli! | H— ‘ {22.02.2023 TS BRI TAT[ _,
!%“ri {712 EHWW?@H‘“‘\’R T, | SN Y 60000/~ . W0 w0 08532076 |
Gt oy BAY, - PR, qedd. 05022021 Y S R .
At i L ey, Ren woen (Rovio) e
T iJ-,"C‘- | mlm‘@‘—r a%m?mm# [T < So000/~ 0. 70 08532206 [4v
|5 H ot 05.02.2021 aa’rmmmrmm ‘
i o SR b : L
ke RS
: 4 b T P SR S :
!1[?{ I,I‘Wﬁﬁiﬁmﬁﬁ?& aﬂmwﬁrzozso/—ﬁ "HI0. %0 0853004986 ﬁﬁ"‘“l
i {:]'. (@Vt—%ﬂi)m‘ﬂ 958,/5 TW— | 09.062023 G4 aleRwr &figfRf WM 20250 /= . =0 70 I ::
;g_[_,: _-?'ﬁl&?-— , &S IPTYR 99T, | 0853004981 ﬁﬁmugmzozaﬂﬁWMWI .7 .13y bl
i i BiL AL ”m(jos‘m)\ = - 1 ‘

bedehiia 1450 u.,»m.:,.smvnf SRS oo KR nauuuu./.q-...m‘wmg.‘mﬁ.ggg,aﬁ? 2 TiRATET

-;.‘_r;,ggo/z 990 /1%, 891 | 03022021 . WW AT T T apfgve wE |
SR, SHlh—2, TEwlel YR | 13,500 /— %, aru 350 0853008996 f&Hi® 20042022 a~l

T ¥

AU S RS L]
ke s m .!é' .
i ST . 2

N

I 11",,. “ g e L
i i’ L i ,-_é«"“.%”ﬁf‘f’! vl (Fo%i0) afaeer sl i 13,500/ 'ﬁ =0 ‘0 ossaonwa_,‘. ,
i i A 0 1 iy i 20.04.2023 B S =R Ty - &
QiR e R (| o R 50000/~ . W0 o oS —]
T R R W:{ 960,/2/1, 01032021 P W HRET Ty e smiangk i
2; L]  £&7ATR QAT PHIe-2, | 15750/~ . V0 %0 0853008903 feeiia b

Az 1 ' qaferer aifogfy <l 20092023 T | )
i | T 5750/— ®. =m0 0 0853008590 !
_ .'E{, i Wmnsmmﬁmmwx % |
AT b 40085 N : :
AR 4: ¢ I
i s |
R Sl S i . -
T SRR RS B
i '-.-‘ISE be? Ll ! - H

ilj = L 18 |
R PR R 81 s O 1
H.-. s = - -;.....1
: 5]; Wttt g g Y oo X < B . Rt i
311 Releh et by 1 i e n e ARG
H Ak S8 A b

R e e : RIS (15
Mk g g : i
| ‘;']:j ! & _?' ]
Lk, : i
il i fe Lt e SR T , : I
'+ : ]" RIS * ‘1"1”' Tlu‘- . -':!'..'. . .A‘..".-'.'-_'I L it #y #‘




. ooty S
Foiaks a pedich i Patinnr

b ———

.y e 7 W ST

- g~ ey W ASTEY A

e v p—

Rca v R s T S e 5 -l
e { | 38 AN 5%
i ﬂ i
R 1 B o o L)
) et R - maT
= s m g
m ....<.., ... = % : : .'
f=]
g - ._ : m » ..
- les |
B
/m. .
o
SF |
MW  Re
Eg |
N
Wm.
1.8 | :
- ,wn,.- __wm 1 m ; R R e
BEEE L A
: T = E ; __:$WLMWN
Gm_“ W m% : - (o Rlab )
4 WW W.ﬂ. \_ _. =.. ...mu..\.ﬂq.,._, .m.\.. I, S
ﬁm ‘in;.ll n,..auuu vl L i m W m : tr P i At R
N EElEe
m ,mm w m : mmmm m

iy gl Wb el e ——

r.a.l&.ri. !41..;1;!!!...12!‘;.'-1%...

Al - I TR




foaiBh e i

LR S g

B ST U B

IR da SR A Aim

dslia

Annexure-XII

Photographs of NGT OA 60 Satna Visit dated 16.05.2024

{Kothar, Madhya Pradash .India
|G43X+HHP, Kothar, Madhya Pradesh 485115, Indla
B8 Lat24.503512°
Long B1.149408° ' :
' 16/05/24 10:49 AM GMT +05:30

Picture of Joint Committee Member During Visit
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M/S Jagdamba Stone Crusher
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M/S Pradcep Stone Crusher

.hN.No.N_..vwow.m \m_..;
W2 W gLy [Aoeingd)
wn mﬁnmmu

A view of M/S Pradcep- Sl-or;e Cn-ls-her‘.

SO/ ® wedaloN.

yeJagsnIg 55 deapeiy -sz_
82802 7202-50-91 ounL
SRR W 09 [A3eun0Ny|
Eﬁﬁnm 8Z€ ‘Uonere3
Z5118 ‘#apnyibucy
“ 0 moo vZ PpnuieT

A View of Conveyor Belt

Page 173 o




sy 5

:we._};f-‘.(--.
. e -

et

o WIS CEae -

94 !
BEm’

1522
1713

81
329

ton

ong
Eleva

461 m

Accuracy

13

BW 21t

——

SC

0:16-05-2024 12:08
eep$

Nota: Prafl

NoteCam @/0S

[iz4

Page 174 of 196



M/S Mahakal Stone Crusher
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M/S Satya Sai Stone Crusher
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M/S Jai Hanuman Vikas Minerals (Stone crusher)
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M/S Tathagat Stone crusher
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VAKALATNAMA
[Rule 4(1) of the Rules framed under Advocates Act. 1961]
BEFORE THE NATIONAL GREEN TRIBUNAL
ORIGINAL APPLICATION 60/2024
CENTRA ZONAL BENCH

IN THE MATTER OF:

ATUL KUMAR JAIN
Versus

STATE OF M.P. & ORS

I KP Soni named below do hereby appoint. engage. and authorize advocate(s) named below to
plead as aforesmd case proceedmgs which shall include
corrections. modifications, review and recall of orders
which the same mav be ried/ heard/procecded and
proceedings ansing from this case/ proceedings as
and file pleadings. appeals. cross objections,

cernee e APPLICANT

weeeee RESPONDENT

appear. act and
application for restoration. setting aside ol ex- party orders,
passed i these proceedings, in this court or any other court in
also in appellate. Revisional and exeeuting court in respeet of
per agreed terms and conditions and authorize him/them to sign
appheations, aflidavit or other documents as may be deemed necessary

for the proper prosecution/defence of the case in all its stages and also agree to ratify and confirm act done by

him/them as i done by me

In witness whereol i/mve do hereunto set my/our hand 1o the presents. the contents of which h
understood by me Zus this 22 June 2024 at Bhopal.

PARTICULARS OF EACH PARTY EXECUTING VAKALATNAMA

ave been duly

Name & Registered E-Mail Add & Status in case | Signature
L Fathers Name Address Telephone (If anv)
K P Soni, Regional Office, Pollution | 9425135095 Otticer-in-
Regional Officer, sama | Control Board, rewa road romppch_satnala. Charge __@
bypass satna rediffmail.com

Accepted

Name & Enrollment. No. Address (If any)
E-Mail Add.

parul bhiadoratd a gl com

Telephone (If any)

o ) RONSYTTILL
PARUL BHADORIA

1587:2012

Full Signature

Q@w‘\rt N

—-

PRANJAL PANDLY

9340657120
MP 2881-202] .

advocatepranjalpandey'a gmail com

=

SHIVAM DWIVIDI
MP 3857-2023

advshivamdwived i 20« pmanl com NKTRIT 1359
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